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INVITATION FOR EXPRESSION OF INTEREST FOR
JECTS LIMITED
CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR

RESIDENTIAL BUILDINGS AND COLONISING
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

5 RELEVANT PARTICULARS

1. | Name of the corporate debtor Man Infraprojects Limited

along with PAN & CIN/ LLP No. CIN:U70101MH2006PLC164930

2. | Address of the registered office 102, Man House, 2nd Floor, Opposite Pawan
Hans, S.V. ROAD, Ville Parle - West,

Mumbai - 400056.

3. | URL of website The Corporate Debtor has no active website.

4. | Details of place where majority of | The major assets of the Corporate Debtor are
fixed assets are located located at Mumbai

5. | Installed capacity of main The Corporate Debtor is into the business of Real
products/ services Estate and owns properties located in Mumbai.

6. | Quantity and value of main As per latest audited financial statements the
products/ services sold in last revenue from operations is NIL for the financial
financial year year 2019-20.

7. | Number of employees/ workmen | As on Insolvency Commencement Date, there
were no employees or workmen.

8. | Further details including last Information can be sought through

available financial statements (with | communication to the following email :
schedules) of two years, lists of E-mail: ip.maninfraprojects@gmail.com
creditors are available at URL:
9. | Eligibility for resolution applicants | Information can be sought through
under section 25(2)(h) of the Code | communication to the following email :

is available at URL: E-mail: ip.maninfraprojects@gmail.com
10. | Last date for receipt of expression | 13-July-2026
of interest

11. | Date of issue of provisional list of | 18-July-2026
prospective resolution applicants

12. | Last date for submission of 23-July-2026
objections to provisional list

13. | Date of issue of final list of 28-July-2026
prospective resolution applicants

14. | Date of issue of information 01-Aug-2026

memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of 31-Aug-2026
resolution plans
16. | Process email id to submit ip.maninfraprojects@gmail.com

Expression of Interest
17. | Details of the corporate debtor’s The Corporate Debtor is not a MSME.
registration status as MSME.

Note: Due to heavy rainfall in Mumbai, Maharashtra, and nearby areas, the Committee of
Creditors (CoC) has extended the last date for submission of Expressions of Interest (EOI)
under Form G from 06/07/20261t0 13/07/2026. sd/

Place : Mumbai .
. Manoj Kumar Agarwal
Date : 07.07.2026 Resolution Professional
Man Infraprojects Limited (Under CIRP)
Regn. No. IBBI/IPA-001/IP-P00714/2017-2018/11222
AFA No: AA1/11222/02/300627/109155 Valid till 30/06/2027
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Can Fin Homes Limited

Registered Office

Mo. 2911, 1st Floor, Sir M N Krishna Rao Road
Near Lalbagh West Gate, Basavanagudi
Bengaluru - 560 004

E-mail: compseci@canfinhomes.com
Tel: 080-48536132, Fax: 080-26565746
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Web: www.canfinhomeas.com
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NOTICE - Dispatch of Notice of 39th Annual General Meeting,

Annual Report 2025-26, Remote E-Voting Instructions & Record Date
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Motice is hereby given that:

1. The 39th Annual General Mesting (AGM) of the members of the Company will be held on
Wednesday, July 29, 2026, at 1100 a.m. IST through Video Conferencing (VC)/Other Audio-Visual
Means (OAVM), to fransact the business as sel forth in the Notice of the Meeting dated
June 08, 2028,

2. In Compliance with the General Circular No. 03/2025 dated 22nd September 2025 read with the
General Circular No. 14/2020 dated April 8, 2020, General Circular No. 17720220 dated April 13, 2020,
(General Circular No. 20/2020 dated May 5, 2020 issued by the Ministry of Corporate Affairs ("MCA
Circular”) and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as
amended ('SEBI LODR’) (hereinafter collectively referred to as *Circulars”), electronic copies of the
Molice of the said AGM together with e-vioting instructions and Annual Report for 2025-26 have been
sent on Monday, July 06, 2026, to all the members whose email IDs are registered with the
Company/RTA/Depository Participant(s). The said documents are made available on the website of
the Company at hitps:/fwww.canfinhomes.com/investoriinvestorpagecontentwitheventsievents for
viewing/downloading by the members. The same are also made available on the websites of Stock
Exchanges https://www.nsaindia.com / https://www.bseindia.com and NSDL at
hitps./fwww.evoting.nsdl.com. The dispalch of the Notice, Annual Report and instructions on
e-voting and \VC, through amails has been completed on Monday, July 06, 2026.

3. In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2015 and Regulation 44 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, as amended, the Company is pleased to provide
e-voting facility to all its members to exercise their right to vote by electronic means on all resolutions
set forth in the AGM Nofice, through e-voting platform provided by Nafional Securities Depository
Limited (NSOL). Shri K N Nagesha Rac (FCS 3000), Practicing Company Secretary, Bengaluru, has
been appointed as Scrutinizer for conducting the e-voling process in a fair and transparent manner.
Inthis regard, the Company hereby informs the members of the following:

All the business as sel forth in the said AGM Motice may be transacted through voting by
glectronic means,

The cul-off date for determining the eligibility to vote by electronic means or at the AGM is
Wednesday, July 22, 2026;

The remote e-voting shall commence on Saturday, July 25, 2026 (9:00 a.m. IST);

The remote e-voting shall end on Tuesday, July 28, 2026 (5:00 p.m.IST});

Any person, who acquires shares of the Company and becomes memberof the Company after
dispatch of the Notice of the AGM and holding shares as on the cut-off date i.e. Wednesday, July
22, 2026 may obtain the login 1D and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NSDL for e-voting then existing user |D and
password can be used for casting vote;

Members may note that: a) The remote e-voting module shall be disabled by NSDL at 5:00 p.m.
on July 28, 2026 and once the vote on a resolution is cast by the member, the member shall not
be allowed to change it subsequently; b) The facility for voting through electronic voting system
will also be made available during the Annual General Meeting (AGM) and the members who
have not already cast their votes by remote e-voting shall be able to exercise their nght to vote
duning said AGM through e-voting; ¢) The members who have cast their vote by remote e-voling
prior to the AGM may participate in the AGM but shall not be entitled to cast their vote again, once
the vote on a resolution is cast by the member, the member shall not be allowed to change it
subsequently;, and d) A person whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on Wednesday, July 22, 2026
{cut-off date) only shall be entitled to avail the facility of remote e-voting as well as e-voting during
the AGM;

The manner of voting remotely for members holding shares in dematenalized mode, physical
made and for members who have not registered their email addresses is provided in the MNotice
of the AGM. The details are also available on the website of the Company
hitps:/www canfinhomes comiinvestorfinvestorpagecontentwithevents/events,

Shareholders are requested to update their Bank account details & KYC with their depositories
(where shares are held in dematerialized mode) & with the Company’s RTA (where shares are
held in physical mode through their website www.integratedindia.in) to receive the dividend
directly into their Bank account.

In case of any queries relating o e-voting, members may refer the Frequently Asked Questions
(FACQs) for Shareholders and e-voting User Manual for Shareholders available at the download
section of hitps:/'www.evoting nsdi.com or call on no.: 022 - 48867000 or send a request to
Mr. Falguni Chakrabaorty at evoting@nsdl.com.

instructions for members for attending the AGM through VC are covered in detail in Motice.

4. The Record date for the purpose of determining the entitlement of shareholders to the final dividend
for the financial year 2025-26 was Friday, July 03, 2026. The final dividend amounts will be paid
within 30 days from the date of conclusion of AGM to the shareholders, subject to the shareholder's
approval at the ensuing AGM.

For Can Fin Homes Limited

Sdi-
Place : Bengaluru Nilesh Jain
Date : July 08, 2026 Company Secretary

:.{3' Biocon

BIOCON LIMITED
CIN: L24234KA18TBPLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bangaluru - 560 100, Kamnataka, India.
Phone: +91-60-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biecon.com

NOTICE - 48" ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD

THROUGH VIDEQC CONFERENCE OR OTHER AUDIO-VISUAL MEANS,
REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Notice b5 hereby given that the 48° Annual General Meeling ' AGM) of the Members of Bioton Limited ('the Company') s scheduled
1o be hald on Thursday, August 08, 2026 at 330 PM. [I15T) through Video Confarance ('VC') or Other Audio-Visual Means [ OAVM),
1o transact the business as set lorth in the 48"AGM Netice, in compliance with applicable provisions of the Companies Act 2013
{'the Act’) and rules made theraundar, the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations; 20157 read with all applicable crculars on the matter issued by the Minstry of Corporate Affairs (MCA') and the
Securiiesand Exchange Board of India ["SEBT),

The Molice of 487 AGM afong with the Inlegrated Annual Report for the FY 2025-26 will be sent anly through electronic made 1o
those Members whosa emad 105 are registerad with the Company/Deposilores, The Notice of AGM along with the Integrated
Annual Reporl will also be available on the website of the Company at www.biocon. com and websitas of the stock exchanges | e.
www.bseindia.com and www.nseindia.com and on the website of KFin Technologies Limited {"'KFintech’) at
hitps: fowoting kintach cormd.

Aletter providing the weblnk for accessing the 48° AGM Nobice along with the Integrated Annual Report for the FY 2025-26 will be
sent o those Members who have not registered their email IDs with the Company/Depositares,

Members may aitend and participate in the AGM through the WCIDAYM fgcility. onfy. The instructions for joeing the AGRM wa be
provided in the Notice of the AGM. Members participating through YCIOAVM facility shall be reckoned for the purpose of guonm
under Section 103 ofthe Act, The tacility for appointment of Proxy will not be available for the AGM

In compliance with the provisions of Saction 108 of the Act, read with Rule 20 of the Companies (Management and Adminiskration)
Rules, 2114 and the provisions of Regulabion 44 of SEBI Listing Eegulstions, 2045 and in ferms of SEBI Circufar MNo
SEBVHOVCFINCMINCIRIP 20207242 dated December{, 2020 on "e-Vobing facility prowided by Listed Companies”™, the Company
will be providing remate e-voling facility to all its Members holding shares as on the cut-off date i.e. Thursday, July 30, 2026 fo cast
their votes on a8 resolufions as set forth in the 48ih AGM Notice. The manner of remote e-voting for Membens holding shares in
demal mode, physical mode and who have not registered theiremail 105, will be provided in the 48ih AGM Nofice and the detass will
b also made available on the website of the Company al www biocon, com.

The remote e-voling period will commence on Saturday, August 01, 2026 at 3:00 A M. {I5T) and will end on Wednesday, Augusi 05,
2026 a1 5.00 PM, (15T} (both days inclusive), Voting fhrowgh remote e-wofing wil not be permitted beyond 500 P.M, (FST) on
Wednesday, August 05, 2026, Facility for voting through elecironic voting system will also be made availabie at AGM (Insia-Foll)
{hrough the e-voling services provided by KFintech,

Members whohave not registersd theiremail [Ds/ bank acoount detals and ) orother KY G details, are requested 1o follow the below
procedure for registratasn of emsail 1D fo obtain the Infegrated Anmwesd report and updation of bank account details for the receipt of
dividend;

Members holding shares in Demat mads

Reqgister ( update email id, hank account detais and othar
KXY details with your Depository Participant.

Regisier [ update email id and other KY'C detads in Form
I3R=1 and other relevant Formz with the RTA, KFin
Technologies Limited.

Sharehaldars may download the prascribed Forms from the
Company’s website at htips e biocon cominwestor-
refations/sharaholder-sarvicesmescallaneous-
Gammunicalion',

Correspandence delails of RTA are a5 follows:

Address: KFin Technologies Limiled (Unit: Biocon Limiled),
setenium Tower B. Plot 31-32, Gachibow®, Financial Disinct,
Hanakramguda, Hyderabrad = 500 032

Members holding shares in Physical mods

Members may note thal the Board of Direclors atils mesfing hedd on May 07, 2026, had recommended a fing! dividend at the rate of
108 i.e. Re. 0.50/- per equity share of face value of Rs, 5/- each fully-paid up of the Company for the FY ended March 31, 2026, The
record date for the purpose of determining entitement of Members for the final dradend for FY 20@5-26 15 Friday, July 03, 2065, The
final dividend once approved by the Members in the ensuing AGM, will be paid on or before August 20, 2026, electronically through
various onling transfer modes fo thosa Members who have updated their bank account detais, For Members who have not updated
theirbank aceount details, dvidend warrants/demand drafisicheques will be sent o their registerad address.

Members may note that as per Masier Cincular dated Febaiany 06, 2026 read with any other amendments thereinissued by SEBI
and other relevant circulars, Memibers who hold shares in physical ioom-and whose folios are not updated with KYC defails v,
{1 PAN (i) Contact Delzils {w) Bank Account Dedails and {iv) Signabers], shall be eligible o ged dividend in respect of such folios, only
n elecironc mode, subject ioupdalion of the above details m their folios.

Members may note that as per the Income Tax Act, 2025 (1T Act'); dividend income is taxable in the hands of the Members and the
Company is required 1o deduct tax at sounce ([ TOS') from dividend paid to the Members &t rates prescribed in 1T Act. Members are
requested o submit the documents in accordance with the provisions of the [T Act at htips-iris. kintech comiorm 15. The Company,
vide'its e-mail communication dated June 22, #02%, had mformed the Members about the relevant procedurs o be adopted by the
Members o avail the applicable {ax rate. The said communication and draft of the exemption forms and other documentsiformats
are gvailable on the Company's websile at www.biocon.com,

In case of any query worl deduction of TDS on dividend, Members may write to einwad risf@&finiech.com and for any query
periaining to woling by elecironic means. Members may refer to the Help & Freguenily Asked (amestions [FAls) and E-voling user
manual available af the download section of hifps:Vevoling Xfmdech com (KFintech Wabsite] or contact Mr. D Suresh Babu (Unit;
Biccon Limded) of KFin Technologiss Limited, Selenium Tower B, Plot 29-22, Gachibowdi, Financial Distrct, Manakramguda,
Hyderabad - 500 032 or at emward. ns@kfintech.com or evotingi@kfintech.com or phone no, (040 - 6716 2222 or cal foll free No.
1800-309-4001 for any further clarifications,

For Biocon Limited
Sdi-
Rajesh U, Shanoy
Company Secretary and Compliance Officer
ICSI Membership Number: A16328

Date: July 06, 2026
Place: Bengaluru
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

CONSTRUGTION SERVICES IN RESPECT OF COMMERCIAL DR
RESIDENTIAL BUILDINGS AND COLONISING
{Under reguation 364( 1) of the Insolsency and Bankrupbcy Boasd of Endia
|Insobkency Resolution Process for Corporate Persons) Regulations, 2018}

S_L | RELEVANT PARTICULARS
1. | Mame of the corparate defitor | Mlﬂllrﬂlm Limited
___pmong with PAN& GIN/ LLP No, | CINUTOL0AMHROOEALEC164330
2. |'Address of the registered offios 102, Men Haouse, Znd Floon, Opgesits Pasan
Han=, S0 RO Ville Parka - West,
Murnbis - AD00EE,
I'|'|'-E Corporale Debbor as no actine walbeie
| The mayar aszats of the Conporate Dabioe an
kacated &l Mumbai
| The Cowporete Delbtar is o the Dusiness of. Real
| Extats and gwns propertes located m Mumbal,
A e Bles) audited inancial statermants tha
revane Trom aparations s MIL for the financial
yoar 200520,
[ Az-an Insohency Commencament Date, thare
O T | WarE N0 BMPIYESS OF WOrKman.
B, | Further detals including las Information can be sought through
Scadable fnancial statemens n;whh_f.-:rmmurn:ﬂuur 1o the fllowing email ;
schadules] of il yaens, Bsty of E4rail; ipomarint ra proactaEpm el oo
creditors are available at UAL:
TG, | Eligibility for resoblion applicants | Insormetion can be Sought theough
under section 250250 of tha Code | communication to the fellowing emall |
is ereaiiabde o URL: E-mail: ipmaninfrapjecs@gmailcam

.| LRL of websae
' I Catalls of place wihesa mapandy of
Frapx] semats are ooaied
8. | Instalied capadity ol main
| ONCIESBAVICES
G, | Cuantity and value af main
products sarvices soid in last
fmancial year
"7 | Murmber af empioyees; warkinen

10, | Last date for recaipt of expression [ 13- July-2026
of irtanast

11 | Date of issue of provesanal istaf | 35Jul-2025
prospecive resolution applicants

12 | Larst date for submission of | 23 July- 2026
oifections o provigional &L

137 T Date of iasue of final st af [ BT 0E
prospective resalidion applicants

14, | Dabe of @508 ol sfonranon | D1-ALp-202E
mesmarandum, evaluaton manro

tnd-request for resalufion plans o
| prospective resolution apalicants |
15. | Last date for submession of A1 226

resalution plaks
16 | Process email id t subit
| Exprassion of ntarast
17. | Details of the corporate dedbar's
regstration status as MSME
Mote: Dud o heavy rminfall in Mumbal, Maharashtra; and noarby areas, the Committee of
Creditons  (CoC) has extended the tast dete far submission of Expressions af Intenest {ECI)
urebar Farm G from D607/ 202810 1307 /20246,
Pace: - Mumbai Manaj Kumar Ag-ﬂl
Date © OT.072026 Resalulson Profegaiorsgl
Man Infraprajests Limited (Undar CIRP)
Regn. Ko, |BBLIPA-COLBR-POOT 14 2017 -2018,/11 222
AFA Mo AT /11 3202 FI00EET AADHLSS Valid 1 20062037

| Ipmianinfraprojecte@amall.com

| The Covporate Deblat (s ol & MEME.

Dr. Agarwal’'s Eye Hospital Ltd. DrAgarwals
CIN . LES 1O THSRPLCIZT 368 i
Read Offce: Bih Floor, Mencn Elemiy, 1] Main Foad, Auskn Hagar, Abwsmpel, Channal 600 018
Phooe No . 89-80-417037 777 Websie: wiw dragarwd oom. E-mal | irseslonfdracanwd oom
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NOTICE

Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)

Motice is hereby given o those shareholders who have not claimed /
gncashed their dividend since Lhe year 2018-19 & tha same has
remained unclaimed for a period of seven consacutive years.

Pursuant to the provisions of section 124{(6) of the companies Act, 2013,
a= amended from time to time read with Investor Education and Protection
Fund Authorily (Accounting, Awdit, Transfer and Refund) Rules, 2016,
the aguity shares in raspect of which dividends have remain unclaimed by
the shareholders for seven conseculive years, are mandatad to be
transferred by the company to the demat account of the Investor Education
and Protection Fund Authority established by the Ceniral Govemment.
Accordingly, the shares of all sharehalders who have not claimed their
dividend since 2018-19 are liable to be transferred to [EPF.

In this regard, individual communications will be sent to all the
shareholders concerned at their latest address availabie with the
company and the details of such shareholders have also been displayed
on the website of the company i.e. www.dragarwal.com. All concemed
shareholders are hereby requested again to claim their shares and
unclaimed dividend amount{s)on or before the last date |.e. October 15,
2026 by making an application 1o the company inwriting. Any claim made
after the above mantioned date shall not be considerad valid,

Please alzo note that no claim shall lie against the company or its
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other banefits accrubng thergon, so transferred 1o the |EPF.
The shareholders can, howeaver, claim their unclaimed dividend & shares
already tfransferrad o |EPF by following the procedure stipulated in the
IEPF Authorty [Accounting, Audit, Transfer and Refund) Rules, 2016,

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

Az per SEBI'HOMEEMN3M1(2)2026-MIRSD-PODNITEM2026  dated
danuary 30, 2026, a special window |z available for a pencd of one year
fram February 05, 2026, tll February 04, 2027, for transfer and
dematerialisation (“demal’) of physical securilies which were
sold/purchasad prior to April 01, 2019, During this period, the securities
that are lodged far ransfer shall be issuad only in demat mode.

For further information [/ clarfication on the subject matters,
you ‘may contaclt the undersigned by sending an e-mail at
invastor@dragarwal.com or reach our Registrar and Share Transfer
Agent{s), M's. Integrated Registry Management Services Private
Limited, Znd Floor, "Kences Towers™, No.1, Ramakrishna Street, Morth
Usman Road., TNagar Chennai- S00017, Phone; D44 28140801,
28140803, Fax: 044- 28143378, 28142479, Email:
EINWARD@INTEGRATEDINDIAIN

For Dr. Agarwal's Eye Hospital Limited
Meenakshi Jayaraman
Company Secretary

Place : Chennal
Date  ; DBE.OT 2026

(/1ICICI Bank

ICICI BANK LIMITED
CIM: L65190G11994PLCO21012
Registered Office: ICICI Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara 3530 007, Gujarat, Phone; 0265-6722239
Corporate Office: ICICI Bank Towers, Bandra-Kurla Complex, Mumbai 400 051, Maharashira, Phone: 022-40038 8900

NOTICE OF 32"° ANNUAL GENERAL MEETING

THE
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S FINANCIAL EXPRESS

Reac to Leact

MOTICE is hereby given that the 32™ Annual General Meeting (AGM) of the
Members of ICICI Bank Limited (Bank/Company] will be held on Friday,
August21,2026at 11:00 a.m. IST through Video Conferencing/Other Audio
Visual Means (VC/OAVM) in compliance with applicable provisions of the
Companies Act, 2013 and Rules made thereunder read with General Circular
Mo 14/2020 dated April 8, 2020, General Circular No.17/2020 dated April 13,
2020, General Circular No. 20/2020 dated May 5, 2020 and other relevant
circulars, including General Circular No. 03/2025 dated September 22, 2025
issued by the Ministry of Corporate Affairs (MCA).

The Motice of the AGM and Annual Report 2025-26 will be sent through
electronic mode to those Members whose email addresses are registered with
KFin Technologies Limited (KFintech), Registrar to an Issue and Share Transfer
Agent (R & T Agent) for the equity shares of the Bank/ the Bank/ Depository
Participants (DP). A letter containing the web-link for accessing the Notice of the
AGM and Annual Report 2025-26 will be sent to those Members whose email
addresses are not registered with KFintech/ the Bank/ DP. The physical copy of
the Motice of the AGM and Annual Report 2025-26 will be sent to those Members
who request for the same. The Notice of the AGM and Annual Report 2025-26
will also be available on the website of the Bank at https://www.icicl.bank.in
fabout-us/annual, the website of the Stock Exchanges ie, BSE Limited at
www.bseindia.com and Mational Stock Exchange of India Limited at
www.nseindia.com and on the website of National Securities Depository Limited
{NSDL) at www.evoting.nsdl.com.

Members can participate in the AGM through VC/OAVM facility by following the
instructions mentioned in the Notice of the AGM. The Bank will be providing
remote e-voting facility to all its Members to cast their votes on all resolutions
set out in the Notice of the AGM. The facility for e-voting shall also be made
available during the AGM. Members attending the AGM and who have not
already cast their votes through remote e-voting shall be able to exercise their
voting rights during the AGM. The Bank has appointed NSDL for facilitating
voting through electronic means, Members including those whe hold sharesin
physical form or who have not registered their email address can cast their votes

face value of ¥ 2 each for the financial year ended March 31, 2026. The Record
Date for determining the names of Members eligible for dividend on equity
shares, if declared atthe AGM, is August 3, 2026,

As per the prevailing provisions under the Income-tax Act, 2025 (the Act),
dividend paid or distributed by the Bank is taxable in the hands of the Members,
The Bank shall therefore be required to deduct tax at source (TDS) at the
prescribed rates at the time of making the payment of the dividend to the
Members. All communications/queries in this respect should be sent at
efnward.ris@kiintech.com.

In order to enable the Bank to determine the appropriate tax rate at which tax
has to be deducted at source under the respective provisions of the Act,
Members are requested to provide/submit documents as applicable to them
on or before August 3, 2026 (6:00 p.m. IST) at https.riskfintech.com/
clientservices/investors/taxformsupload.aspx. The dividend will be paid after
deduction of tax at source as determined on the basis of the documents
provided by the respective Members as applicable to them and being found 1o
be complete and satisfactory in accordance with the Act.

Members holding shares in demat form are requested to register/update their
KYC details (including any change in address or bank account details) to their
respective DP and Members heolding shares in physical form are mandatorily
required to register/update their KYC (including postal address, email address,
permanent account number (PAN], bank account detail etc.} by submitting duly
filled and signed Form ISR-1 to KFintech, Unit: ICICI Bank Limited, Selenium
Building, Tower-B, Plot No. 31 & 32, Financial District, Nanakramguda,
Serlingampally, Hyderabad 500 032, Rangareddy, Telangana, India to facilitate
payment of dividends which shall be paid exclusively through electrenic mode,

Form I5R-1 is available on the website of the Bank at hitps://www.icici bank.in/
about-us/invest-relations and on the website of the R & T Agent at
https://ris.kfintech.com/clientservices/isc/isrforms.aspx.

For ICICI Bank Limited

00 o

epaper.financialexpress.com

electronically by following the instructions mentioned in the Notice of the AGM. Sd/-
The Board of Directors at their Meeting held on April 18, 2026 have | Mumbai Prachiti Lalingkar
\recommended payment of dividend of ¥ 12 per fully paid-up equity share of July 6, 2026 Company Secretary
Ahmedabad

o0 ©
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PUBLIC ANNOUNCEMENT

ANSAL CROWN INFRABUILD PRIVATE LIMITED
(under Corporate Insoivency Resolution Process, IBC 2016)

HOTICE TO ALLOTTEES OF "ANSAL CROWN HEIGHTS " WHD HAVE NOT FILED CLAIMS

Mz Manu Ram Geysl & Co.. the Succesaful Rezolution Applicent (SRA) of /s Anzal Crawn
Infrabuild P¥i. Lid., issuez this Anrouncement pursuant fo Clause 6.4.4 of the Resclution Plan
approved by the Hon'ble NGLT, New Delhi, vide Order dated 02.07.2026,
All Allattees of tha Progact "Ansal Crowm Heights®, situated at Sector 80, Faridabad, Haryana
121004, who did nat file claims during the CIRE are hereby invited 1o submit-their ciaims within
30 (Thirty) days of pubdication of this Anncuncement, along with: (i) neme of allotlee(s); (i)
it towear and groject defails; (i) Allctment Letter/Builder Buser Agreement; (v} payment
defzils with proaf; (W) identity and address proof; and () any other supporting docamants
Claims ti be submitted a1, Address: Ansal Crown Heights, Sector B0, Fanidatad, Haryana 121004,
or send. io Emadl: customerelationz@inrggioup.in
All claimz are suhject to verification by the SR& Claims filed and verfied within time
shall be treated al par with other efigible alloftees under the Approved Resolution Plan
Consequences of failure to subsmit claim:
Clairmz nat filed within 30 days may be filed within a further & daws, but sech belsted claimants
may ek possession only a0 prevailing market rates, after adjustment of the Bagic Sale Price
afready paid, as per the Appraved Beseiutian Plan,
If no claim k= recaived witha the cumulative 120 days from publicatian, 8l claims and lakbilities
in respect of such wits shall stand irevocabdy discharged and settled at Nil, the alletment
shall stand cancelled, and the SRA shall be free to dead with sech unils under the Approved
Rezolution Plan.
MOTE: Allptiees who already fided clasms with the HBesolution Professienal dusng CIRF need
e file again,
For Mys Nanu Ram Goyal & Ca.

Successful Resolution Applicant of

Ansal Crown Infrabuild Pvi, Lid,

Date: OF.07.2026
Place: Haryana

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5S MAN INFRAPROIJECTS LIMITED
CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR

RESIDENTIAL BUILDINGS AND COLONEZING
{Undar regulation 36A(1) of the Insobvency and Bankmptey Board of India
(Insalvency Resolution Process far Corparate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1, | Name of the ':-::rrl-:lrai-:n debior Man lrlfrnnn'niwm Limited
:_plnrg-.'-!u_'! F_‘"’ur-.-_& 'i._-lf'\-lr LLPI “-l_l:l CGiM; L- fﬂlﬂlfd"l?'f.ll_:l_l’;'-f'f'?’:.- 164530
2. | Addreas of the regisienad office

[ 103, Men House, 2nd Fioar. Dpposite Pawan
Hars, 59 A0AD, Ville Pade - West,
(Mombai-400056.
Ve Comoreta Debtor has no active websita
| The majer essets of the Corporate Debtor are
[zt 8t fhembas
[The Comparatn Debior is into the business of Aea
Estate and owns propertes located i Mumbal,
| A5 per latest audited Tnancial siaterents the
renveriue Iroem operations & MIL for the lrancial
year 20 52
| Az on Insolvency Cammencement Date, there
WEFE NG EMPIoYEES oF wWorkimen.
“B. | Furiher rIE-‘..'viiI"': -r;-c:!;,;::.ﬂg lasl Tfpnmaion can be -.uugll': 1hr|:-ug_l1
| evaitable firanceal statements (with | communicaton o the ollewng cmail
| schadules) of two years, lsts of E-malt; [p.maninfraprojectsEgmail.com
| creditors are avedable at URL:

3. | URL of wabsite
4, | Detailz of place whers majomy of
| fived avssets are located
b, | Installed capacsty of main
| products/ services
B. :-QI.H""'l II.-.' and vakue af rain
[ proclucts” services sald in st
financal year
Mumbear of E-"I'I|ZI|-B':|'E‘E|5\.-' workiian

¥ =
Dr. Agarwal’s Eye Hospital Ltd. DrAgarwals
b - LBAT LTS EDS P 0 T e
Fagd O G Flack Mesan Eleminy 131 Ban Road, Austin Negad, Alsargel. Cleing &0 0HE
Prons No, 91-44-430 7577 Webeha: waw oragarsal com, E-mall | invesineilaragarvaloom

NOTICE

Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)

Motice is haraby given to those shareholders who have not claimead /
encashed their dividend since the year 2018-19 & the same has
remained unciaimed for a period of seven consecutive vears.

Pursuant to the provisions of section 124(6) of the companies Act, 2013,
as amended from ime 1o time read with Investor Education and Protection
Fund Authorty (Accounting, Audit, Transfer and Refund) Rules, 2016,
the equity shares in respect of which dividends have remain unclaimed by
the shareholders: for seven conseculive years, are mandated to be
transferred by the company o the demat account of the Investor Educabon
and Protection Fund Authonty establishad by the Cenfral Govemment,
Accordingly, the shares of all sharsholders who have not claimed their
dividend since 2018-19 are liable to be transferred to IEPF,

In this regard, individual communications will be sent to all the
shareholders concerned at” their latest address available with the
company and the details of such shareholders have also been displayed
an the website of the company i.e. www.dragarwal.com. All concemed
shareholders are hereby requested again 1o claim their sharas and
unclaimed dividend amount{s) on or bafore tha |ast date | . October 15,
2026 by making an application lo the company in writing. Any claim mada
after the above mentioned date shall not be considered valid.

Fiease also nole that no claim: shall lie agamnst the company or ifs
Registrar and Share Transfer Agent in respact of individual amounts,
shares and other benefits accruing theraon, so transferred to the IEPF,
The sharehoidars can, howeaver, claim their unclaimed dividand & sharas
already transferrad to IEPF by following the procedura stipulated in tha
IEPF Authority (Accounting, Audit, Transfer and Eefund) Bules, 2016.

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

As per SEBIHOMGE/M311(2)2026-MIRSD-PODN3TI0/2026 dated
January 30, 2026, a spacial window is available for a pariod of one year
from February 05, 2026, tll February 04, 2027, for transfer and
dematerialization ("demat’} of physical securifies which were
soldipurchased prior to April 01, 20115, During this penod, the securities
that are lodged for transfer shall be issued only in demat mode

For further informalion [ clarification on the subject matters,
you may contact the undersigned by sending an e-mail at
investor@dragarwal.com or reach our Registrar and Share Transfer
Agent(s), Mis. Integrated Registry Management Services Prnvate
Limited, 2nd Floor, “Kences Towers", No.1, Ramakrishna Street, North

) i 30 w5 SI 118, Netsji Subhash Marg, Daryaganj,
) Bankof Barods | ks B nﬂﬁ*lmz. Phone: 011 mnﬂs?&.
W ; sl E-mail : daryagiibankofbaroda bank.in
POSSESSION NOTICE
(For Immovable Property)
[See rule 8 (1)]
Whereas,
The undersigned being authorized officer of Bank of Baroda having its Head Office af |
Baroda Bhavan, R. C. Dutt Road, Vadodara, Gugarat — 390007 and having one of ils|
branch at 11-B, Netaji Subhash Marg. Daryaganj, New Delhi — 110002 under the|
Secuntizafion and Reconsiructon of Financial Assets and Enforcement of Secur'rt}l:
Interest (Act), 2002 {54 of 2002) and in exercise of powers confermsd ender sachion 13{12) |
read with {Rrule 3 of the Sacurily Intesest (Enforcament) Rulag, 2002 issued a Demand |
Mobica on 13-04-2026 uls 132) of the caplioned act, calling upon the Borrower 1, Mis Y M|
Barkshan (Borrower) represented through its proprigtor Mr. Mohammad Yusuf 3o |
Shri. Hazi Mohammad Ibrahim (Morigagor) 2. Mr. Mehammad Aslam{Guarantor) l|:|§
repay the amount menbioned in the notice being Rs. 36,84,317.91/- (Rupees Thirty Six | |
Lakhs Eighty Four Thousands Three Hundred Seventeen and Paise Ninety One |
Only) as on  31-03-20:26 fngether with interes! thereon within 60 Days from the date of !
raceipt of the sakd nofice,
The Borrower, Guarantor (s) having fafled to repay the amount, notice is hereby given fo |
the Borrower, Guarantor (g} and mortgagor {s) the public in genaral that the undarsigned |
being the Authorised Officer of Bank of Bazoda has taken possession of the properties | |
assets descrbed herein below in exercise of powers conferred on him/her under Sub |
Section 13 (4) of the said Act read with rule 8 of the said ruleon this 03 day of July 20286,
The Borrower, Guarantor () and mortgagor {s) in particular and the public in general is |
herety cautionsd not 1o deal with below mentioned Properly | assels and any dealings with :
the said Propery [ assels will be subject 1o the charge of BANK OF BARODA,
DARYAGANJ, 11-B, NETAJI SUBHASH ROAD, NEW DELHI - 110002 for an amount |
mentioned above togetherwithiinterest thereon.
[The borrower, guarantor(s), mortgager(s) attention is invited to provisions of sub— |
saction (8] of section 13 of the Act, In respect of time available, to redeem the
socured azzels.)

| -ﬁﬂiﬂipﬁﬂﬂ of the Immovable | movable properties

| 1. All that part and parcel of Propery beanng plot no 120, sitealed at Mohammead|
Peeradgau Khurja, Distric! Bulandshar, Uttar Pradesh - 203131 admeasuring 167.29)
sgaura metars: balonging to Mr. Mohammad Yusuf 5o Shii. Hazi Mohammad [brahim
BOUNDEDAS UNDER :

East-House of Mohammad Yameen

West - Gali Chowk

North - House of Mohammad Yusuf South - House of Mohammad
Saleem and Mohammad Kadir .
Date: 03.07.2026 Authorized Officer |
| Place: Mew Delhi Bank of Baroda

"IMPORTANT"

= Fllg‘q,.u"g,- rl;,i-i'"'!.\,!-.';.t_l|l,ll_.l;:-i'l.UF:I-FI“;;.Hnl,F- [ Efprmation can be saught throagh Lisman Road, T.NHQET. Chennai- Ei':}'ﬂl[ﬂ?. Phone: 044 28140801 i 1 1 I el
under secton 26(2%h) of tha Code | cormmunicatxn o the fallwng email ¢ 2EB140803: Fawx: 044- 28143378, 28142479 Email: WhIISt C?are IS take_n prlor to _acc_:eptance Of advertls!ng
| Is available at URL: | Exmail: ip.maninfraprojectsdgmail com EINWARD@INTEGRATEDINDIAIN copy, it is not possible to verify its contents. The Indian
10, | Lasy date lor recedtd of exgreagion | L3 July-20206E . . .
| of interest A= || ! | | For Dr Agarwal's Eye Hospital Limited | | EXPress (P) Limited cannot be held respopS|bIe forsuch
11, | Date of issie of provisional list of - | 18- July 2026 Piace :@ Chennal Meenakshi Jayaraman contents, nor for any loss or damage incurred as a
T L R (A Bhlh sRfene e i result of transactions with companies, associations or
12, | Last date Tor subrission of 23 uly-2026 ,
e i 05 individuals advertising in its newspapers or Publications.
o | rOGpECtR ROk e | We therefore recommend that readers make
14. .| Date ar imgaa of Infarmation CrE-Aaap- 0205 . . . .
| rssmaeandum, evalustion matrix necessary IﬂC]UII’IeS before Sendlng any monies or
andr b fior luticn plans 1o i ; i i
s v ekt sgcants. | entering into any agreements with advertisers or
15. | Last date T manday Bl-Mg 2026 E otherwise acting on an advertisement in any manner
resthdion plans
16, | Process email id to subma [ ip.maninfraprojects@gmail.com s WhatSOeVer.
| Eprossionofiierest | __ LY
T7. | Details of the corporale deblora | The Comporete DEbtor (& nat 8 MSME. FOR
n-gj-:. raln StAlus as SME “nl ['
Note: Dua to hiesey rainfall in Mumbal, Maharasht ra, and nedrby areas, the Committes of % n u”fﬂn Bank UHI,C'H EAHK DF IHEIA
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ot e ok o e ) BUSINESS AU stingia |  DELHIROAD MEERUT BRANCH
Place = Mumbai Mﬂﬂﬂj Bumar Aiai:::-l T TWi=hit =K1 T4 B Gevspwresa il oF Indli sitilidliklag MEERUT’EED“DE
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f.;f Biocon

BIOCON LIMITED
CIN: L24234KA1978PLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone; +91-80-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com

NOTICE - 48" ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD
THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,

REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Natice is hereby grven thal the 48" Annual General Meeting ('AGM') of the Members of Biocon Limited {'ihe Company') is scheduled
toba hald on Thursday, August 08, 2026.a1 3:30 PM, (IST) through Video Conference ("C') or Other Audio-Visual Means ('OAVM'),
to transact the business as set forth in the 45" AGM Mobice, in compliance with applicable provisions of the Companies Act, 2013
('the Act’) and rules made thereunder, the SEB| (Listing Obfigations and Disclosure Requiremeants) Regutations, 2015 ('SEBI Listing
Regulations, 2015 read with all applicable circukars on the matter isswad by the Ministry of Corporate Affairs (MCA') and the
oecuriies and Exchange Board of India ("aEBI')

The Notice of 48" AGM along with the Integrated Annual Report for the FY 2025-26 will ba sent only through elecironic mode to
those Members whose email IDs are registerad with the Company/Depositories. The Motice of AGM along with the Integrated
Annual Report will also be avallable on the website of the Company at www, biocan.com and websites of the stock exchanges i.e.
www.bsaindia.com and www.nseindia.com and on the website of KFin Technologies Limited ({'KFintech’} at
httpa-iievoling kfintech.com,

A letter providing the webdink for accessing the 487 AGM Notice along with the Integrated Annual Report for the FY 202526 will be
et to those Membars who have nol registerad their email |Ds with the CompanyDeposilonies.

Members may attend and participate in the AGM through the YVCIOAWM facility onfy. The instructions for joining the AGKM will be
prowided in the Notice of the AGM. Members participating through VCIOAWM facility shall be reckoned for the purpase of quarum
under Section 103 of tha Act. Tha facility for appointmeant of Proxy will not be availabie for the AGM,

I compliance with the provisions of Secton 108 of the Act, read with Rule 20 of the Cormpanies {Managament and Administration)
Rules, 2014 and the provizions of Regulafion 44 of SEBI Listing Regulations, 2015 and in terms of SEB! Circular No.
SEBIHO/CFD/ICMDICIRIP 20200242 dated Decemnber 04, 2020 on “e-Vialing facility provided by Listed Companies”, the Company
will be providing remote e-voting facility 1o all s Members hedding shares as on the cul-off date L.e. Thursday, July 30, 2026 o cas!
tvair viotes on all resofutions &s set forth in the 48th AGM MNotice. The mannar of remode a-vofing for Members holding sharas in
demal mode, physical mode and whi have not regestered theiremail 1Ds, will be provided in the 48th AGM Mofice and the detaifs will
be also made available on the website of the Company al www.biocon.com,

The remole e-valing perod will commence on Saturday, August 01, 2026 31 200 AM, (1IST) and will end on Wednesday, August 05,
2026 a1 5:00 PM. (15T) (bath days inclusive). Voling through remoda e-voting will nat be parmitted beyond 500 PM. (I5T) on
Wednesday, August 05, 2026. Facdity for voting through elecironic voting system will also be made available at AGM (Insta-Foll)
thraugh the e-voling services provided by KFintech.

Members who have not registered their email IDs/ bank account details and / or other KYC details, are requested tofollow the below
procedure Tor registration of email 10 o obtan the Inlegrated Annual report and updation ol bank account datails for the racsipt of
dividend:

Membars holding shares in Demat moda Reqister [ update email id, bank account details and other

KYC details with your Depository Participant

Register [ update email id and offer KYC details in Form
[5R=1 and other relevant Forms with the RTA, KFin
Technologies Limitad.

shareholders may download the prescribed Forms from the
Company's website at hitps:raww bioton comiinvastor-
relationsishareholdas-zervices/miscellaneous-
communication’,

Members holding shares in Physical mode

Correspondence deiails of RTA are as follows:

Address: KFin Technologies Limited (Unit; Biocon Limited),
Selenium Tower B, Plot 31-32, Gachibowli, Financial Desirict,
Manakramguda, Hyderabad - 500 032,

Email id: eimward.risimkfiniech.com

Mambers may note that the Beard of Difectors al its mesting held on May 07, 2028, had recormmended a final dividend at the rate of
10% .. Re, 0.50/- perequity share of tace value of Rs. 3/- each fully-paid up of the Company for the FY ended March 31, 2026. The
record date for the purpose of determining entiflement of Members for the final dnadend for FY 2025-26 is Fnday, July 03, 2026, The
fnal dividerd once approved by the Members in the ensuing AGM, will be paid on or before August 20, 2026, alectronically through
various onling transfer modes o those Members who have updated theirbank account details, For Members who have not updated
their bank account details, dividend warranis/demand drafisicheques will be sent to their registered address

Members may note that as per Master Circular dated February 06, 2026 read with any other amandments therein isaued by SEBI
and n-.hE.'f relevant I:irI:!lI|'-:'Il‘5 Members who hold shares irl phvsical form and WhE-EE falios are not updated with KYC details [wiz

inelectronic rr:-::u:IE subfect toupdafion of the above dErallsm 1J'|E|r{ull-::|s

Members may note that as per the Income Tax Act, 2025 (T Act'), dividend incoms is faxabéa in the hands of the Members and the
Company is requiréd to deduct tax at source ['TOS') from dividend paid to the Members at rates prescribed in [T Act. Members are
requested lo submit the decuments in accordance with the pravistons of the [T Act at https s kKintech. comform 15, The Company,
vide its e-mail communication daled June 22, 2026, had informed the Mambers about the relevant procedure 1o be adopted by the
Members io avail the applicable tax rate. The said commumication and drafi of the exemption forms and other documentsiformats
are available on the Company's webaite at www biocon com

In case of any query wrl. deduction of TDS on dwidend, Members may write to einward. ris@kfintech.com and for any query
pertaining to voling by electronic means, Mambers may refer to the Help & Frequently Asked Questions (FACS) and E-voling user
manual available at the download section of https-Vevofing.kfintech.com (KFintech Website) or contact Mr. D Suresh Babu {Unit:
Biocon Limited) of KFin Technologies, Limited, Salenum Tower B, Plot 31-32, Gachibowll, Financial District, Nanakramguda,
Hyderabad - 500 032 or at eimward ris@kfintach.com or evoting@kfintech.com ar phone no, 040 - 8716 2222 or call toll free No.
1800-309-4001 for any further clarifications.

For Biocon Limited
Sdi-
Rajesh U. Shanoy
Company Secretary and Compliance Officar
IC3| Membership Number: A16328

Date: July 06, 2026
Place: Bengaluru

SCHEDULE 6 [Rule - 8 (1)]

POSSESSION NOTICE (For Immovable Property)

Whareas, the undersigned being the authorzed officer of Union Bank of India, Delhi Road Meerut branch under the

Securitisation and Reconstruction of Financial Assets and Enforcement Security interest Act, 2002 and in exercise of powers

conferred under Seciion 13(12) read with rube 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice Ref
Sarfaesia : SAR354B80900063604214042526:23/04/2026 on dated 23.04,2026 calling upon

Bomrowersiguaranioss/monigagors;

A)Jaina Fabtex Prop. Siddhant Jain, Add(1): 2/338, Dashmesh Nagar Baghpal Read Mee Up 250002

Add|2); Mpl No, 36ii-v, East Part Of Khasra Mo. 1080/2, Village Kashi, Gagol Road, Pangana, Tehsil & Distt- Meenut

B) Borrower Mr. Siddhant Jain 5/o Mukesh Jain, Add: 21338, Dashmesh Nagar BaghpatRoad Mes Up 250002

C) Guarantor (1): Ms. Shivani Jain Wio Mukesh Jain, Add: 21358, Dashmesh Nagar Baghpat Road Mae Up 250002

D) Guarantor (2). Ms. Manisha Jain Wio Donesh Jain, Add: 27438, Dashmesh Magar Baghpat Road Mee Lip 260002

Of account with Delhl Road Meerut branch to repay the amount menfioned in the notice being Rs 51,95 409, 71/- (Rupees Fifty

One Lac Ninety Five Thousand Four Hundred Ninety Nine Rupees and Seventy One Paisa Only) + interest and other charges

thereon on contractual rate withan 60 days from the date of receipt of the said notice.

The borrower/guarantor having failed o repay the amount, notice is hereby given to the borrower'guaranior and the public in

general that the undersigned has faken possession of the property described herein balow in exercise of powers conferred on

him/heru's, 13(4) of the said Act read with rule 8 of the said rules on this 06th day of July 2026.

The barrower/guarantor in particular and the public i general is hereby cautioned not 1o deal with the propedy and any

dealings with the property will be subject to the change of the Union Bank of India for an amount Rs.51,95,499.71/- (Rupees

Fifty One Lac Ninety Five Thousand Four Hundred Ninety Nine Rupees and Seventy One Paisa Only) and interest and

other charges thereon from 15.02.2026.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to

redeam the securad assets.

DESCRIPTION OF IMMOVABLE PROPER

An Industrial Building bearing No. MPL No. 3/Il-V, constructed on One Plot Eastern side, consisting of land in Khasra
No. 1080/2, land measuring 942.42 Sq. Yds. situated at Village Kashi, Gagol Road, Pargana, Tehsil & Distt- Meerut
Owned by Smt Shivani Jain Wio Sh. Mukesh Jain & Smt. Manisha Jain Wio Sh. Dinesh Jain vide Sale deed No.
591215337 dt. 21.04.2010 EAST- 86'-9" Adjoining 25 wide rasta, WEST - BE-3" Adjeining Property of Anurag garg, NORTH -
GE'-5" Ad|oining sold part of this property M5 Ashoka Neel, SOUTH - 98'-6" Adjoining 20 wide rasta

Date: 06.07.2026 AUTHORISED OFFICER

Xex Karnataka Bank Ltd.

Your Family Bank. &cross India.

Phone : 011-40591567{Ext-231)
E-Mall : delhiarmZktk.bank.in

Assel Recovery Management Branch

8-B,First Floor, Rajendra Park,
Pusa Road, New Delhi -110 060 Website | www.karnatakabank bank.in
CIN : LES110KA1824PLC0O01128

SALE NOTICE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Immovable Aszals under the Securitisation and
Reconstruction of Financial Azsets and Enforcement of Security Interest Act 2002
read with provizion to rule 9{1) of Security Interest (Enforcement) Rules, 2002,
Mobice is hereby given to public in general and in particular to Bomower {5) and Guarantor
(s) that the below described mmaovable property morgagedicharged o the secured
Creditor, the Physical Possession of which has been taken by the Authorized Officer of
Karnataka Bank Ltd, the Secured Creditor on 19.02.2025 & 28.02.2025 respaciivedy will
be sold om “As i Wiera is”, “As s Whatis” and “Whatever ihene 57 basis on 01.08.2026, for
recovery of:
{A) Rs, 5,20, 54,029.97 (Rupees Five Crore Twenty Lakh Fifty Four Thousand Twenty
Nine and Paise Ninety Seven Only) i.e. (i) Rs, 4,00,17,0985.06 Under PS Overdraft
Loan Alc No.554T7000600012401 along with future interest from 01.05.2026, (i)
Rs.29,76,239.87 Under PS Term Loan Alc No.5547001800015701 along with future
interest from 11.06.2026, (iii) Rs.90,60,694.94 Under PS Term Loan Alc
No.5547001800016501 along with future interest from 30.04.2026, plus cost, due to
the Karnataka Bank Ltd, New Delhi-Paschim Vihar Branch, Plot No A4/33, Upper
Ground Floor, Jwalaherl Road, Paschim Vihar, New Delhi-110063, the Securad
creditor from (1) Mis Abhinandan Jewellers, Represented by its proprietor,
Mr.Mukesh Yerma, Addressed at: G-27/114,5ector-3, Rohinl, New Delhi-110085 (2)
Mr. Mukesh Vierma Slo Mr. Om Prakash Yerma (3) Mrs. Madhu Verma Wio Mr. Mukesh
Varma, (4) Wiz Mukesh Verma HUF [Represented by its Kartha, Mr. Mukesh Verma),
AN (2),{3).(4) are residing at: G-28/85 Pocket G-28, Sector-3 Rohini, New Defhi-
110085, being borrowers! guaranfors! co - obligants.
(B) Rs. 2,95,86,062.64 (Rupees Two Crore Ninety Five Lakh Eighty Six Thousand
Sixty Two and Paise Sixty Four Only) i.e. (i) Rs.2,45,73,032.38 Under PS5 Overdraft
Loan Alc No.5547000600013301 along with future interest from 01,07.2026, (ii)
Rs.29,21,092.22 Under P5 Term Loan Alc No.5547001800015801 along with future
interest from 01.07.2026, (i) Rs.20,91,%38.04 Under PS Term Loan Alc
No.5547001600016601 along with future interest from 01.07.2026, plus cost, due to
the Karnataka Bank Ltd, New Delhi-Paschim Vihar Branch, Plot No A4/33, Upper
Ground Floor, Jwalaherl Road, Paschim Vihar, New Delhi-110063, the Secured
creditor from (1) Mis Abhinandan Art Ormaments Pyt Lid, Represented by its
Directors, (ij Mr. Mukesh Verma, (i} Mr. Om Prakash Verma, (iii} Mrs. Madhu Verma,
{iv) Mis Mukesh Verma HUF Addressed at: G-27/114, Sector-3, Rohini, New Delhi-
110085(2) Mr. Mukesh Vierma S/o Mr. Om Prakash Vierma, (3) Mr. Om Prakash Verma
S/o Mr. Ram Swaroop (4) Mrs, Madhu Verma Wio Mr. Mukesh Verma, (5) Mis Mukesh
Verma HUF (Represented by its Kartha, Mr. Mukesh Verma), All No.(2) to No.(5) are
residing at; G-28/85Pocket G-28, Sactor-3 Rohini, New Delhi-110085, being
borrowers! guarantors/ co - obligants.
(C) Rs. 2,50,437.27 {(Rupees Two Lakhs Fifty Thousand Four Hundred Thirty Seven
and Paise Twenty Seven Only) Under PS Term Loan Aic No.5547001800012601
along with future interest from 29.06.2026, plus cost, due to the Kamataka Bank Ltd,
Neow Delhi-Paschim Vihar Branch, Plot No 44733, Upper Ground Floor, Jwalaheri
Road, Paschim Yihar, New Delhi-110063, the Secured creditor from (1) Mr. Mukesh
Werma Slo Mr. Om Prakash Verma, (2) Mrs. Madhu Verma W/o Mr. Mukesh Verma,
Both No.(1) & No.(2) are residing at; G-28/85,Pocket G-28, Sector-3 Rohini, New
Delhi-110085,(3) Mr. Anand Jain 5o Mr. Kishan Jain, residing at: J-46, Gali No.1, Jai
Prakash Nagar, Delhi-110053, being borrowers/ guarantors/ co—obligants,

SCRIP | PROPERTI
1. All that part and parcel of freehold property bearing No.6Y in block G, Pocket No. 28
with proportionate nghis over com-mon areas,; built on plof measunng 25.80 sq.mis Secior
3, Rohind, New Defihi- 110085, Balonging to M's Mukesh Verma HUF through its Karta (The
Physical Possession of the Property was taken on 28,02 .2025). Boundanes: East ; Open,
West: Property No.73, North ; Property No. 68, South: Property No.6
Resena Prica | Upsat Prica befow which tha proparty may not ba sold; Bs 1,06,05,000.00
(Rupees One Crorg Six Lakhs Five Thotsand only)
Eamest money to be depositeditendered: Rs 10 60,500.00 (Rupees Ten Lakhs Sixty
Thausand Five Hundred Onky)
2. All that Part ang Parced of Residential Property in entire first floor {\Without Roof Rights)
Bearing Municipal Mo.3421-A, Measuring 63.615q.mt. situated in the area of Reveniia
Village Chowkri Mubarakabad, Abadi'colony Known a5 Kanhaiya Nagar, Tn Nagar Delhi-
110035, with proportionate rights over common areas, Belonging o Mr, Mukesh Verma
| The Physical Possession of the Properly was taken on 18.02,2025), Boundaries ; East :
Other's Property, West: Road 20, North : Cther's Property, South: Other's Property
Resenia Price { Upsat Price balow which the proparty may not ba soéd: Rs.46,00,000.00
(Rupees Fory SixLakhs Only)
Eamest money to be depositeditendered: Rs.4,60,000.00 (Rupses Four Lakhs Sixty
Thausand Only)
3. All theat Part and Parcal of entire Second floor With Roof Rights having plinth area of 48
sq.mis, in a freehold plot Mo 106, pocket-27, Biock G, Sector-3, Fohini, Dedhi, Belonging io
mr Mukesh Verma | The Physical Fossession of the Properly was taken on 28.02.2025).
Boundaries; East ; Open., West: Propery Mo 103, North : Road 13.5 mirs, South:
Proparty Mo 107
Reserve Price | Upset Price below which the property may not be sold:
Rs.1,11,10,000.00 (Rupees One Crore Eleven Lakhs Ten Thousand only)
Eamest money to be depositeditendered: Rs.11,11.000.00 (Rupees Eleven Lakhs
Eleven Thousand Only)
4. Al that Part and Parced of entire fiest floor (Withoul Roof Rights) of residential building at
Plot  No-187 & 188 both Plois measuring 25.20 5q. Mis each, Pocket-D-1, Sector-11,
Rohini, Delhi-110085, with propartionate rights over commaon areas, Belonging to M
Mukesh Verma. Boundaries: East : Property No.186. West: Eniry/Road, North : Road,
South; Property No, 01/8%
Reserve Price | Upset Price below which the properly may not be sold:
R=.90.90,000,00 (Rupeas Minety Lakhs Nanety Thousand anly)
Earnest monoy to be depositeditendened; Fz.9 00 000.00 (Rupess Ning Lakhs Ning
Thousand Only}
5. All that part and parcel of proparty bearing Plof No.309, Block G, Pockel -26, Sector-3,
ad- maasunng 2590 sq.mis,  situated in Rohini Residential Scheme, Dalhi 110085,
Belonging fo Mis Mukesh Yerma HUF through its Karta, Boundaries: East © Proparty
Mo 246, West: Entry, North : Property No 308 , South: Proparty No.354 & 335
Ressre Price | Upset Price below which the property may not be scéd: Bs.85,35.000.00
{Rupees Exghty Five Lakhs Eighty Five Thousand Cnly)
Earnest money to be depositeditendered: Rs 8 58 500.00 (Rupees Eight Lakhs Fifty
Eight Thousand Frva Hunderd Cnly)
{The borrower’s | mortgagor's atfention is invited to the provisions of Sub-section (3} of
Sechion 13 ofthe Act, m respect of ime available o redeem the sacured asset),
{This Notice shall alse serve as Notice under Sub Rule (1) of Rule (8) of Security
Interest Enforcement Rules-2002 to the BorroweriGuarantors)
For detailed terms and conditions of sale, please refer to link in Kamataka Bank's Websita
L., www kamatakabank_com under the head “Mega E-Auction on 01.08_2026".
The E-auction will be-conducted through portal hitps:libankauctions.in/ on 01.08.2026
from 11:30A.0 1o 12;30 P M with unlimited extension of 05 minutes. The intending bidderis
required lo register their name at hitps ibankauctions inf and et the user Id and password
free of cost and get online lralning on E-auclion (tentatively on 31.07.2026) from
Mis dclosura, G054, Gth Floor, Maiivanam, Ameamet, Hyderabad-5300038, Contact
No.040-23836405, Mobile 8142000809, E-mail: info@bankauctions.in.

Date : 06.07.2026 Sdi- For Karnataka Bank Lid
Place: Meerut UNION BANK OF INDIA |  |piace : New Delhi Chief Manager & Authorised Officer
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ICICI BANK LIMITED
CIN: L65190GI1994PLC021012

NOTICE is hereby given that the 32™ Annual General Meeting (AGM) of the
Members of ICICI Bank Limited (Bank/Company) will be held on Friday,
August21,2026 at 11:00 a.m. ST through Video Conferencing/Other Audio

¢/1CICI Bank

Registered Office: ICICI Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara 390 007, Gujarat, Phone: 0265-6722239
Corporate Office: ICIC] Bank Towers, Bandra-Kurla Complex, Mumbai 400 051, Maharashtra, Phone: 022-4008 8900
Website: www,icici,bank.in, Email: companysecretaryi@icici, bank./n

NOTICE OF 32 ANNUAL GENERAL MEETING

face value of T 2 each for the financial year ended March 31, 2026, The Record
Date for determining the names of Members eligible for dividend on equity
shares, if declared at the AGM, is August 3, 2026.

Visual Means (VC/OAVM) in compliance with applicable provisions of the
Companies Act, 2013 and Rules made thereunder read with General Circular
No.14/2020 dated April 8, 2020, General Circular No.17/2020 dated April 13,
2020, General Circular Mo. 20/2020 dated May 5, 2020 and other relevant
circulars, including General Circular No. 03/2025 dated September 22, 2025
issued by the Ministry of Corporate Affairs (MCA).

The Notice of the AGM and Annual Report 2025-26 will be sent through
electronic mode to those Members whose email addresses are registered with
KFin Technologies Limited (KFintech), Registrar fo an |ssue and Share Transfer
Agent (R & T Agent) for the equity shares of the Bank/ the Bank/ Depository
Participants (DP). A letter containing the web-link for accessing the Notice of the
AGM and Annual Report 2025-26 will be sent to those Members whose email
addresses are not registered with KFintech/ the Bank/ BP. The physical copy of
the Notice of the AGM and Annual Report 2025-26 will be sent to those Members
who request for the same. The Notice of the AGM and Annual Report 2025-26
will also be available on the website of the Bank at https://www.icici.bank.in
fabout-us/annual, the website of the 5tock Exchanges i.e. BSE Limited at
www.bseindiag.com and National Stock Exchange of India Limited at
www.nseindia.com and on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com.

Members can participate in the AGM through VC/OAVM facility by following the
instructions mentioned in the Notice of the AGM. The Bank will be providing
remote e-voting facility to all its Members to cast their votes on all resolutions
set put in the Notice of the AGM, The facility for e-voting shall also be made
available during the AGM. Members attending the AGM and who have not
already cast their votes through remote e-voting shall be able to exercise their
voting rights during the AGM. The Bank has appointed N5SDL for facilitating
voting through electronic means. Members including those who held shares in
physical form or who have not registered theiremail address can cast their votes
electronically by following the instructions mentioned in the Notice of the AGM.

The Board of Directors at their Meeting held on April 18, 2026 have

Q’Ecommended payment of dividend of T 12 per fully paid-up equity share of

As per the prevailing provisions under the Income-tax Act, 2025 (the Act),
dividend paid or distributed by the Bank is taxable in the hands of the Members.
The Bank shall therefore be required to deduct tax at source (TDS) at the
prescribed rates at the time of making the payment of the dividend to the
Members. All communications/queries in this respect should be sent at
einward.ris@kfintech.com.

In order to enable the Bank to determine the appropriate tax rate at which tax
has to be deducted at source under the respective provisions of the Act,
Members are requested to provide/submit documents as applicable to them
on or before August 3, 2026 (6:00 p.m. IST) at https:/ris.kfintech.com/
clientservices/investors/taxformsupload.aspx. The dividend will be paid after
deduction of tax at source as determined on the basis of the documents
provided by the respective Members as applicable to them and being found to
be complete and satisfactory in accordance with the Act.

Members holding shares in demat form are requested to register/update their
KYC details (including any change in address or bank account details) to their
respective DP and Members holding shares in physical form are mandatorily
required to register/update their KYC (including postal address, email address,
permanent account number (PAN), bank account detail etc.) by submitting duly
filled and signed Form ISR-1 to KFintech, Unit: ICIC| Bank Limited, Selenium
Bullding, Tower-B, Plot No. 31 & 32, Financial District, Nanakramguda,
Serlingampally, Hyderabad 500 032, Rangareddy, Telangana, India to facilitate
paymentof dividends which shall be paid exclusively through electronic mode.
Form ISR-1 is available on the website of the Bank at https://www.icici.bank.in/
about-us/invest-relations and on the website of the R & T Agent at
https://ris.kfintech.com/clientservices/isc/isrforms.aspx.

For ICICI Bank Limited

Sd/-
Mumbai Prachiti Lalingkar
July 6, 2026 Company Se:retary_J
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Dr. Agarwal’s Eye Hospital Ltd. DrAgarwals

CIM - LASTI0THIS940L CO2 TGS
and Ofice. Gin Floor, Menon Elenily, 168 Main Fosd, Suskn Mager, Abapet, Crannai 600 115
Prara Mo. $1--43TET T Wetate wew draganaal.com. E-mal ; imsesionfidragarwal com

NOTICE

Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)

Notice is hereby given 1o those shareholders who have nol claimead |
encashad their dividend since the vear 2018-1% & the same has
remained unclaimad for a pericd of seven consecutive years,

Pursuant to the provisions of section 124(6) of the companies Act, 2013,
a3 amended from time to time read with Investor Education and Protection
Fund Authorty (Accounting, Audit, Transfer and Refund) Rules, 2016,
the equity shares in respect of which dividends have remain unclaimed by
the shareholders for seven consecutive years, are mandaled to be
transfarrad by the company to the demat account of the Investor Education
and Protection Fund Authorily established by the Central Governmeni,
Accordingly, the sharas of all shareholders who have not claimad their
dividend since 2018-1% are liable 1o be transfemed to |IEPF.

In this regard, individual communications will be sent to all the
shareholders concemed &t their latesl address availlable with the
company and the details of such shareholders have also been displayed
on the website of the company |.e. www.dragarwal .com, All concamed
shareholders are hereby requested again to claim their shares and
unclaimed dividend amount({s) on or before the last date | . October 15,
2026 by making an application to the company in writing. Any claim made
after the above mentionad date shall not be considered valid.

Please also note that no claim shall lie against the company or its
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other benefits accruing thereon, so transferred to the IEPF
The shareholders can, however, claim their unclaimed dividend & sharas
already transferred to IEPF by following the procedure stipulated in the
IEPF Authority {Accounting, Audit, Transfer and Refund) Rulas, 2018,

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

As per SEBIHO38/M3/11(2)2026-MIRSD-PODNATS0/2026 dated
January 30, 2026, a special window s available for a period of one vear
from February 05, 2026, till February 04, 2027, for transfer and
demalerialisation (“demal’) of physical securities which were
sold/purchased prior o Aprl 01, 2019, During this period, the sacurities
that are lodged for transfer shall be issued only in demat mode.

For further information / clarification on the subject matters,
you may contact the uvndersigned by sending an e-mail at
investorfldragarwal.com or reach our Registrar and Share Transfer
Agent(s), Ms. Integrated Registry Management Services Private
Limited, Znd Floor, "Kences Towers®, No. 1, Ramakrishna Street, North
Usman Road, T.MNagar, Chennai- 600017, Phone: 044 28140801,
2B140B03; Fax: 044- Z2B143378, 28142479; Email:
EINWARD@INTEGRATEDINDIA.IN

Faor Ur. Agarwal s Eyve Hospital Limited
Meenakshi Jayaraman
Company Secrefary

Place : Chennai
Date : 06.07.2026

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

[ 8
g Ehfqlﬁ Corporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N,
E-AUCTION SALE NOTICE (Sale Through e-bidding Only)

SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.
Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable
property(ies) described in COLUMN (C) Mortgaged / Charged to the secured creditor the PHYSICAL POSSESSION of which has been taken as described in COLUMN (D)
by the Authorized Officer of Housing CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is
what is” and “Whatever there is” as per details mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or
unknown), executor(s), administrator(s), successor(s) & assign(s) of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A)
U/s. 9(1) of the Security Interest (Enforcement) Rules 2002. For detailed terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT
AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https://www.cholamandalam.com & www.auctionfocus.in

[A] [B] [C] [D] [E & F] [G]
S Loan Account No. / 0/S. Dues to be Type of Reserve Price (InRs.) | Date of
Nc; Names Of Borrower(s) / recovered Description of the Inmovable Property / Secured Asset Possession Earnest Money Auction
" | Mortgager(s) / Gaurantor(s) | (Secured Debts) Deposit (In Rs.) & Time
1) The Parcel of The Property Situated In The Registration District of
Thoothukudi, Thoothukudi Melur  Sub-Registrar  Office  Jurisdiction,
Thoothukudi Town, Meelavittan Village, Thoothukudi. Corporation Limit Rs. 24,00,000/-
Natham S. No. 461/1A1 And In Which The Eastern Portion Extend Of 6 (Rupees Twenty Four
Cents Of Land And In Thoothukudi Municipal Previously 21t Ward And 3 Lakh Only)
Loan Alc. No(s). : Mile @ Pudukudi, And Presently 51 Ward, Presently T. S. Ward C, Block
HLOSTUL000073786 No. 40, T. S. No. 90, 3“ Mile Pudukudi 2™ Street, In Which The Eastern
1. Mr./ Mrs. Ganapathi Side Half Of House Door No.10 And Extent Of 949 Sq.Ft. Of Housing With
Esakkilatha House Bearing Door No.10A With All Accessories. Bounded by: South By: 24.07.2026
House Belongs To Dasan Nadar, West By: Half of The Wall of Remainin p
2. Mr./. Mrs. Santhosh 9 ’ y- n 9 from 02.00
Kumar Extent Of House Belongs To Vendor(G.Hari Krishnan) East By: Half Of The 3 PM. 1o
Add: 10/19. Palai Road West. 3 Compound Wall Of House Belongs To Perumal Vathiriyar, North By: 2nd UcT:) O A '00
mile. 2nd S,treet Thoothukkuai Rs. 20,00,086/- | ltem Schedule Properties. Measurements: East-West: 13 Ft In The North & w P M '(with
Nea’r Temple ’Thoothukku di, (Twenty Lakh | South, North -South : 73 Ft In East & West, Totalling : 949 Sq.Ft. Of Housing @ aﬁtoﬁwate q
1. Tamil Nadu ! 628008 Alsc; Eighty Six Site With House. 2) The Parcel of The Property Situated In The Registration o extensions
At: Natham S. No 46 11A1/ Only) due as on | District of Thoothukudi, Thoothukudi Melur Sub-Registrar Office Jurisdiction, = of 5 minutes
Ol(lj Door No ' 10 .New Door 16.09.2025 | Thoothukudi Town, Meelavittan Village, Thoothukudi .Corporation Limit, % Rs. 2.40.000/- each in
No. 10A Ward No. 51. 3¢ Mi Natham S. No. 461/1A1 And In Which The Eastern Portion Extend Of 6 Cents e T terms of
0. 103 Ward No. 51, 3° Mie Of Land And In Thoothukudi Municipal Previously 21st Ward And 3rd Mile @ o (Rupees Two Lakh
Fldukudi 2% Sireet, Tuticorin Pudukudi, And Presently 51 Ward, Presently T.S.Ward C, Block No.40, T. Forty Thousand Only)| the Tender
Corporation, ~ Meelavittan S. No. 90, 3¢ Mile Pudukudi 2% Street, In Which An Extent Of 204 Sq.Ft. Of Document),
\[/):!?ﬁ; T“’EI'ZZ:'”T?'L\‘AEJ::}C;QE Vaccant Land. Bounded by: South By: 1¢' Item Schedule Property, West
, By: Remaining extent of land belongs to vendor (G. Hari Krishnan), East By:
Temple Thoothukkud - 628008. Half Of The Compound Wall Of House Belongs To Perumal Vathiriyar, North
By: East West Street., Measurements: East-West: 12 Ft In North & South,
North -South: 17 Ft In East & West, Totalling : 204 Sq.Ft. Of Vaccant Land,
Gross Totalling: 1% ltem + 2™ ltem = 949 Sq.Ft + 204 Sq.Ft = 1153 Sq.Ft
=107.116 Sq.Mtr = 2.646 Cents Of Housing Site. The Schedule Property
Situated In Survey Ward C, Block No. 10, T. S. No. 90.
INSPECTION DATE & TIME : - 22.07.2026 BETWEEN 11.00 a. m. to 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/-
Last date of submission of Bid/ EMD/ Request letter for participation is 23.07.2026 Till 5.00 p. m.

*Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and / or realisation there of.
For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with Mr. Velmurugan Contact Number 9965179658 and Email:
velmuruganpe @chola.murugappa.com, Mr. Mariappan on his Mobile No. 71131312 & E mail is mariappanm@chola.murugappa.com . official of CHOLAMANDALAM INVESTMENT & FINANCE
COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of
the above immovable properties / secured Assets. Sd/-

Date : 06.07.2026 AUTHORIZED OFFICER,
Place : Thoothukudi, Tamil Nadu For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

@ kotak'

Kotak Mahindra Bank Limited
CIN - L65110MH1985PLC038137
Registered Office: 27BKC, C 27, G Block, Bandra Kurla Complex,
Bandra (E), Mumbai - 400 051.
Tel: +91-22-61660001, Fax: +91-22-6713 2403
Website: www.kotak.bank.in E-mail: KotakBank.Secretarial@kotak.com

NOTICE TO THE MEMBERS ABOUT THE FORTY-FIRST
ANNUAL GENERAL MEETING AND THE RECORD DATE FOR

PAYMENT OF FINAL DIVIDEND FOR FY 2025-26

NOTICE is hereby given that the Forty-First Annual General Meeting (“AGM”) of
the members of Kotak Mahindra Bank Limited (“Bank”) will be held on Saturday,
1st August, 2026 at 10:00 a.m. (IST) through Video Conferencing (“VC”).

In compliance with the provisions of the Companies Act, 2013 and rules made
thereunder read with General Circular No. 3 / 2025 dated 22" September,
2025, General Circular No. 14 / 2020 dated 8™ April, 2020, General Circular
No. 17 / 2020 dated 13" April, 2020, General Circular No. 20 / 2020 dated
5" May, 2020 and other relevant circulars issued by the Ministry of Corporate
Affairs, the Notice of AGM and the Integrated Annual Report 2025-26,
comprising the standalone and consolidated audited financial statements for
FY 2025-26, along with Directors’ Report and Auditors’ Report and other documents
required to be annexed thereto, will be sent in due course to the members of the
Bank, electronically, on their e-mail address registered with the Bank / Registrar
and Transfer Agent (“RTA”) of the Bank / Depository Participant(s) (“DPs”). A letter
providing the QR Code and the web-link, giving the exact path, where complete
details of the Notice of AGM and Integrated Annual Report 2025-26 are available,
will be sent to those members who have not registered their e-mail address. The
Notice of AGM and the Integrated Annual Report 2025-26 will also be available
on the website of the Bank at https://www.kotak.bank.in/en/investor-relations/
financial-results/annual-reports.html, websites of the BSE Limited and National
Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com,
respectively, and on the website of National Securities Depository Limited
(“NSDL”"), the e-voting service providing agency appointed by the Bank, at
https://www.evoting.nsdl.com

Attending the AGM:

The Bank has availed services of NSDL, to provide the VC facility for conduct of
the AGM. Members will be able to attend the AGM by using VC facility, through
the NSDL e-voting system by following the steps mentioned under ‘Instructions for
attending AGM through VC’ in the notes to the Notice of AGM.

E-voting facility:

Members will be provided with a facility to cast their vote(s) on the business set
out in the Notice of AGM through an electronic voting system (“e-voting”). The
manner of voting, including voting remotely (“remote e-voting”) by (i) individual
members holding Equity Shares of the Bank in demat mode, (ii) members other
than individuals holding Equity Shares of the Bank in demat mode, (iii) any
member(s) holding Equity Shares in physical mode and (iv) members who have
not registered their e-mail address, has been explained in instructions section of
the Notice of AGM. Members attending the AGM, who would not cast their vote(s)
by remote e-voting will be able to cast vote(s), electronically, at the AGM.

Dividend related information:

The Board of Directors of the Bank have recommended a final dividend of ¥0.65
per Equity Share of Re. 1/- each for FY 2025-26. Friday, 17™ July, 2026, has been
fixed as the ‘Record Date’, for the purpose of determining the members eligible to
receive the aforesaid dividend. The final dividend, if declared at the AGM, will be
paid on or before Friday, 7t August, 2026, to those members whose names would
appear on the Register of Members / List of Beneficial Owners as at the close of
business hours on the Record Date, i.e., 17" July, 2026, as per the details to be
received from the Depositories.

PROCEDURE FOR (i) REGISTRATION OF E-MAIL ADDRESS FOR OBTAINING
THE NOTICE OF AGM, INTEGRATED ANNUAL REPORT 2025-26 AND
THE USER ID / PASSWORD FOR E-VOTING / ATTENDING THE AGM AND
(ii)) UPDATION OF BANK ACCOUNT MANDATE FOR RECEIPT OF DIVIDEND
IS, AS BELOW:

Type of Holding Procedure

Physical Holding | For registration of e-mail address and / or updation of
Bank Account details, please send a written request
in Form ISR-1 (available at https://www.kotak.bank.
infen/investor-relations/investor-information/
investor-info.html) to the RTA of the Bank, i.e.,
KFin Technologies Limited at Selenium Tower B, Plot
31-32, Gachibowli, Financial District, Nanakramguda,
Hyderabad — 500 032 (Unit: Kotak Mahindra Bank
Limited), providing Folio Number, name of the member,
copy of the share certificate (front and back), PAN
(self-attested copy of PAN) and Aadhaar (self-attested
copy of Aadhaar). Additionally, please provide a
self-attested copy of a cancelled cheque leaf bearing
the name of the first holder / bank statement duly
attested by the Bank Manager (along with the details
of 9-digit MICR Code Number and 11-digit IFSC), for
updating bank account details.

Demat Holding Please contact your DP and register your e-mail address
and bank account details in your demat account, as per

the process advised / forms made available by your DP.

Any person holding shares in physical form or who becomes a member after the
Notice of AGM is sent and holding shares as of the Cut-off date, i.e., Saturday,
25" July, 2026 may obtain the login ID and password for casting vote / attending
AGM by sending a request at evoting@nsdl.com However, if such person
is already registered with NSDL for remote e-voting, then such person may
use the existing user ID and password for casting vote / attending AGM. If any
member has forgotten the user ID and / or password, the same can be reset
by using “Forgot User Details / Password” or “Physical User Reset Password”
option, as the case may be, available on www.evoting.nsdl.com or by calling
on 022 - 4886 7000.

For KOTAK MAHINDRA BANK LIMITED

Avan Doomasia
Company Secretary

Mumbai, 6% July, 2026 (FCS 3430)

uE & Cay
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3Biocon A

BIOCON LIMITED
CIN: L24234KA1978PLCO03417
Regd. Office; 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone: +91-80-2808 2808; Fax: +31-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES [N RESPECT OF COMMERCIAL R
RESIDENTIAL BUILDINGS AND COLOMISING
| lnder regulation 364 1) of the Insolvency snd Bankraptcy Board of India
{Insalvancy Resolwtion Precess for Corporate Persons) Regulathons, 2006)

b _RELEVANT PARTICULARS

1. |'Narmeof the carporate debion
| alang with PN & GIN/ LLP No.
2. | Address of the registerad office

| Man Infraprojects Limdted
| GEREUTDA0AMHZDDEPLE 14930
| 102, Man Houss, 2nid Fioor, Opposite: Pawan
| Hars, 5. ROAD. Ville Parie - West,
MiEmibal - 00056,
Thr Corporete. Debtar has na active 'AT'_.LIb:itl:'.

3. | URL of websita | The Corporate Debior has no active. website
| Tha majee assets of the Corporate Debior ara

d. | Datadls of place whera masonty of
fixed BSRE1S &8 caied located at Mumbeai
5 | III'Qil,eIIIII;:I:II |:eip.,"||,5il:,' ol :rlt-:in [ TII-E:: ;f'n:;:'F:!'I:I.rH'iHEII;:!HIL;r |$. inta f|II3!.hIJ.'-i.iII.I.;_".':i.I:.Ir Real
profuctsy sarvces | Estate and owns properties Boated in Murmbai
E. | Quantdy and value of main [ A5 per latest audited finandial statements the
sl Serines soki in last rensenuie fromm operations s NIL doe the financial
financial year | year 200820,
{ | Kumber of amplaoyaes, warkmen | As on Insoivancy Commancemert Date. thare
| Wi Fi e phoyEas OF workiman,
i " | I'-'l:lrl,l':ur l;:'.ll:ll.'h-l'.‘,:.i.rill|l.|l-|ii'.l|:_l: l.l:ﬂ: [ nfpermation can be =p:¢.||gl“1 Ir'irul.lg]l
availabés financial statements (with | comenunization to the folloeing email ;
sohedules) of twa years, lists o E-mait Ip.rmaninfraprojects@gmall.com
areditons are available at URL:
2] | E‘.i-'_.il;l.ilit;,'-'l'l:..r rﬁe}l.,.‘l,n;ln upplr;.;inia Infgernation G e scupht through
undaersection 2521 h} of the Code | communication to the following amail :
= Evaiiable at URL: | Enigdl: ip.rnaninfraprojects@amall oom
10, | Last date for receipl of expression | 13July-2026
of inkerast

11, | Date of sue of provisional Ist of | 18-July-2026
rospecine reanlution applicants

12, | Lost date for submission of | 23-July- 2026
chjections to provisional iist

13, | Date of isspe of final st of | 25-July-2028
prospectve resalution agplicants

14, | Date of issue of information | 01 A 2026
memorandur, evatuation matrix
and request Tor resoludion plans i

___ prospectve msolution applicants |

15, | Lest date for submission of | 3 -Aug- 2026

necolution plang

iE, | |'-'-|'|:u,.|-'_.z;:;l -q,."nr,:ll .il,-j b s bmit
Expression of Interest

17, | Datadls of the corporste debtor's
=-!'!ER'I'H[iI'.II'. Sralg A5 MSKHE,

[Tprmaninfrapmjecis@grail oom

| Tne Corporate Debtor is not @ MSAE.

Mote: Due to naavy rainfall i Mumbai. Maharashtra, and rearby aress, the Committea of
Creditors” (ol has extended the last date for submission of Expressions of interast (B0
under Form Girom 0607 /202610 L3007 /2026,
P ¢ Murmiba

Date ; OGF.0T.2026

Sd/-

Manaoj Kumar Agarsal

Resalution Prodessasnal

Kan Infrapropects Limited (Under GIRP)

Regn. Mo. IEBL/ IFA-001LAP-POOT14/2017- 2018,/ 11322

AFA Mo AR 12330/ Z00GE2T 1R L 55 Valid till 30,06,/ 20327

Ciin Bl Blosses Led

(Sponsor : CAMNARA BANI)

HOME LOANS + DEPOSITS

Frapslalin [ D reamn doido W :'.f.u".r'."_s.-

Can Fin Homes Limited

Registered Office

No. 29/1, 1st Floor, Sir M N Krishna Rao Road
Near Lalbagh West Gate, Basavanagudi
Bengaluru — 560 004

E-mail: compsec@canfinhomes.com

Tel: 080-48536192, Fax: 080-26565746

NOTICE - 48" ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD
THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,

REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Notice is hereby given that the 48" Annual General Meeting [AGM') of the Members of Biocon Limited | the Company') is scheduled
to be held on Thursday, August 06, 2026 at 3:30 M. {(15T) through Video Conference ("C') or Other Audio-\isual Means ('OAVIM'),
1o transact the business as sel forth in the 48" AGM Notice, in compliance with applicable provisions of the Companies Acl, 2012
['the Act’) and rules mada thereunder, the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 ("'SEEBI Listing
Regulations, 2015') read with all applicable circulars on the matter issued by the Ministry of Corporate Affairs 'MCA’} and the
Secunties and Exchange Board of India "SEBI').

The Matice of 48 AGM along with the Integrated Annual Report for the FY 2025-26 will be sent only through electronic mode to
thosa Members whose email 1Ds are registered with the Company/Depositories. The Motice of AGM along with the Inlegrated 2.
Annual Report will also be available an the website of the Company at www.biocon com and websites of the stock exchanges e,
www.bsaindia.com and www.nseindia.com-and on the website of KFin Technologies Limited ‘KFintech’) at
hitps-ievoting.kfintech.com/.

Abetter providing the weblink for accessing the 48° AGM Notice along with the Integrated Annual Report for the FY 2025-28 will be
sent to those Members wha have not registered their emait 1Ds with the Company/Depasitories.

Members may attend and participata in the AGM through the VG/OAVM facility only. The instructions for joining the AGM will be
provided in the Nofice of the AGM. Members participating through YCIOAVM facility shall be rackoned for the purpase of quarum
undear Secton 103 of the Act. The facility for appointment of Prowxy will not be available for the AGM,

In compliance with the provisions of Section 108 of the Act, read with Rule 20 of the Companies (Management and Administration)
Rules, 2014 and the provisions of Requiation 44 of SEBI Listing Requlations, 2015 and in terms of SEBI Circular No.
SEBIHO/CFDICMODVCIR/P20:20724 2 dated December 09, 2020 on "e-\Voling facility provided by Listed Companies”, the Company
will be providing remole e-voting facility to atl its Members holding shares as on the cut-off date i.e. Thursday, July 30, 2026 fo cast
their voles on all resolutions as set forth in the 48th AGM Notice. The manner of remode e-voting for Members holding shares in
dematmoda, physical moda and who have not registerad thair amail 1Ds, will be provided in the 485h AGM Notice and the details will
be also made avaitable on the website of the Company at www biocon.com.

The remote a-voting period will commence on Saturday, August 01, 2026 at 9200 AM. (I5Tyand will end on Wednesday, August 05, 9
2026 af 5:00 PM. (IST) {both days inclusive). Vioting through remote e-vating will not be permitted beyond 5:00 PM. (15T) on '
Wednesday, August 05, 2026. Facility for voling throwgh electronic voling system will aiso be made available at AGM (Insta-Pall)
(hrough the e-voting services provided by KFintech.

Members who have not registered thelr email [Ds ! bank account details and for ofher KYC details, are requestad to fallow the below
procadure for regestration of email 10 to.obtain the Integrated Annual report and updation of bank accownt details for the receipt of
dividend:

Motice is hereby given that:

June 08, 2026.

Members holding shares in Demat mode Feqester / update email id, bank account details and oiher

KYC details with your Depository Parficipant.

Members holding shares in Physical moda Reqsster ! update amail id and ofher KYC defails in Form
ISR-1 and other relevant Forme with the RTA, KFin l.

Technologles Limited,

Shareholders may download the prescribed Forms from the
Company’s website at hitps:/fwww.biocon. comiinvestar-
retationsishareholder-services/miscellanaous-
communication.

electronic means;

E%ﬁﬁ S0 Deen oo’
NOTICE - Dispatch of Notice of 39th Annual General Meeting,

1. The 3%th Annual General Meeting (AGM) of the members of the Company will be held on
Wednesday, July 29, 2026, at 11:00 a.m. IST through Video Conferencing (VC)/Other Audio-Visual
Means (OAVM), to fransact the business as set forth in the Nolice of the Meeting dated

In Compliance with the General Circular No. 03/2025 dated 22nd September 2025 read with the
General Circular No. 14/2020 dated April 8, 2020, General Circular No, 17/2020 dated April 13, 2020,
General Circular No. 20/2020 dated May 5, 2020 issued by the Ministry of Corporate Affairs ("MCA
Circular”) and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as
amended ('SEBI LODR') (hereinafter collectively referred to as "Circulars”), electronic copies of the
Notice of the said AGM together with e-voting instructions and Annual Report for 2025-26 have been
sent on Monday, July 06, 2026, to all the members whose email IDs are registered with the
Company/RTA/Depository Participant(s). The said documents are made available on the website of
the Company at hitps:iiwww.canfinhomes.com/Investorfinvestorpagecontentwithevents/events for
viewing/downloading by the members. The same are also made available on the websites of Stock
Exchanges https://www.nseindia.com / hitps://www.bseindia.com and N35DL at
hitps:fiwww.evoting.nsdl.com. The dispatch of the Motice, Annual Report and instructions on
e-voting and VC, through emails has been completed on Monday, July 08, 2026.

In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2015 and Regulation 44 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, as amended, the Company is pleased to provide
e-voling facility to all its members to exercise their right to vote by electronic means on all resolutions
set forth in the AGM Notice, through e-voting platform provided by National Securities Depository
Limited (NSDL). Shri K N Nagesha Rao (FCS 3000}, Practicing Company Secretary, Bengaluru, has
been appointed as Scrutinizer for conducting the e-voting process in a fair and transparent manner,
In this regard, the Company hereby informs the members of the following:

All the business as set forth in the said AGM Notice may be transacted through voting by

ii. The cut-off date for determining the eligibility to vole by electronic means or at the AGM is
Wednesday, July 22, 2026;

iii. The remote e-voting shall commence on Saturday, July 25, 2026 (9:00a.m. IST);

Web: www.canfinhomes.com
CIN: LBS110KA1987PLCO08699

Annual Report 2025-26, Remote E-Voting Instructions & Record Date

Coraspondence delalls of RTA ane as follows

iv. The remote e-voting shallend on Tuesday, July 28, 2026 (5:00 p.m. IST);

Address: KFin Technotogies Limited (Unit: Biocon Limited),
Selenium Tower B, Plot 31-32, Gachibowli, Financial Disirct, V.
Nanakramguda, Hyderabad — 500 032

Email od; einvward ris@ifintech.com

Members may note that the Board of Directors atits meeting held on May 07, 2026, had recommended a final dividend at the rate of
10% e Re. 0.500- perequity share of face valus of Rs. §- each fully-pasd up of the Company for the FY endad March 31, 2026, The
record date for the purpose of determining entitierment of Members for the final davidend for FY 2025-26is Friday, July 03, 2026 The
final dividend once approved by the Membaers in the ensuing AGM, will be paid on or before August 20, 2026, electronically through
various onfing transfer modes to those Members who have updated their bank account details. For Members who have not updated
their bank account details, dividend warrantsdemand drafts!cheques will be sent 1o their registered addrass,

Members may note that as per Master Circular dated February 06, 2026 read with any other amendments therein issued by SEBI
and other relevant circulars, Members wha hald shares in physical form and whose folios are not updated with KYC delails [vz.,
(i) PAMN (i) Contact Detais (i) Bank Account Details and {iv) Signature], shall be eligible to get dividend in respectof such fiolios, only
in electronic mode, subject to updation of the abowve details intheir folios.

Members may note that as per the Income Tax Act, 2025 (1T Act'), dividend income is taxable in the hands of the Members and the
Company is required to deduct tax at source { TDS') from dividend paid to the Members at rates prescribed in IT Act. Members ara
requested to submit the documents in accordanoe with the provisions of the T Act at htps s kfintech.comiform 15, The Company,
vide its e-mail communication dated June 22, 2026, had informed the Members about the relevant procedure 1o ba adopted by the
Members io avail the applicable tax rate. The said communication and draft of the exemption forms and cther documentsformats
are available on the Company's website atwww. biocon.com,

Biocon Limited) of KFin Technologies Limited, Sebenium Tower B, Plot 31-32, Gachibowli, Financial Disinct, Nanakramguda,
Hyderabad - 500 032 or af einwand.risi@kfintech.com or evoting@kfntech.com or phone no. 040 - 6716 2222 or call toll free No.
1800-309-4001 for any further clanfications

Any person, who acquires shares of the Company and becomes member of the Company after
dispatch of the Notice of the AGM and holding shares as on the cut-off date i.e, Wednesday, July
22, 2026 may obtain the login ID and password by sending a request at evoting@nsd|.com.
However, if a person is already registered with NSDL for e-voting then existing user ID and
password can be used for casting vote;

vi. Members may note that, a) The remote e-voting module shall be disabled by NSOL at 5:00 p.m.
on July 28, 2026 and once the vote on a resolution is cast by the member, the member shall not
be allowed to change it subsequently; b) The facility for voting through electronic voting system
will also be made available during the Annual General Meeting (AGM) and the members who
have not already cast their votes by remote e-voting shall be able to exercise their right to vote
during said AGM through e-voting; c) The members who have cast their vote by remote e-voting
prior to the AGM may participate in the AGM but shall not be entitled to cast their vote again, once
the vote on a resolution is cast by the member, the member shall not be allowed to change it
subsequently; and d) A person whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on Wednesday, July 22, 2026
(cut-off date) only shall be entitled to avail the facility of remote e-voting as well as e-voting during

I case of any query w.rt. deduction of TDS on dividend, Members may write to eimward.risi@kfintech.com and for any query the AGM:
pertaining fo voling by electronic means, Members may refer to the Help & Frequently Asked Questions (FACS) and E-voling user -~ ' _ : _ _— :
manual available at the download section of hitps:levating. kfintech com (KFinlech Website] or contact Mr. D Suresh Babu (Unit: vii. The manner of voting remotely for members holding shares in dematenalized mode, physical

mode and for members who have not registered their email addresses i1s provided in the Nofice
of the AGM. The details are also available on the website of the Company

For Biocon Limited

Rajesh U. Shanoy
Company Secretary and Compliance Officer
ICS1 Membership Number: A16323

Date: July 06, 2026
Place: Bengaluru

https:/fwww.canfinhomes.com/Investor/investorpagecontentwithevents/events.,

viii. Shareholders are requested to update their Bank account details & KYC with their depositories

Sdl- (where shares are held in dematenalized mode) & with the Company’s RTA (where shares are
held in physical mode through their website www.inlegratedindia.in) to receive the dividend
directly into their Bank account.

ix. Incase of any queries relating to e-voting, members may refer the Frequently Asked Questions

{FAQs) for Shareholders and e-voting User Manual for Shareholders available at the download
section of hitps:/'www.evoling.nsdl.com or call on no.: 022 - 48867000 or send a request to

Place : Bengaluru
Date : July 06, 2026

epaper.financiaﬁexpress.c:un'. .

Mr. Falguni Chakraborty al evoling@nsdl.corm.

X. Instructionsfor members for attending the AGM through VC are covered in detail in Notice:

4. The Record date for the purpose of determining the entitliement of shareholders to the final dividend
for the financial year 2025-26 was Friday, July 03, 2026. The final dividend amounts will be paid
within 30 days from the date of conclusion of AGM to the shareholders, subject to the shareholder's
approval atthe ensuing AGM.

CHENNAI/KOCHI

For Can Fin Homes Limited
Sd/-
Nilesh Jain
Company Secretary
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FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT

ANSAL CROWN INFRABUILD PRIVATE LIMITED

All Allottees of the Project "Ansal Crown Helghts®, situsted at Sector BO, Faridabad, Haryiana
121004, wha did nat file claims during the CIRR ame hareby invited fo submit their ctaimes within
30 (Thirty) days of publication of this-Anncuncement, slong with: (i} name of ellottess); (i)
i, fower and project details; () Allotment Letter/Bullder Buyer Agreement, (v} payment
details with peool; (v} identity and address prool; and (i) any other supporting documands,
Claims 4o be submitted a5 Address: Anzal Crawn Haights, Sector 80, Farsdabad, Haryana 121004,
or send 1o Emadl: customer relatipnsmnrgaroap. m

All clalms. aré subject 1o verihcation by the SRA. Claims. filed and vedfied within time
shiall be tragted at par with other eligible allottess under the Approved Respoliston Plan.
Cansequences of Failure to subsmit claim;

Clalms nof filed within 30 days may be filed within a furtber 20 days, but such belated claimanis
may saek poszassion onky &t pravailing market rates, after adjustment of tha Bazic Sale Price
girezdy paid, as per the Approved Resclufion Plan,

1T e clalm b5 received within the cumulative 120 days from publication, 3 claims and lHabifities
In respact of such units shall stand irrevocably discharged and settled at il the alloiment
shall stand cancelled, and the 5RA shall be free to desl with such units under the Approved
Resolution Plan,

HOTE: Aloliees who already filed clabms with the Besalution Professional duting CIRP need

nod file again,
For Mz Nanu Ram Goyal & Ca.
Successful Resolution Applicant of
Ansal Crown Infrabuild Pvt. Lid.

In this regard,

Date: 07,07, 2026
Place: Haryana

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAFROJECTS LIMITED

CONSTRUCTION SERVWICES IN RESPECT OF COMMERCIAL OR
RESIDENTIAL BUILDMINGS AND COLONISING
[Umder regulation J64[1) of the Insobvency and Bankruptey Board of Indiz
{Insolvency Resolutlon Process for Corporate Persons) Regulations, 2016)

| RELEVANT PARTICULARS
Name of the -}m::-nrnle debtor Man Irlfrapmim:tﬁ Limited

| :Il:- ='._'¢'|I|.|I PN F- l!"lr-.l,." LLP- M, CIRUTF O IMNH Z2006PLE1EA930

| Address of the regisicrad office [ 152, Man House, 2rd Frorn, Dpoasibe. Pawan
Harms, 55 ROAD, Ville Paria - Wast,

| Mumbgi - 00056,

The Cor 5'.'||.'|r51|'-_' Debitar hiag no active websits.

[T rr|._1r:- -zw"' o I|| I.'Tl'lrm._ll; De I:|I: T A

| Incartad at Mumbai
The Corporgte Bebtor |5 ino the bisiness of Hea
E=tale and owng properties located in- Mumbal,

[ .ﬁ;: i:-&:-r.;xm,:-.sl, ! .:-:.Ii.tE-:I-f..-lni1.ﬁu|-:;1::1lq.ﬂ1'{.-flt.$ .'lhi_.'..
revenue from oparations is NIL far the financial
year 20:10:20.

[ Bs o Irechency Commencement Date, there
e THY |m|1k'.-:.ﬂ,-e_.l-:. O W rh.lrlr_.n

B. | Further details inciuding last | Indoemiation can e sought through
availabile financial statements (with | communicatan 1o the folieang email

| schedubes) of Twoopears, LS of E-mail: ipsmaninfraprojecis@gmail.com
croditors aro avpiable ot URL

e—*??!

rl-\_'l:

3. | URL of wehsite

4, | Details of ploce where majonty of
finad as=ats are located

5. | Instalied capacity of main

| products’ Senvioss

B, | Quantity and vadue of main
products! services sold in last
financal year

7. | Number of TP EERT Wk En

Agentis), Mis,

Dr. Agarwal’s Eye Hospital Ltd. DrAgarwals

dividends to Investor Education and Protection Fund {IEPF)

Molice is hereby given to those shareholders who have not claimed |
encashed their dividend since the year 2018-19 & the same has
remainad unclaimed for a period of seven consecullve vears,

Fursuant to the provisions of section 124(6) of the companies Act, 2013,
as amended from trme o ime read with Investor Education and Protection
Fund Authorty (Accounting, Auwdit, Transfer and Refund) Rules, 2016,
the equity shares in respect of which dividends have remain unclaimed by
the shareholders for seven conseculive years. are mandated o be
transfarrad by the company to tha damat account of the Investor Education
and Protection Fund Authorty establishad by the Ceniral Govemment.
Accordingly, the shares of all shareholders who have not claimed their
dividend since 2018-19 are liable fo be transferred to IEPF.

individual communications will be seni to all the
shareholders concermad al their latest address available with the
company and the details of such shareholders have also been displayed
on the wabsite of the company i.e. www.dragarwal.com. All concamed
shareholders are hereby requested again o claim their shares and
unclaimed dividend amount{s)on or before the last date i.e. October 15,
2026 by making an application to the company in writing. Any claim made
after the above mentioned date shall not ba considered valid

Pleaze also note that no claim shall lie against the company or ifs
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other benefits accruing thereon, so trensferred to the IEFF.
The shareholders can, however, claim their unclaimed dividend & shares
already transferred to IEPF by following the procedurs stipulaled in the
IEPF Authority (Accounting, Audit, Transfer and Refund) Rules, 2018,

Special Window for Re-lodgement of Transfer Requests |
of Physical Shares

As per SEBWHOMS1I11(2)2026-MIRSD-PODN3ITS0/2026 dated
January 30, 2026, a special window is available for a peried of ona yvear
from February 05, 2026, Wl February 04, 2027, for transfer and
dematarialisation (“demat”) of physical securities which ware
sold/purchasad prior to April 01, 2018, During this period, the sacuritias
that are lodged for transfer shall be issued only indemat mode.

For further information !/ clarification on the subject matlers,
you may contact the undersigned by sending an e-mail at
investori@dragarwal.com or reach our Registrar and Share Transfer
Integrated Registry Managament Services Private
Limited. 2nd Floor, "Kences Towers™, No.1, Ramakrishna Street, North

113. Hﬂﬂi Subhash Hﬂ'ﬂ Daryaganj,
New Delhi-110002, Phone: 011 23269575,

W -E :||-|r |::-.';:I|:r'.
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NOTICE TO ALLOTTEES OF "ANSAL CROWN HEIGHTS" WHO HAVE NOT FILED CLAIMS _ Phans o 1-44-43THTTTT Welish wew,craganwal con, E-ail - imvestoe frageewa con E-mail : daryag@bankofbaroda.bank.in
M/s Manu Ram Goyal B Co., the Successiul Resoluticn Applicant (SRA} of Mf's Angal Crown NOTICE POSSESSION NOTICE

Infrabuild Pvt. Lid., issues thiz Announcement pursuant o Clause 6.4.4 of the Resedution Plan {For Immovable Property)

approved by the Hon'ble NCLT, New Delhi, vide Order dated 02.07.2026. Transfer of aquity shares of the company relating to unclaimed [See rule 8 (1)]

Yvhersas,

The undersigned being authonzed officer of Bank of Baroda having its Head Orffice at |
Baroda Bhavan, R. C. Dutt Road, Vadodara, Gujarat — 380007 and hawving one of its |
branch ai 11-B, Netgji Subhash Marg, Daryvaganj, New Delhi — 110002 under the |
Sacuritization and Reconstructon of Financial Assets and Enforcement of Securiy |
interest {&ct), 2002 {54 of 2002} and'in exercisa of powers confemed under section 13 {12) ,
read with (Rrule 3) of the Securty Interest (Enforcement) Rules, 2002 issued & Demand |
Nobce on 13-04-2026 ufs 13(2) of the captioned act, calling upon the Borrower 1, Mis Y M |
Barkshan (Borrower) represented through its proprietor Mr. Mohammad Yusuf Slo |
Shri. Hazi Mohammad lbrahim (Mortgagor) 2. Mr. Mehammad Aslam({Guarantor) lo |
repay the amount mentioned in the notica being Rs. 36,84,317.81(- (Rupees Thirty Six
Lakhs Eighty Four Thousands Three Hundred Seventeen and Paise Ninaty l’.‘lna

Only) as on 31-03-2026 fogether with inferest thereon within 60 Days from the date |:.-1

receipt of the said notice

The Borrower, Guarantor [5) having failed to repay the amount, nofice is hereby-given fo |
the Barrower, Guarantor (s} and mortgagor {s) the public in general that the undersigned |

being the Aulhorisad Officer of Bank of Baroda has taken possession of the properties ||

aseats described herein below in exercise of powers conferrad . on himdhar under Sub |

Sacton 13 (4) of the said Actread with rule Bofihe said rule on this 03 day of July 2026. |

The Borrower, Guarantor (s) and mortgagor {5) in paricular and the public in ganeral |si
hareby cautioned notto deal with below mentioned Fropenty assets and any dealings with |
the said Propery | assets will be subject to the charge of BANK OF BARODA, |
DARYAGANJ, 11-B, NETAJI SUBHASH ROAD, NEW DELHI - 110002 for an amount |
mentioned abave togather with intarest therean, |
[The borrower, guarantor(s), mortgagor|s) attention is invited to provisions of sub -

saction (8) of section 13 of the Act, in respect of time available, to redeem the |
secured assets.) |

Eemipﬂm of the Immovable | movable properties

1. Al that part and parcel of Property bearing piof no 120. siteated at Mohammad)
Peesjadgau Khurja, District Bulandshar, Uttar Pradesh - 203131 admeasuring 167291
sqaure metars balonging to Mr. Mohammad Yusuf 5o Sha, Hazi Mohammad [brahem
BOUNDED AS UNDER :

East—House ofMobhammad Yamesan
North - Houze of Mohammad Yusuf

West- Gall Chowk
South = Hotze of Mohammad

Saleem and Mohammad Kadir
Diate: 03.07.2026 Authorized Officer
Place: New Dalhi Bank of Baroda |

"IMPORTANT"

a | El|g~.':v|.ii;;§;- for rasolutian ai:lplu:..an.l,s " infommation can oo sl Ehi :.hrl:uuﬂh Usman Foad, T.N'Egﬂf. Chennai- 600017, Phone: 044 28140801, 1 H 1 1ol
| undes section 25(2%h) of the Code | commiunicatson 1o the following emall : 28140803: Fax: (044- 28143378, 28142479: Email: WhIISt C_are 1S take_n pI’IOI' to ,acc_:eptance Of advertls!ng
o M bl sLURL '?::m" m:lga;u-rm wojects@gmail.com EINWARD@INTEGRATEDINDIA IN copy, it is not possible to verify its contents. The Indian
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$ Biocon

BIOCON LIMITED
CIN: L24234KA19TEPLCO0341T
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Kamataka, India.
Phone: +91-80-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretarybiocon.com; Website: www.biocon.com

NOTICE - 48™ ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD
THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,
REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Noticeis hereby given that the 48” Annual General Meeting ('AGM'} of the Members of Biocon Limited ('the Company') s scheduled
tov b held on Thursday, August 06, 2026 at 3:30 PM_ (15T through Video Conference (W0 or Other Audio-Visual Means ('QAVM'),
to transact the business as set forth in the 48" AGM Maotice, in compliance with applicable provisions of the Companies Act, 2013
('the Act’yand rules made thereunder, the SEBI (Listing Obligations and Disclosure Requirements| Regulations, 2015 ('5EBI Listing
Regulations, 20158" read with all applicable cincubars on the matter issued by the Ministry of Corporale Affairs MCA') and the
Securities and Exchange Board of India ('SEBI'.

The Notice of 48" AGM along with the integrated Annual Report for the FY 2025-26 will be sent only through electronic mode to
thoze Mambers whase email IDs are registerad with tha Company/Depositories. Tha Mofica of AGM along with tha Intagrated
Annual Report will also be availabée on the website of the Company at www.biocon.com and websites of the stock exchanges ie.
www. bseindia.com and www.nseindia.com and on the weabsite of KFin Technologies Limited (‘KFintech') at
hifps:evoting kfintech,com!,

A better providing the weblink for accassing the 487 AGM Notice along with the Integrated Annuwal Report for the FY 2025-26 will be
gent io thosa Mambars who hava not regisiered thesramail |D= with the Company/Dapositones.

Membears may attand and participate in the AGM through the VCIOAWM faciity only. The instructions for joining the AGM will be
provided in the Motice of the AGM. Members participating through VC/OAWM facility shall be reckoned for the purpose of quorum
under Saction 103 afthe At The facility for appointment of Proxy will not be availabis for the AGM,

In compliance with the provistans of Section 108 of the Act, read with Rule 20 of the Compames {Management and Administration)
Rules, 2014 and the provisions of Regulation 44 of SEB| Listing Regulations, 2015 and in terms of SEBI Circular No.
SEBIHO/CFDICMDICIR/P2020v242 dated December 09, 2020 on “e-Violing facility provided by Listed Companies”, the Company
will be providing remote e-volting faciiity to all s Members holding shares as on the cut-off date [ e. Thursday, July 30, 2026 1o cast
their voles on all resolubions as set forth in the 48th AGM Naotice, The manner of remote e-valing for Members: holding shares in
demat mode, physical mode and who have not regisienad theiremail IDs, will be provided in the 48th AGM Mofica and the dedaiks will
be also made available on the website of the Company at www.béocon.com.

The remoie e-voling period will commence on saturday, AugustD1, 2026 at 3:00 AM. (K5T) and will end on Wednesday, August 05,
2026 at 5:00 PM. (1ST) (bath days Inclusive). Voting through remole e-vobing will not be permitted beyond 500 PM. (IST) on
Wednesday, August 05, 2026, Faclity for voting through electonic voting system will also be made available at AGM {Insta-Poll)
through ihe e-voling services provided by KFintech.

Membars who have not registerad their amail IDs ./ bank account details and / or other KY'C details, ane requasted tofollow the balow
procedure for registration of email 10 to obtain the Integrated Annual report and updation of bank account details for the receipt of
dividend

Members holding shares in Demal mode

Register | update email id, bank account details and ather
KYC details with your Depository Participant

Members holding shares in Physical mode Register | update email id and olher KYC detalls in Form
ISR-1 and other relevant Forms with the RTA, KFin

Technologees Limited.

Shareholders may download the prescribad Forms from the
Company's website at hitps:haww.biocon, comfinvestor-
relationsishareholder-sendces/miscellianaous-
communication’,

Correspondence details of RTA are as follows:

Address: KFin Techniodogies Limited (Unit: Biocon Limited)
Selenum Tower B, Plot 31-32, Gachibowli, Financial Destrict,
Nanakramguda, Hyderabad — 500 032,

Email id: esrward. rs@fintech.com

Members may note thal the Board of Directors at its meeting held on May OF, 2026, had recommended a fingl dividend at the rate of

10% Le. Re. 0.50)- per equity share of face value of Rs. &- each fully-paid up of the Company for the FY endad March 31, 2026, The
record date for the purpose of determining entilament of Membars for the final dnvidend for FY 2025-26 is Friday, July 03, 2026. The
final dividend ance approved by the Members in the ensuing AGM, will be paid on or before August 20, 2026, electronically through
various ankne transfer modas 1o thase Mambers who have updatad their bank aceount details, For Members who have not updated
thvair bank account details, dividend warrants'demand drafisichaques will be sant to their registered address.

Meambars may nota that as per Master Circular dated Fabruary 06, 2026 read with any other amandments therain issued by SEBI
and oiher relevant circulars, Members who hold shares in physical form and whose folios are not updated with BYC defails [viz.,
(11 PAN (ii} Contact Details (iil) Bank Account Details and (iv) Signature], shall be eligible to get dividend in respect of such folias, only
inelactronic mode, subject o updation of the above details in thedr folios.

Mambers may nofe that as per the Income Tax Act, 2025 (1T Acl'), dividend income is taxabla in the hands of the Members and the
Company is requirad to deduct ta at source ['TDS") from dividend paid to the Mambears at rates prascribed in [T Act: Mambers are
requested to submif the documents in accordance with the provisions of the [T Act at https:ins. kfintech.comiform 15, The Company,
vide Ils e-mail communscation dated Juna 22, 2026, had informed the Members aboul the relevant procedure 1o be adopled by the
Members toavail the applicabie tax rate. The said communication and drafi of the exemption forms and other documentsiformats
are avaitable on the Company's website alwww. biccon.com.

Im caze of any query w.rt deducton of TDS on dividend, Members may write to einward.ns(@kfintech.com and for any guery
pertaining to voting by electronic means, Members may refer to the Help & Frequently Asked Questions (FAQS) and E-voling user
manual avaitable at the download section of htlps:fevoling kintech com (KFintech Website) or contact Mr, D Suresh Babu {Unit;
Biocon Limited) of KFin Technologies Limited. Selemum Towar B, Plot 31-32, Gachibowli, Financial Disirict, Nanakramguda,
Hyderabad - 500 032 or at einward.ris@kfintech.com or evating@kfintech.com or phone no. 040 - 6716 2222 or call foll free No.
1800-309-4001 for any further clarifications.

For Biocon Limited
Sl
Rajesh U, Shanoy
Company Secretary and Compliance Officer
ICS| Membership Number: 416328

Date: July 0§, 2026
Place: Bengaluru

SCHEDULE 6 [Rule - B (1)]

POSSESSION NOTICE (For Immovable Property)

Whereas, the undersigned being the authonzed officer of Unlon Bank of India, Delhi Road Meerut branch under the

Securitisation and Reconstruction of Financial Assets and Enforcement Security Interest Act, 2002 and in exercise of powers

conferrad under Seclion 13(12) read with rule 3 of the Security Interest (Enforcemeant) Rules, 2002 issued a demand nobice Ref
Sarfaesia SAR35480800063604214042526:223/04/2026 on dated 23.04.2026 calling upon

borrowersiguarantors/mangagors .

A) Jaina Fabtex Prop. Siddhant Jain, Add{1): 2/338, Dashmesh Nagar Baghpat Road Mee Up 250002,

Add(2): Mpd No. 3ii-v, East Part Of Khasra No. 108072, Village Kashi, Gagol Read, Pargana, Tehsil & Distt- Meerut

B) Borrower Mr. Siddhant Jain Slo Mukesh Jain, Add: 21338, Dashmesh Magar Baghpat Road Mes Up 250002

C) Guaranter (1): Ms, Shivani Jain Wie Mukesh Jain, Add: 27238, Dashmesh Nagar Baghpat Road Mae Up 250002

D) Guarantor {2): Ms. Manisha Jain Wio Donesh Jain, Add: 2/338, Dashmesh Magar Baghpat Road Mee Up 250002

Cf account with Delhi Road Meerut branch to repay the amount mentioned in the notice being Rs.51.95.489. 71/ {Rupees Fifty

One Lac Ninety Five Thousand Four Hundred Ninety Nine Rupees and Seventy Cne Paisa Only) + interest and other charges

thereon on confractual rate within 60 days from the date of receipt of the said notice.

The borrower/quarantor having failed to repay the amounl. notice is hersby given 1o the borrower/quarantor and the publicin

general thal the undersigned has taken possession of the property described herein below inexercise of powers conferred on

hirrher uis. 13(4) afthe said Act read with rule 8 of the said rules on this 06th day of July 20286,

The bormower/guarantor in particular and the public in general is hereby cautioned not to deal with the property and any

dealings with the property will be subject to the charge of the Union Bank of India for an amount Rs.51,95,499.71/- (Rupees

Fifty One Lac Ninety Five Thousand Four Hundred Ninety Nine Rupees and Seventy One Paisa Only) and interest and

other charges thereon from 15.02.2026.

The borrower's attention s invited to provisions of sub-saction (8) of section 13 of the Act, in respect of ime available, to

redeem the securad assals,

DESCRIPTION OF IMMOVABLE PROPERTY:-

An Industrial Building bearing No. MPL No. 3/ll-V, constructed on One Plot Eastern side, consisting of land in Khasra
No. 108012, land measuring 942.42 5q. Yds. situated at Village Kashi, Gagol Road, Pargana, Tehsil & Distt- Meerut
Owned by Smt. Shivani Jain Wio Sh: Mukesh Jain & Smt. Manisha Jain Wio Sh. Dinesh Jain vide Sale deed No.
5912/5337 dt. 21.04.2010 EAST- 86'-9" Adjoining 25 wide rasta, WEST - 86-8" Adjoining Property of Anurag garg, NORTH -
985" Adjoining sobd part of this property MIS Ashoka Neel, SOUTH - 98°6" Adjoining 20 wide rasta

E@ Karnataka Bank Ltd.

Your Family Bank, Across India,
Assel Recovery Management Branch | Phone ; 011-40591567(Ext-231)
8-B First Floor, Rajendra Park, E-Mail : delhiarmi@ktk.bank.in
Website : www.karnatakabank. bank.in

Pusa Road, New Delhi -110 0660
CIM : LEST10KA1824PLCOD1128

SALE NOTICE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
read with provision to rule 3(1) of Security Interest (Enforcement] Rules, 2002
Mobice is heralvy given to public in general and in particular to Borrowir {2) and Guarantor
{=) that the below described immovable property morgsgedicharged fo the secured
Creditor, the Physical Possession of which has been taken by the Authorised Officer of
Karnataka Bank Ltd, the Secured Creditor on 19.02.2025 & 28.02. 2025 respactively will
b sold on “As s Whereis®, "As 15 Whatis” and “Whalsver there is” basis on 01.08.20286, for
recoverny of.
(A) Rs. 5,20,54,029.97 (Rupeas Five Crore Tweanty Lakh Fifty Four Thousand Twanty
Nina and Paise Ninaty Saven Only) Le. (i) Rs. 4,00,17,085.06 Under PS Overdraft
Loan Alc Neo.534T000600012401 along with future interest from 01.05.2026, (i)
Rs.25,76,239.97 Undar PS Term Loan Alc No.5547001800015701 along with future
interest from 11.06.2026, (i) Rs.90,60,694.94 Under PS Term Loan Alc
No.5547001800016501 along with future interest from 30.04.2026, plus cost, due to
the Karnataka Bank Ltd, New Delhi-Paschim Vihar Branch, Plot No A4/33, Upper
Ground Floor, Jwalaheri Road, Paschim Vihar, Mew Delhi-110063, the Secured
creditor from (1) Mis Abhinandan Jewellers, Represented by its proprietor,
Mr.Mukesh Verma, Addressed at: G-27/114, Sector-3, Rohini, New Delhi-110085 (2)
Mr. Mukesh Verma S/o Mr. Om Prakash Verma (3) Mrs. Madhu Verma Wio Mr. Mukesh
Verma, (4) W's Mukesh Verma HUF (Represented by its Kartha, Mr, Mukesh Verma),
All {2),(3),(4) are residing at: G-28/85,Pocket G-28, Sector-1 Rohini, New Deihi-
110085, baing barrowers/ guarantors! co - obligants.
(B) Rs. 2,95,86,062.64 (Rupees Two Crore Ninaty Five Lakh Eighty Six Thousand
Sixty Two and Paise Sixty Four Only) i.e. (i} Rs.2,45,73,032.38 Under PS Overdrafi
Loan Alc No.554T000600013301 along with future interest from 01.07.2026, (i)
Rs.29,21,092.22 Under P5 Term Loan Alc No.55470018000153801 along with future
interest from 01.07.2026, (iii) Rs.20,91,938.04 Under PS Term Loan Alc
No.5547001800016601 along with future interest from 01.07.2026, plus cost, due o
the Karnataka Bank Ltd, New Delhi-Paschim Vihar Branch, Plot No A4/33, Upper
Ground Floor, Jwalaheri Road, Paschim Vihar, New Delhi-110063, the Secured
creditor from (1) Mis Abhinandan Art Omaments Pvl Lid, Represented by its
Diractors, (i) Mr. Mukesh Verma, (ii) Mr. Om Prakash Verma, (iil}) Mrs. Madhu Verma,
(iv) Mis Mukesh Verma HUF Addressed at: G-27/114,Sector-3, Rohini, New Delhi-
110085 (2) Mr. Mukesh Verma 3/o Mr. Om Prakash Verma, (3) Mr. Om Prakash Verma
S/o Mr. Ram Swaroop (4) Mrs. Madhu Verma Wo Mr. Mukesh Verma, (5) Mis Mukesh
Verma HUF (Represented by its Kartha, Mr. Mukesh Verma), A1l No.(2) to No.{5) are
residing at; G-28/85Pocket G-28, Sector-3 Rohini, New Delhi-110085, being
borrowers! guarantors! co - obligants.
(C) Rs. 2,50,437.27 (Rupees Two Lakhs Fifty Thousand Four Hundred Thirty Seven
and Paise Twenty Seven Only) Under PS Term Loan Afc No.5547001800012801
along with future interest from 29.06.2026, plus cost, due to the Karnataka Bank Ltd,
Mew Delhi-Paschim Vihar Branch, Plot No A4/33, Upper Ground Floor, Jwalaheri
Road, Paschim Vihar, New Delhi-110063, the Secured creditor from (1) Mr, Mukesh
Verma /o Mr. Om Prakash Verma, (2) Mrs, Madhu Yerma Wo Mr. Mukesh Verma,
Both No.1) & No.[2) are residing at: G-28/85,Pocket G-28, Sector-3 Rohini, New
Defhi-110065,{3) Mr. Anand Jain 5o Mr. Kishan Jain, residing at: J-46, Gali No.1, Jai
Prakash Magar, Delhi-110053, being borrowers! guarantors! co = obligants.
DESCRIPTION OF THE IMMOVABLE PROPERTIES;
1. All that part and parcel of freahold properly bearng No.67 in block G, Pockal Mo, 28,
with proportionata rights ovar com-man areas, bullt on plo! measuring 25.90 sq.mis Sector
3, Rohind, New Defhi- 110085, Belonging to M's Mukish Verma HUF through its Karta ( The
Physical Possession of the Properly was faken on 28.02.2025). Boundaries: East : Open,
West: Property No. 73, North ; Property No 68, South: Property No.6
Resene Price | Upsel Price batow which the property may not be solid: Rs.1,08,05.000.00
{Rupees One Crore Six Lakhs Five Thousand anly)
Earnast money to be depositeditenderad: Ks 10 60 500.00 (Rupees Tan Lakhs Sixty
Thousand Five Hundred Only)
2 Al Ihal Part and Parce! of Residential Property in entire first fioor {Withoul Roof Rights)
Bearing Municipal No 3421-4, Measuring 83.615q.mt, situated in the area of Revenue
\illage Chowkr Mubarakabad, Abadiicolony Kncwn as Kanhaiya Nagar, Trl Nagar Delhi-
110035, with proportionate rights over commaon araas, Belonging to Mr. Mukesh Verma
| The Physical Possession of the Property was taken on 1902, 20025). Boundaries : East:
Other's Property, West: Road 201, North : Other's Property , South: Other's Property
Reserve Price { Upset Price below which the property may not be sobd: Rs 46 00,000.00
{Rupees Farty Six Lakhs Ornby)
Earnest money to be depositeditendered; Rs 4 6000000 (Rupees Four Lakhs Sixty
Thousand Cnly}
3. All that Part and Parcel of entire Second floor With Roof Rights having plinth area of 48
&0.mis, in a freahold plot Mo, 106, pocket-27, Biock G, Seclor-3, Rohini, Dedhi, Belonging 1o
Mr. Mukesh Varma | The Physical Possession oftha Proparty was taken on 28.02.2025).
Boundaries: East : Open, West: Proparly No 103, North : Road 13.5 mirs, South:
Property Mo, 107
Reserve Price | Upsef Price below which the property may not be sold:
Rs.1,11,10,000.00 (Rupees One Crore Eleven Lakhs Ten Thousand anly)
Eamest money to be depositeditenderad: Bs. 11 1100000 (Rupess Eleven Lakhs
Eleven Thousand Cnly)
4. All that Part and Parcel of entire first floor (Without Roof Rights) of residential building at
Plot No-187 & 185 both Plots measuring 2590 Sq. Mis each, Pocket-D-1, Sector-11,
Rohini, Daihd-110085, with properionata rights over common areas, Balonging to Mr.
Mukesh Vierma. Boundaries: East : Proparty Mo 186, West: Entry/Road, North : Road,
South; Property Mo, D1/83
Reserve Price ! Upset Price below which the property may not be sold:
R5.90,80,000.00 (Rupees Ninety Lakhs Nnety Thousand anly)
Earnest money to be depositeditendered: Rs. 9,08 000,00 (Rupees Mine Lakhs Ning
Thousand Only}
5. All that part and parcel of property bearing Plot No 208, Block G, Pocket -26, Sector-3,
ad- measuring 2590 sq.mis,  situated in Rohini Residential Scheme, Delhi 110085,
Belonging to M's Mukesh Yerma HUF through its Karta, Boundaries: East | Property
No.246, West: Entry, Narth : Property No. 308, South: PropertyNo 334 & 335
Resenve Price | Upset Price below which the propesty may not be sofd: Rs.85,85,000.00
{Rupees Eighty Five Lakhs Eighty Five Thousand Cnily)
Eamest money to be depositeditendered: Rs.B58 500.00 (Rupees Eight Lakhs Fifty
Eight Thousand Frve Hunderd Cinly)
{The bormower's | morgagor's attention is mvited to the provisions of Sub-section (8} of
Section 13 ofihe Act, in respect of ime available to redeem the secured asset),
[This Notice shall also serve as Mofice under Sub Rule {1} of Rube [9) of Security
Interest Enforcement Rules-2002 to the Borrower/Guarantors)
For detailed terms and conditions of sale, please refertolink in Kamataka Bank's Website
i.e, www kamatakabank.com under the head “Mega E-Auctionon 01.08.2026",
The E-auction will be conducted through portal https:/ibankauctions.in/ on 01.08.2026
from 14:30:4.M to-12:30 P-M with unlimited extension of 05 minutes. The mtanding bidder is
reguired o register theirname at hitpsJYbanksuchons.n/ and get the user Id and password
free of cost and get onfine fraining on E-auction (tentatively on 31.07.2026) from
Mis.dclosure, 6058, Gth Floor, Maitrivanam, Ameempet, Hyderabad-500038, Contact
No.040-23636405, Mobile 8142000809, E-mail; info@bankauctions.in.

Date: 06.07.2026 AUTHORISED OFFICER ;
Date : 06.07.2026 Sdi- For Karnataka Bank Ltd
'f}ﬂ'fﬂh_lﬂ"-_“ i I:IHEEHI_E.ﬁ.HH_{]fIPiDIA Place : New Defhi Chief Manager & Authorised Officer
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ICICI BANK LIMITED

¢/1CICI Bank

CIN: L65190G11994PLCO21012
Registered Office: ICICI Bank Tower, Near Chakll Circle, Old Padra Road, Vadodara 390 007, Gujarat, Phone: 0265-6722239
Corporate Office: ICICI Bank Towers, Bandra-Kurla Complex, Mumbai 400 051, Maharashtra, Phone: 022-4008 8900
Website: www.icici.bank.in, Email: companysecretary@icici.bank.in

NOTICE is hereby given that the 32™ Annual General Meeting (AGM) of the
Members of ICICI Bank Limited (Bank/Company) will be held on Friday,
Augqust21,2026at11:00a.m.I5T through Video Conferencing/Other Audio
Visual Means (VC/OAVM) in compliance with applicable provisions of the

NOTICE OF 32"° ANNUAL GENERAL MEETING

face value of ¥ 2 each for the financial year ended March 31, 2026. The Record
Date for determining the names of Members eligible for dividend on equity
shares, if declared atthe AGM, is August 3, 2026.

Companies Act, 2013 and Rules made thereunder read with General Circular
Mo.14/2020 dated April 8, 2020, General Circular No.17/2020 dated April 13,
2020, General Circular No. 20/2020 dated May 5, 2020 and other relevant
circulars, including General Circular No. 03/2025 dated September 22, 2025
issued by the Ministry of Corporate Affairs (MCA).

The Notice of the AGM and Annual Report 2025-26 will be sent through
electronic mode to those Members whose email addresses are registered with
KFin Technologies Limited (KFintech), Registrar to an Issue and Share Transfer
Agent (R & T Agent) for the equity shares of the Bank/ the Bank/ Depository
Participants (DP). A letter containing the web-link for accessing the Notice of the
AGM and Annual Report 2025-26 will be sent to those Members whose email
addresses are not registered with KFintech/ the Bank/ DP. The physical copy of
the Notice of the AGM and Annual Report 2025-26 will be sent to those Members
who reguest for the same. The Notice of the AGM and Annual Report 2025-26
will also be available on the website of the Bank at https://wwwiicici.bank.in
Jabout-us/annual, the website of the 5Stock Exchanges ie. B5E Limited at
www,bseindia.com and National 5tock Exchange of India Limited at
www.nseindia.com and on the website of National Securities Depository Limited
{NSDL) at www.evating.nsdl.com.

Members can participate in the AGM throughVC/OAVM facility by following the
instructions mentioned in the Notice of the AGM. The Bank will be providing
remote e-voting facility to all its Members to cast their votes on all resolutions
set out in the Notice of the AGM. The facility for e-voting shall also be made
available during the AGM. Members attending the AGM and who have not
already cast their votes through remote e-voting shall be able to exercise their
voting rights during the AGM, The Bank has appointed NSDL for facilitating
voting through electronic means. Members including those who hold shares in
physical form or who have not registered their email address can cast their votes
electronically by following the instructions mentioned in the Notice of the AGM.

The Board of Directors at their Meeting held on April 18, 2026 have

\recommended payment of dividend of T 12 per fully paid-up equity share of

As per the prevailing provisions under the Income-tax Act, 2025 (the Act),
dividend paid or distributed by the Bank is taxable in the hands of the Members.
The Bank shall therefore be required to deduct tax at source (TDS) at the
prescribed rates at the time of making the payment of the dividend to the
Members. All communications/gueries in this respect should be sent at
ginward.ris@kfintech.com.

In order to enable the Bank to determine the appropriate tax rate at which tax
has to be deducted at source under the respective provisions of the Act,
Mermbers are requested to provide/submit documents as applicable to them
on or before August 3, 2026 (6:00 p.m. IST) at https:.//ris.kfintech.com/
clientservices/investors/taxformsupload.aspx. The dividend will be paid after
deduction of tax at source as determined on the basis of the documents
provided by the respective Members as applicable to them and being found to
becomplete and satisfactory in accordance with the Act.

Members holding shares in demat form are requested to register/update their
KYC details (including any change in address or bank account details) to their
respective DP and Members holding shares in physical form are mandatorily
required to register/update their KYC {including postal address, email address,
permanent account number (PAN), bank account detail etc.) by submitting duly
filled and signed Form ISR-1 to KFintech, Unit; ICIC| Bank Limited, Selenium
Building, Tower-B, Plot No, 31 & 32, Financial District, Nanakramguda,
Serlingampally, Hyderabad 500 032, Rangareddy, Telangana, India to facilitate
payment of dividends which shall be paid exclusively through electronic mode.

Form ISR-1 is available on the website of the Bank at https://www.icici.bank.in/
about-usfinvest-relations and on the website of the R & T Agent at
https://ris.kfintech.com/clientservices/isc/isrforms.aspx.

For ICICI Bank Limited

epaper.ﬁnanc:iaiexpress-.i:nn‘. &

Sd/-
Mumbai Prachiti Lalingkar
July 6, 2026 Company Secretary g
New Delhi o O
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NOTICE

Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)
MNotice is haraby given to those shareholders who have not claimed |
encashed their dividend since the year 2018-19 & the same has

remained unclaimed for a pericd of zeven consecutive vears.

Pursuant to the provisions of section 124(6) of the companies Act, 2013,
as amended from time to lime read with Investor Education and Protection
Fund Authorty (Accounting, Audit, Transfer and Refund) Rules, 2016,
the equity shares in respact of which dividends have remain unclaimed by
the shareholders for seven conseculive years, are mandated io be
transfarred by the company to the demat accountof the Investor Education
and Protection Fund Authority established by the Ceniral Government.
Accordingly, the shares of all shareholders who have not claimed their
dividend since 2018-1%are liable to be transfemed to IEPF.

In this regard, individual communications will be sent to all the
shareholders concermed al their lates! address available wilth the
company and tha details of such shareholders have also been displayed
on the weabsite of the company |.e. www.dragarwal.com. All concamed
shareholders ara hereby requested again to clkaim their shares and
unclaimed dividend amount{s) on or before the last datei.e. October 15,
2026 by maKing an application to the company in writing. Any claim made
aiter the above mentioned date shall not be considered valid.

Please also nole thal no claim shall lie against the company or is
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other benefils accruing thereon, so transferred to the IEPF.
The sharaholders can, however, claim their unclaimed dividend & shares
already transferred o |IEPF by following the procedure stipulated in the
IEPF Authority {Accounting, Audit, Transfer and Befund) Bules, 20186.

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

As per SEBIHOMABMIN1(2)2028-MIRSD-PODNATANZ026 dated
January 30, 2026, a special window is availabla for a period of one year
from February 05, 2026, till February 04, 2027, for transfer and
dematerialization ("demat") of physical securities which were
sold'purchased prior bo Aprl 01, 2019, During this pericd, the securities
that are lodged for fransfer shall be issued only in demat mode.

For further Information [ clarificaion on the subject matters,
you may conlaclt the undersigned by sending an e-mail al
invastor@dragarwal.com or reach our Registrar and Share Transfer
Agent(s), M's. Integrated Registry Management Servicas Private
Limited, Znd Floor, "Kences Towers", Mo, 1, Ramakrishna Street, Morth
Usman Road, T.Nagar, Chennai- 600017, Phone: 044 28140801,
28140803; Fax: 044- 28143378, 28142479 Email:
EINWARDEINTEGRATEDINDIALIN

Far Dr, Agarwal's Eve Hospital Limited
Moenakshi Jayaraman
Company Secrefary

Flace : Chennai
Date : 06072026

@9 kotak

Kotak Mahindra Bank Limited
CIN - L65110MH1985PLC038137
Registered Office: 27BKC, C 27, G Block, Bandra Kurla Complex,
Bandra (E), Mumbai - 400 051.
Tel: +91-22-61660001, Fax: +91-22-6713 2403
Website: www.kotak.bank.in E-mail: KotakBank.Secretarial@kotak.com

NOTICE TO THE MEMBERS ABOUT THE FORTY-FIRST
ANNUAL GENERAL MEETING AND THE RECORD DATE FOR

PAYMENT OF FINAL DIVIDEND FOR FY 2025-26

NOTICE is hereby given that the Forty-First Annual General Meeting (“AGM”) of
the members of Kotak Mahindra Bank Limited (“Bank”) will be held on Saturday,
1st August, 2026 at 10:00 a.m. (IST) through Video Conferencing (“VC”).

In compliance with the provisions of the Companies Act, 2013 and rules made
thereunder read with General Circular No. 3 / 2025 dated 22" September,
2025, General Circular No. 14 / 2020 dated 8™ April, 2020, General Circular
No. 17 / 2020 dated 13" April, 2020, General Circular No. 20 / 2020 dated
5" May, 2020 and other relevant circulars issued by the Ministry of Corporate
Affairs, the Notice of AGM and the Integrated Annual Report 2025-26,
comprising the standalone and consolidated audited financial statements for
FY 2025-26, along with Directors’ Report and Auditors’ Report and other documents
required to be annexed thereto, will be sent in due course to the members of the
Bank, electronically, on their e-mail address registered with the Bank / Registrar
and Transfer Agent (“RTA”) of the Bank / Depository Participant(s) (“DPs”). A letter
providing the QR Code and the web-link, giving the exact path, where complete
details of the Notice of AGM and Integrated Annual Report 2025-26 are available,
will be sent to those members who have not registered their e-mail address. The
Notice of AGM and the Integrated Annual Report 2025-26 will also be available
on the website of the Bank at https://www.kotak.bank.in/en/investor-relations/
financial-results/annual-reports.html, websites of the BSE Limited and National
Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com,
respectively, and on the website of National Securities Depository Limited
(“NSDL”"), the e-voting service providing agency appointed by the Bank, at
https://www.evoting.nsdl.com

Attending the AGM:

The Bank has availed services of NSDL, to provide the VC facility for conduct of
the AGM. Members will be able to attend the AGM by using VC facility, through
the NSDL e-voting system by following the steps mentioned under ‘Instructions for
attending AGM through VC’ in the notes to the Notice of AGM.

E-voting facility:

Members will be provided with a facility to cast their vote(s) on the business set
out in the Notice of AGM through an electronic voting system (“e-voting”). The
manner of voting, including voting remotely (“remote e-voting”) by (i) individual
members holding Equity Shares of the Bank in demat mode, (ii) members other
than individuals holding Equity Shares of the Bank in demat mode, (iii) any
member(s) holding Equity Shares in physical mode and (iv) members who have
not registered their e-mail address, has been explained in instructions section of
the Notice of AGM. Members attending the AGM, who would not cast their vote(s)
by remote e-voting will be able to cast vote(s), electronically, at the AGM.

Dividend related information:

The Board of Directors of the Bank have recommended a final dividend of ¥0.65
per Equity Share of Re. 1/- each for FY 2025-26. Friday, 17 July, 2026, has been
fixed as the ‘Record Date’, for the purpose of determining the members eligible to
receive the aforesaid dividend. The final dividend, if declared at the AGM, will be
paid on or before Friday, 7" August, 2026, to those members whose names would
appear on the Register of Members / List of Beneficial Owners as at the close of
business hours on the Record Date, i.e., 17" July, 2026, as per the details to be
received from the Depositories.

PROCEDURE FOR (i) REGISTRATION OF E-MAIL ADDRESS FOR OBTAINING
THE NOTICE OF AGM, INTEGRATED ANNUAL REPORT 2025-26 AND
THE USER ID / PASSWORD FOR E-VOTING / ATTENDING THE AGM AND
(ii)) UPDATION OF BANK ACCOUNT MANDATE FOR RECEIPT OF DIVIDEND
IS, AS BELOW:

Type of Holding Procedure

Physical Holding For registration of e-mail address and / or updation of
Bank Account details, please send a written request
in Form ISR-1 (available at https://www.kotak.bank.
infen/investor-relations/investor-information/
investor-info.html) to the RTA of the Bank, i.e.,
KFin Technologies Limited at Selenium Tower B, Plot
31-32, Gachibowli, Financial District, Nanakramguda,
Hyderabad — 500 032 (Unit: Kotak Mahindra Bank
Limited), providing Folio Number, name of the member,
copy of the share certificate (front and back), PAN
(self-attested copy of PAN) and Aadhaar (self-attested
copy of Aadhaar). Additionally, please provide a
self-attested copy of a cancelled cheque leaf bearing
the name of the first holder / bank statement duly
attested by the Bank Manager (along with the details
of 9-digit MICR Code Number and 11-digit IFSC), for
updating bank account details.

Demat Holding Please contact your DP and register your e-mail address
and bank account details in your demat account, as per

the process advised / forms made available by your DP.

Any person holding shares in physical form or who becomes a member after the
Notice of AGM is sent and holding shares as of the Cut-off date, i.e., Saturday,
25" July, 2026 may obtain the login ID and password for casting vote / attending
AGM by sending a request at evoting@nsdl.com However, if such person
is already registered with NSDL for remote e-voting, then such person may
use the existing user ID and password for casting vote / attending AGM. If any
member has forgotten the user ID and / or password, the same can be reset
by using “Forgot User Details / Password” or “Physical User Reset Password”
option, as the case may be, available on www.evoting.nsdl.com or by calling
on 022 - 4886 7000.

For KOTAK MAHINDRA BANK LIMITED

Avan Doomasia
Company Secretary

Mumbai, 6% July, 2026 (FCS 3430)

g Biocon

BIOCON LIMITED
CIN: L24234KA1978PLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone: +91-80-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com

NOTICE - 48" ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD

THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,
REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Nt is hereby given that the 48" Annual General Mesting (AGM") of the Members of Biocon Limited (e Company’] is scheduled
1o be held on Thursday, August 06, 2026 at 330 P.M. (IST) throwgh Video Conference (%C') or Other Audio-Visual Means [OAVMT,
to transact the business as set forth in the 48" AGM Nofice, in compliance with applicable provisions of the Companies Act, 2013
['the Act’) and rules made thereunder, the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 ('SEBI Listing
Regulations, 2015') read with all applicable circulars on the matler issusd by the Ministry of Corporate Affairs 'MCAT) and the
Securities and Exchange Board of India ("SEBI'),

The Malice of 48" AGM along with the Integrated Annuat Report for the FY 2025-26 will be sant enly through etecironlc meda 1o
those Members whosa email |0s are regisiered with the Company/Depositories. The Nofice of AGM along with the Integrated
Annual Report will also be available on the website of the Company at www.biocon.com and websites of the stock exchanges Le.
www.bseindia.com and www.nseindia.com and on the website of KFin Technologies Limited (‘KFintech') at
hilps:evoling kfintach.com/

Aletler providing the weblink for acoessing the 48° AGM Nofice along with the Integrated Annual Report for the FY 2025-26 will be
sent o those Members who have not registered their emnail IDs with the Company/Deposilonies,

Members may aliend and parlicipate in the AGM through the VCIOAYM fachly only. The instrections for jining the AGM will be
provided in the Notice of the AGM. Members participating through VCIOAVYM facility shall be reckoned for the purpose of quarum
under Secton 103 of the Act. The facility for appoiniment of Proesy will not be available for the AGM.

I comgpliance with the provisions of Section 108 of the-Act, read with Rule 20 of the Companies (Management and Administration)
Rules, 2014 and the provisions of Regulation 44 of SEBI Listing Regulations, 2015 and in terms of SEBI Circular No.
SEBIHO/CFDICMDICIRIPI2020/242 dated December 09, 2020 on “e-Vating facility provided by Listed Companies”, the Company
will be providing remode e-voling facility to.all its Members holding shares as on the cut-off date i.e. Thursday, July 30, 2026 to cast
thair vates on all resalutions as set forth in the 48th AGM Notice. The manner of remode e-vofing for Members holding shares in
dematmode, physic:al mode and who have not registered their email IDs, will be prowided in the 48th AGM Motice and the detsils will
be also made avallable on the website of the Company at www.biocon.com

The remode e-voling penod will commence on Saturday, August 01, 2026 81 9:00AM. (I5T) and will end on Wednesday, August 05,
2026 at 5:00 PM. (1ST) {both days inclusive). Voling through remote e-valing will not be permitted bayond 5:00 PM. (I18T) on
Wednesday, August 05, 2026, Facility for voling throwgh alectronic voting system will also be made available at AGM (Insta-Poll)
through the e-voting services provided by KFinlach,

Members who have nof registerad their email 1Ds { bank account details and /or other KYC detads, ane requested o follow the babow
procedure for regestration of email [D o obtain the Integrated Annual report and updation of bank account details for the receipt of
dividend:

Regaster / update emall Id, bank account details and other
KYC details with your Depository Paricipant

Members halding shares in Demal mods

Members holding shares in Physical mode Regester update email id and other KYC details in Form
ISR-1 and other relevant Forms with the RTA, KFin

Technologies Limited.

Shareholders may download the prescribed Forms from the
Company's website at hitps: v biooon comiimiestior
refationsishameholder-senicesimisoellaneouss
communication’.

Comespondence dedails of RTA are as follows!

Address; KFin Technotogies Limited (Unit: Biocon Limited),
Salenium Tower B, Ploi 31-32, Gachibowli, Financial Distrct;
Manakramguda, Hyderabad - 500 032

Email id: eimward ris{@kfintech.com

Members may nobe that the Board of Directors &t its mesting held on May OF, 2026, had recommended & final dividend at the rateof
10% I.e. Ra, 0.50/- per equity share of face value of Rs. - each fully-paid up af the Comgany for the FY endad March 31, 2026. The
recond date for the purpose of determining entitlerment of Members for the final dividend for FY 2025-26 is Friday, July 03, 2026. The
final dividend cnce approved by the Members in the ensuing AGM, will be paid on or befare August 20, 2026, electronically thraugh
various onkne transfer modes 1o those Members who have updated thesr bank account details. For Members wha have nal updated
thair bank account details, dividend warrants/demand draftsicheques will be sent to their registered addrass.

Mambers may note that as per Master Circular dated February 08, 2026 read with any other amendmenis thersin issued by SEEI
and other rebevant clrculars, Members who hold shares in physical form and whose folios are not updated with KYC details [vz.,
(i) PAN (i} Contact Dedails (i} Bank Account Details and {iv) Signature}, shall be eligible to get dnidend in respect of such folios, only
inelectronic mode, subject bo updation of the above detads in their folios

Members may note that as per the Income Tax Act, 2025 (1T Act'), dividend income iz taxable in the hands of the Members and the
Company |5 required 1o deduct tax at source { TDS') from dividend paid to the Members 8t rates prescribed in 1T Act, Membsars are
requesiad o submit the documeants in accordance with the provisions of the [T Act at https2iris: kfintech.comform $5. The Company,
vicde its &-mail commiunication dated June 22, 2026, had informed the Members about the relevant procedure 1o be adopted by the
Members fo avail the applicable tax rate. The sad communication and draft of the exemption forms and other documentsiformats
are avallable on the Campany's websile al www,bsooon. cam,

In case of any query wort. deduction of TDS on dividend, Members may wrile to emward.ns@kfintech.com and for any query
pertaining to voling by electronse means, Members may refer 16 the Help & Frequently Asked Questions (FACK] and E-valing user
manual avaifable at the download section of hitps:llevoting kiintech.com (KFintech Website) or contact Mr, D Suresh Babu (Unit:
Biocon Limited) of KFin Technologies Limited, Setenium Tower B, Plot 31-32, Gachibowli. Financial Disirict, Nanakramguda,
Hyderabad - 500 032 or al enward.nsi@kfintech.com or evoting@kfintech.com or phone no, 040 - 6716 2222 or call 1odl free No
1800-3049-40011 for any further clanfications,

For Biocon Limited
Sdi-
Rajesh U. Shanoy
Company Secretary and Compliance Officer
ICSl Membership Number: A16328

Date: July 06, 2026
Place: Bengaluru

TUESDAY, JULY 7, 2026
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAFROJECTS LIMITED

COMSTRUCTION SERVICES IN RESPECT OF COMMERCLAL OR
RESIDENTIAL BUILDINGS AND COLOMISING
{Under regulation 368 1) of the Insalvency and Bankruptcy Board of India
{Imsotvancy Resolution Process for Corporate Persons) Regolations, 2006 )

S| _RELEVANT PARTICULARS
1. | Mame of the corporate gshior | Man Infraprojects Limited
along with PAN & CINS LLP No [ G TOL0LMHZ00EPLC 164930
2. | Address of the registerad office | 102, Man House, 2nd Fioor, Opoosite Pawan
| Hams, 5.5, ROAD, Ville Pasia - West,
Ml - 400056,
3 [ LIAL of wehsiin | Thit Carpiorate Detdor hiss no active  wolbsie
4. | Details of place where majority of | The magar assets of the Corporate Debtor am
lpcatad &t Muimbai
THE Carporase Debior 5 60 e Disirsss of Resl
| Estavte oind ownis proporties located @ Mumbai,
: &3 per lateet gudited financial stabements the
rewEnUe Trom ooarationa B MNIL for the finencie!
| yemar 201920,
['&5 on Insalvancy Commencement Date. there
| WES: 1 EIT-i'.-CE:.'-_"-L"!'-. or worlemen.
; El | .-':'.1'|Ji|:"r'|_'l'nl,.;| !,.il-i:.:.h_li|ii:|.|:l:.3.'|-$.1_ Tnformation can be !:Cui‘:ll..l.El"l: 'I‘II.r.I.I.|E|:|
availainia financial statemants I_n'.-ll:h: COMTTILrsCEt0n b Hhe fnlk.'-'m-'le: emiail
sohedules) of tw years, lists of { E-mail: ip.maninfraprojects@gmail.com
cradilars are availabie 81 URL:
3 “Eli.ﬁil-:u:l.d'r -"-l:\-.r -rl;-%;q:.h,lr,il_'}. ..,:pl:-.'i;.eﬂzs: [ Infermation can be sugnt through
under saction 25X hl of the Code communacation to the fnliwng email ¢
1% Evailable &t UEL: | E<rmeail Il:l.l"i':al'lll'Irl'aﬁrl:l_l‘_:ﬂﬂ‘gﬂﬂll.tl:ll'l'-
1I.'l | [F Li:'!‘:n (41} 'e:i:-:':i||l ol -er:-frer:-:ii:-" [ 13- duily TI26
| of interest
11, | Date of ississ of provsional kst of
prespective resalutian applicants

fixed assetn ara-focaiad

5, | I;:w_.:l-ﬁlllli_".:j ;'i_1|'_ii,:-\',,;i|_'r'.':f st
products” SAMVICAS

6. | Ouentity and vaiue of main
produciss services Sold i last
finarcisl vaar

L [ Murmtar at employess; workmen

[ T8-July-2026

12, | Last date for ssbmission of [23 iy 2026
obpectns 10 provsonal Bsl

15, | Date of lssye of finel liaf of | 28 July-F026
prospective resoluton applicants

14, | Date of issve of information | OL-Aug-2026
memorandure, evaluation matn
and regusal for resclution plans o
__| prospective resolution applicants |
15. | Lssl date for submission of | 31 -Aup-2 026

regolutsan plans

L&, [ ='r|1|,.|_=:'\.-i arrai 1l 1 sibmil
Expression of Interest

17 [ Details of the corporate debiors
rI.-'!E.EﬁrHIi-:'EA." Status 82 MEME.

[Tp-rmaninfraprojecis@gmail.com

| The Bomorate Oebtar (s nat g MSME

Mote: Caie to heavy raanfall in Mumbai. Maharashitra, and nearty areas, the Commitias of
Craditors (Col) has extendsd the last date forsiobmession of Expressions of Interest (EOF)
under Form Girom 0600 /2026 00 1307/ 2026,
Pliace ¢ Mumia

Date 07072036

5d/-

Mano] Kumar Agarwal

Heaolution Professianal

Man Infrapegjects Limited (Under CIRF)
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Can Fin Homes Limited

Registered Office

MNo. 29/1, 1st Floor, Sir M N Krishna Rao Road
Near Lalbagh West Gate, Basavanagudi

(Sponsor: CANARA HANIK ) Bengaluru - 560 004

E-mail: compsec@canfinhomes.com
- ,
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Web: www.canfinhomes.com
Syt St Bmeslf saudos CIN: L85110KA1987PLCODAG99

NOTICE - Dispatch of Notice of 39th Annual General Meeting,

Annual Report 2025-26, Remote E-Voting Instructions & Record Date

Motice is hereby given that:

1. The 39th Annual General Meeting (AGM) of the members of the Company will be held on
Wednesday, July 29, 2026, at 11:00 a.m, IST through Video Conferencing (VC)/Other Audio-Visual
Means (OAVM), to transact the business as set forth in the Notice of the Meeting dated
June 08, 2026.

2. InCompliance with the General Circular No. 03/2025 dated 22nd September 2025 read with the
General Circular Mo, 14/2020 dated April 8, 2020, General Circular No., 17/2020 dated April 13, 2020,
General Circular No. 202020 dated May 5, 2020 issued by the Ministry of Corporate Affairs ("MCA
Circular”) and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as
amended ('SEBI LODR'") (hereinafter collectively referred to as *Circulars”), electronic copies of the
Notice of the said AGM together with e-voting instructions and Annual Report for 2025-26 have been
sent on Monday, July 08, 2026, to all the members whose email 1Ds are registered with the
Company/RTA/Depository Participant(s). The said documents are made available on the website of
the Company at hitps:/'www.canfinhomes.com/Investorfinvestorpagecontentwithevenis/events for
viewing/downloading by the members. The same are also made available on the websites of Stock
Exchanges https://www.nseindia.com /| hitps:/iwww.bseindia.com and NSDL at
hitps:iwww.evoting.nsdl.com. The dispatch of the Motice, Annual Report and instructions on
e-voting and VC, through emails has been completed on Monday, July 06, 2026.

3. In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
{Management and Administration) Rules, 2015 and Regulation 44 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, as amended, the Company is pleased to provide
e-vioting facility to-all its members to exercise their right to vote by electronic means on all resolutions
set forth in the AGM Notice, through e-voting platform provided by National Securities Depository
Limited (NSDL). Shri K N Nagesha Rao (FCS 3000), Practicing Company Secretary, Bengaluru, has
been appointed as Scrutinizer for conducting the e-vating process in a fair and transparent manner.
Inthis regard, the Company hereby informs the members of the following:

. All the business as set forth in the said AGM Notice may be transacted through voting by
electronicmeans;

ii. The cut-off date for determining the eligibility to vote by electronic means or at the AGM is
Wednesday, July 22, 2026;

ji. Theremote e-vating shall commence on Saturday, July 25, 2026 (9:00 a.m, IST);
iv. Theremote e-voting shall end on Tuesday, July 28, 2026 (5:00 p.m. IST};

v. Any person, who acquires shares of the Company and becomes member of the Company after
dispatch of the Notice of the AGM and holding shares as on the cut-off date i.e. Wednesday, July
22, 2026 may obtain the login ID and password by sending a request at evoting@nsdl.com.
However, if a person is already registered with NSDL for e-voling then existing user ID and
password can be used for casting vote;

vi. Members may note that: a) The remote e-voling module shall be disabled by NSDL at 5:00 p.m.
on July 28, 2026 and once the vote on a resolution is cast by the member, the member shall not
be allowed to change it subsequently; b) The facility for voling through electronic voting system
will also be made available during the Annual General Meeting (AGM) and the members who
have not already cast their votes by remote e-voting shall be able to exercise their right to vote
during said AGM through e-voting; ¢) The members who have cast their vote by remote e-voting
prior to the AGM may participate in the AGM but shall not be entitied to cast their vote again, once
the vote on a resolution is cast by the member, the member shall not be allowed fo change it
subsequently; and d) A person whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on Wednesday, July 22, 2026
(cut-off date) only shall be enfitied to avail the facility of remote e-voting as well as e-voting during
the AGM;

vii. The manner of voting remotely for members holding shares in dematerialized mode, physical
mode and for members who have not registered their email addresses is provided in the Notice
of the AGM. The defails are also available on the website of the Company
https:/f'www.canfinhomes.com/investor/investorpagecontentwithevents/events,

viil. Shareholders are requested to update their Bank account details & KYC with their depositories
(where shares are held in dematenalized mode) & with the Company’s RTA (where shares are
held in physical mode through their website www.integratedindia.in) to receive the dividend
directly into their Bank account.

ix. Incase of any guenes relating to e-voting, members may refer the Frequently Asked Questions
{(FAQs) for Shareholders and e-voting User Manual for Shareholders available at the download

Mr, Falguni Chakraborty at evotina@nsdl.com,
%. Instructions for members for attending the AGM through VC are covered in detail in Notice.

4, The Record date for the purpose of determining the entitliement of shareholders to the final dividend
for the financial year 2025-26 was Friday, July 03, 2026. The final dividend amounts will be paid
within 30 days from the date of conclusion of AGM Lo the shareholders, subject to the shareholder's
approval at the ensuing AGM.

For Can Fin Homes Limited

Sd/-
Place : Bengaluru Nilesh Jain
Date : July 06, 2026 Company Secretary

epaper.ﬂnanciaiexpress.mn'. .
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NOTICE

Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)

Notice is hereby given 1o those shareholders who have nol claimead |
encashad their dividend since the vear 2018-1% & the same has
remained unclaimad for a pericd of seven consecutive years,

Pursuant to the provisions of section 124(6) of the companies Act, 2013,
a3 amended from time to time read with Investor Education and Protection
Fund Authorty (Accounting, Audit, Transfer and Refund) Rules, 2016,
the equity shares in respect of which dividends have remain unclaimed by
the shareholders for seven consecutive years, are mandaled to be
transfarrad by the company to the demat account of the Investor Education
and Protection Fund Authorily established by the Central Governmeni,
Accordingly, the sharas of all shareholders who have not claimad their
dividend since 2018-1% are liable 1o be transfemed to |IEPF.

In this regard, individual communications will be sent to all the
shareholders concemed &t their latesl address availlable with the
company and the details of such shareholders have also been displayed
on the website of the company |.e. www.dragarwal .com, All concamed
shareholders are hereby requested again to claim their shares and
unclaimed dividend amount({s) on or before the last date | . October 15,
2026 by making an application to the company in writing. Any claim made
after the above mentionad date shall not be considered valid.

Please also note that no claim shall lie against the company or its
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other benefits accruing thereon, so transferred to the IEPF
The shareholders can, however, claim their unclaimed dividend & sharas
already transferred to IEPF by following the procedure stipulated in the
IEPF Authority {Accounting, Audit, Transfer and Refund) Rulas, 2018,

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

As per SEBIHO38/M3/11(2)2026-MIRSD-PODNATS0/2026 dated
January 30, 2026, a special window s available for a period of one vear
from February 05, 2026, till February 04, 2027, for transfer and
demalerialisation (“demal’) of physical securities which were
sold/purchased prior o Aprl 01, 2019, During this period, the sacurities
that are lodged for transfer shall be issued only in demat mode.

For further information / clarification on the subject matters,
you may contact the uvndersigned by sending an e-mail at
investorfldragarwal.com or reach our Registrar and Share Transfer
Agent(s), Ms. Integrated Registry Management Services Private
Limited, Znd Floor, "Kences Towers®, No. 1, Ramakrishna Street, North
Usman Road, T.MNagar, Chennai- 600017, Phone: 044 28140801,
2B140B03; Fax: 044- Z2B143378, 28142479; Email:
EINWARD@INTEGRATEDINDIA.IN

Faor Ur. Agarwal s Eyve Hospital Limited
Meenakshi Jayaraman
Company Secrefary

Place : Chennai
Date : 06.07.2026

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

[ 8
g Ehfqlﬁ Corporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N,
E-AUCTION SALE NOTICE (Sale Through e-bidding Only)

SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.
Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable
property(ies) described in COLUMN (C) Mortgaged / Charged to the secured creditor the PHYSICAL POSSESSION of which has been taken as described in COLUMN (D)
by the Authorized Officer of Housing CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is
what is” and “Whatever there is” as per details mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or
unknown), executor(s), administrator(s), successor(s) & assign(s) of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A)
U/s. 9(1) of the Security Interest (Enforcement) Rules 2002. For detailed terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT
AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https://www.cholamandalam.com & www.auctionfocus.in

[A] [B] [C] [D] [E & F] [G]
S Loan Account No. / 0/S. Dues to be Type of Reserve Price (InRs.) | Date of
Nc; Names Of Borrower(s) / recovered Description of the Inmovable Property / Secured Asset Possession Earnest Money Auction
" | Mortgager(s) / Gaurantor(s) | (Secured Debts) Deposit (In Rs.) & Time
1) The Parcel of The Property Situated In The Registration District of
Thoothukudi, Thoothukudi Melur  Sub-Registrar  Office  Jurisdiction,
Thoothukudi Town, Meelavittan Village, Thoothukudi. Corporation Limit Rs. 24,00,000/-
Natham S. No. 461/1A1 And In Which The Eastern Portion Extend Of 6 (Rupees Twenty Four
Cents Of Land And In Thoothukudi Municipal Previously 21t Ward And 3 Lakh Only)
Loan Alc. No(s). : Mile @ Pudukudi, And Presently 51 Ward, Presently T. S. Ward C, Block
HLOSTUL000073786 No. 40, T. S. No. 90, 3“ Mile Pudukudi 2™ Street, In Which The Eastern
1. Mr./ Mrs. Ganapathi Side Half Of House Door No.10 And Extent Of 949 Sq.Ft. Of Housing With
Esakkilatha House Bearing Door No.10A With All Accessories. Bounded by: South By: 24.07.2026
House Belongs To Dasan Nadar, West By: Half of The Wall of Remainin p
2. Mr./. Mrs. Santhosh 9 ’ y- n 9 from 02.00
Kumar Extent Of House Belongs To Vendor(G.Hari Krishnan) East By: Half Of The 3 PM. 1o
Add: 10/19. Palai Road West. 3 Compound Wall Of House Belongs To Perumal Vathiriyar, North By: 2nd UcT:) O A '00
mile. 2nd S,treet Thoothukkuai Rs. 20,00,086/- | ltem Schedule Properties. Measurements: East-West: 13 Ft In The North & w P M '(with
Nea’r Temple ’Thoothukku di, (Twenty Lakh | South, North -South : 73 Ft In East & West, Totalling : 949 Sq.Ft. Of Housing @ aﬁtoﬁwate q
1. Tamil Nadu ! 628008 Alsc; Eighty Six Site With House. 2) The Parcel of The Property Situated In The Registration o extensions
At: Natham S. No 46 11A1/ Only) due as on | District of Thoothukudi, Thoothukudi Melur Sub-Registrar Office Jurisdiction, = of 5 minutes
Ol(lj Door No ' 10 .New Door 16.09.2025 | Thoothukudi Town, Meelavittan Village, Thoothukudi .Corporation Limit, % Rs. 2.40.000/- each in
No. 10A Ward No. 51. 3¢ Mi Natham S. No. 461/1A1 And In Which The Eastern Portion Extend Of 6 Cents e T terms of
0. 103 Ward No. 51, 3° Mie Of Land And In Thoothukudi Municipal Previously 21st Ward And 3rd Mile @ o (Rupees Two Lakh
Fldukudi 2% Sireet, Tuticorin Pudukudi, And Presently 51 Ward, Presently T.S.Ward C, Block No.40, T. Forty Thousand Only)| the Tender
Corporation, ~ Meelavittan S. No. 90, 3¢ Mile Pudukudi 2% Street, In Which An Extent Of 204 Sq.Ft. Of Document),
\[/):!?ﬁ; T“’EI'ZZ:'”T?'L\‘AEJ::}C;QE Vaccant Land. Bounded by: South By: 1¢' Item Schedule Property, West
, By: Remaining extent of land belongs to vendor (G. Hari Krishnan), East By:
Temple Thoothukkud - 628008. Half Of The Compound Wall Of House Belongs To Perumal Vathiriyar, North
By: East West Street., Measurements: East-West: 12 Ft In North & South,
North -South: 17 Ft In East & West, Totalling : 204 Sq.Ft. Of Vaccant Land,
Gross Totalling: 1% ltem + 2™ ltem = 949 Sq.Ft + 204 Sq.Ft = 1153 Sq.Ft
=107.116 Sq.Mtr = 2.646 Cents Of Housing Site. The Schedule Property
Situated In Survey Ward C, Block No. 10, T. S. No. 90.
INSPECTION DATE & TIME : - 22.07.2026 BETWEEN 11.00 a. m. to 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/-
Last date of submission of Bid/ EMD/ Request letter for participation is 23.07.2026 Till 5.00 p. m.

*Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and / or realisation there of.
For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with Mr. Velmurugan Contact Number 9965179658 and Email:
velmuruganpe @chola.murugappa.com, Mr. Mariappan on his Mobile No. 71131312 & E mail is mariappanm@chola.murugappa.com . official of CHOLAMANDALAM INVESTMENT & FINANCE
COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of
the above immovable properties / secured Assets. Sd/-

Date : 06.07.2026 AUTHORIZED OFFICER,
Place : Thoothukudi, Tamil Nadu For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

@ kotak'

Kotak Mahindra Bank Limited
CIN - L65110MH1985PLC038137
Registered Office: 27BKC, C 27, G Block, Bandra Kurla Complex,
Bandra (E), Mumbai - 400 051.
Tel: +91-22-61660001, Fax: +91-22-6713 2403
Website: www.kotak.bank.in E-mail: KotakBank.Secretarial@kotak.com

NOTICE TO THE MEMBERS ABOUT THE FORTY-FIRST
ANNUAL GENERAL MEETING AND THE RECORD DATE FOR

PAYMENT OF FINAL DIVIDEND FOR FY 2025-26

NOTICE is hereby given that the Forty-First Annual General Meeting (“AGM”) of
the members of Kotak Mahindra Bank Limited (“Bank”) will be held on Saturday,
1st August, 2026 at 10:00 a.m. (IST) through Video Conferencing (“VC”).

In compliance with the provisions of the Companies Act, 2013 and rules made
thereunder read with General Circular No. 3 / 2025 dated 22" September,
2025, General Circular No. 14 / 2020 dated 8™ April, 2020, General Circular
No. 17 / 2020 dated 13" April, 2020, General Circular No. 20 / 2020 dated
5" May, 2020 and other relevant circulars issued by the Ministry of Corporate
Affairs, the Notice of AGM and the Integrated Annual Report 2025-26,
comprising the standalone and consolidated audited financial statements for
FY 2025-26, along with Directors’ Report and Auditors’ Report and other documents
required to be annexed thereto, will be sent in due course to the members of the
Bank, electronically, on their e-mail address registered with the Bank / Registrar
and Transfer Agent (“RTA”) of the Bank / Depository Participant(s) (“DPs”). A letter
providing the QR Code and the web-link, giving the exact path, where complete
details of the Notice of AGM and Integrated Annual Report 2025-26 are available,
will be sent to those members who have not registered their e-mail address. The
Notice of AGM and the Integrated Annual Report 2025-26 will also be available
on the website of the Bank at https://www.kotak.bank.in/en/investor-relations/
financial-results/annual-reports.html, websites of the BSE Limited and National
Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com,
respectively, and on the website of National Securities Depository Limited
(“NSDL”"), the e-voting service providing agency appointed by the Bank, at
https://www.evoting.nsdl.com

Attending the AGM:

The Bank has availed services of NSDL, to provide the VC facility for conduct of
the AGM. Members will be able to attend the AGM by using VC facility, through
the NSDL e-voting system by following the steps mentioned under ‘Instructions for
attending AGM through VC’ in the notes to the Notice of AGM.

E-voting facility:

Members will be provided with a facility to cast their vote(s) on the business set
out in the Notice of AGM through an electronic voting system (“e-voting”). The
manner of voting, including voting remotely (“remote e-voting”) by (i) individual
members holding Equity Shares of the Bank in demat mode, (ii) members other
than individuals holding Equity Shares of the Bank in demat mode, (iii) any
member(s) holding Equity Shares in physical mode and (iv) members who have
not registered their e-mail address, has been explained in instructions section of
the Notice of AGM. Members attending the AGM, who would not cast their vote(s)
by remote e-voting will be able to cast vote(s), electronically, at the AGM.

Dividend related information:

The Board of Directors of the Bank have recommended a final dividend of ¥0.65
per Equity Share of Re. 1/- each for FY 2025-26. Friday, 17™ July, 2026, has been
fixed as the ‘Record Date’, for the purpose of determining the members eligible to
receive the aforesaid dividend. The final dividend, if declared at the AGM, will be
paid on or before Friday, 7t August, 2026, to those members whose names would
appear on the Register of Members / List of Beneficial Owners as at the close of
business hours on the Record Date, i.e., 17" July, 2026, as per the details to be
received from the Depositories.

PROCEDURE FOR (i) REGISTRATION OF E-MAIL ADDRESS FOR OBTAINING
THE NOTICE OF AGM, INTEGRATED ANNUAL REPORT 2025-26 AND
THE USER ID / PASSWORD FOR E-VOTING / ATTENDING THE AGM AND
(ii)) UPDATION OF BANK ACCOUNT MANDATE FOR RECEIPT OF DIVIDEND
IS, AS BELOW:

Type of Holding Procedure

Physical Holding | For registration of e-mail address and / or updation of
Bank Account details, please send a written request
in Form ISR-1 (available at https://www.kotak.bank.
infen/investor-relations/investor-information/
investor-info.html) to the RTA of the Bank, i.e.,
KFin Technologies Limited at Selenium Tower B, Plot
31-32, Gachibowli, Financial District, Nanakramguda,
Hyderabad — 500 032 (Unit: Kotak Mahindra Bank
Limited), providing Folio Number, name of the member,
copy of the share certificate (front and back), PAN
(self-attested copy of PAN) and Aadhaar (self-attested
copy of Aadhaar). Additionally, please provide a
self-attested copy of a cancelled cheque leaf bearing
the name of the first holder / bank statement duly
attested by the Bank Manager (along with the details
of 9-digit MICR Code Number and 11-digit IFSC), for
updating bank account details.

Demat Holding Please contact your DP and register your e-mail address
and bank account details in your demat account, as per

the process advised / forms made available by your DP.

Any person holding shares in physical form or who becomes a member after the
Notice of AGM is sent and holding shares as of the Cut-off date, i.e., Saturday,
25" July, 2026 may obtain the login ID and password for casting vote / attending
AGM by sending a request at evoting@nsdl.com However, if such person
is already registered with NSDL for remote e-voting, then such person may
use the existing user ID and password for casting vote / attending AGM. If any
member has forgotten the user ID and / or password, the same can be reset
by using “Forgot User Details / Password” or “Physical User Reset Password”
option, as the case may be, available on www.evoting.nsdl.com or by calling
on 022 - 4886 7000.

For KOTAK MAHINDRA BANK LIMITED

Avan Doomasia
Company Secretary

Mumbai, 6% July, 2026 (FCS 3430)

uE & Cay
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3Biocon A

BIOCON LIMITED
CIN: L24234KA1978PLCO03417
Regd. Office; 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone: +91-80-2808 2808; Fax: +31-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com

TUESDAY, JULY 7, 2026

17

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES [N RESPECT OF COMMERCIAL R
RESIDENTIAL BUILDINGS AND COLOMISING
| lnder regulation 364 1) of the Insolvency snd Bankraptcy Board of India
{Insalvancy Resolwtion Precess for Corporate Persons) Regulathons, 2006)

b _RELEVANT PARTICULARS

1. |'Narmeof the carporate debion
| alang with PN & GIN/ LLP No.
2. | Address of the registerad office

| Man Infraprojects Limdted
| GEREUTDA0AMHZDDEPLE 14930
| 102, Man Houss, 2nid Fioor, Opposite: Pawan
| Hars, 5. ROAD. Ville Parie - West,
MiEmibal - 00056,
Thr Corporete. Debtar has na active 'AT'_.LIb:itl:'.

3. | URL of websita | The Corporate Debior has no active. website
| Tha majee assets of the Corporate Debior ara

d. | Datadls of place whera masonty of
fixed BSRE1S &8 caied located at Mumbeai
5 | III'Qil,eIIIII;:I:II |:eip.,"||,5il:,' ol :rlt-:in [ TII-E:: ;f'n:;:'F:!'I:I.rH'iHEII;:!HIL;r |$. inta f|II3!.hIJ.'-i.iII.I.;_".':i.I:.Ir Real
profuctsy sarvces | Estate and owns properties Boated in Murmbai
E. | Quantdy and value of main [ A5 per latest audited finandial statements the
sl Serines soki in last rensenuie fromm operations s NIL doe the financial
financial year | year 200820,
{ | Kumber of amplaoyaes, warkmen | As on Insoivancy Commancemert Date. thare
| Wi Fi e phoyEas OF workiman,
i " | I'-'l:lrl,l':ur l;:'.ll:ll.'h-l'.‘,:.i.rill|l.|l-|ii'.l|:_l: l.l:ﬂ: [ nfpermation can be =p:¢.||gl“1 Ir'irul.lg]l
availabés financial statements (with | comenunization to the folloeing email ;
sohedules) of twa years, lists o E-mait Ip.rmaninfraprojects@gmall.com
areditons are available at URL:
2] | E‘.i-'_.il;l.ilit;,'-'l'l:..r rﬁe}l.,.‘l,n;ln upplr;.;inia Infgernation G e scupht through
undaersection 2521 h} of the Code | communication to the following amail :
= Evaiiable at URL: | Enigdl: ip.rnaninfraprojects@amall oom
10, | Last date for receipl of expression | 13July-2026
of inkerast

11, | Date of sue of provisional Ist of | 18-July-2026
rospecine reanlution applicants

12, | Lost date for submission of | 23-July- 2026
chjections to provisional iist

13, | Date of isspe of final st of | 25-July-2028
prospectve resalution agplicants

14, | Date of issue of information | 01 A 2026
memorandur, evatuation matrix
and request Tor resoludion plans i

___ prospectve msolution applicants |

15, | Lest date for submission of | 3 -Aug- 2026

necolution plang

iE, | |'-'-|'|:u,.|-'_.z;:;l -q,."nr,:ll .il,-j b s bmit
Expression of Interest

17, | Datadls of the corporste debtor's
=-!'!ER'I'H[iI'.II'. Sralg A5 MSKHE,

[Tprmaninfrapmjecis@grail oom

| Tne Corporate Debtor is not @ MSAE.

Mote: Due to naavy rainfall i Mumbai. Maharashtra, and rearby aress, the Committea of
Creditors” (ol has extended the last date for submission of Expressions of interast (B0
under Form Girom 0607 /202610 L3007 /2026,
P ¢ Murmiba

Date ; OGF.0T.2026

Sd/-

Manaoj Kumar Agarsal

Resalution Prodessasnal

Kan Infrapropects Limited (Under GIRP)

Regn. Mo. IEBL/ IFA-001LAP-POOT14/2017- 2018,/ 11322

AFA Mo AR 12330/ Z00GE2T 1R L 55 Valid till 30,06,/ 20327

Ciin Bl Blosses Led

(Sponsor : CAMNARA BANI)

HOME LOANS + DEPOSITS

Frapslalin [ D reamn doido W :'.f.u".r'."_s.-

Can Fin Homes Limited

Registered Office

No. 29/1, 1st Floor, Sir M N Krishna Rao Road
Near Lalbagh West Gate, Basavanagudi
Bengaluru — 560 004

E-mail: compsec@canfinhomes.com

Tel: 080-48536192, Fax: 080-26565746

NOTICE - 48" ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD
THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,

REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Notice is hereby given that the 48" Annual General Meeting [AGM') of the Members of Biocon Limited | the Company') is scheduled
to be held on Thursday, August 06, 2026 at 3:30 M. {(15T) through Video Conference ("C') or Other Audio-\isual Means ('OAVIM'),
1o transact the business as sel forth in the 48" AGM Notice, in compliance with applicable provisions of the Companies Acl, 2012
['the Act’) and rules mada thereunder, the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 ("'SEEBI Listing
Regulations, 2015') read with all applicable circulars on the matter issued by the Ministry of Corporate Affairs 'MCA’} and the
Secunties and Exchange Board of India "SEBI').

The Matice of 48 AGM along with the Integrated Annual Report for the FY 2025-26 will be sent only through electronic mode to
thosa Members whose email 1Ds are registered with the Company/Depositories. The Motice of AGM along with the Inlegrated 2.
Annual Report will also be available an the website of the Company at www.biocon com and websites of the stock exchanges e,
www.bsaindia.com and www.nseindia.com-and on the website of KFin Technologies Limited ‘KFintech’) at
hitps-ievoting.kfintech.com/.

Abetter providing the weblink for accessing the 48° AGM Notice along with the Integrated Annual Report for the FY 2025-28 will be
sent to those Members wha have not registered their emait 1Ds with the Company/Depasitories.

Members may attend and participata in the AGM through the VG/OAVM facility only. The instructions for joining the AGM will be
provided in the Nofice of the AGM. Members participating through YCIOAVM facility shall be rackoned for the purpase of quarum
undear Secton 103 of the Act. The facility for appointment of Prowxy will not be available for the AGM,

In compliance with the provisions of Section 108 of the Act, read with Rule 20 of the Companies (Management and Administration)
Rules, 2014 and the provisions of Requiation 44 of SEBI Listing Requlations, 2015 and in terms of SEBI Circular No.
SEBIHO/CFDICMODVCIR/P20:20724 2 dated December 09, 2020 on "e-\Voling facility provided by Listed Companies”, the Company
will be providing remole e-voting facility to atl its Members holding shares as on the cut-off date i.e. Thursday, July 30, 2026 fo cast
their voles on all resolutions as set forth in the 48th AGM Notice. The manner of remode e-voting for Members holding shares in
dematmoda, physical moda and who have not registerad thair amail 1Ds, will be provided in the 485h AGM Notice and the details will
be also made avaitable on the website of the Company at www biocon.com.

The remote a-voting period will commence on Saturday, August 01, 2026 at 9200 AM. (I5Tyand will end on Wednesday, August 05, 9
2026 af 5:00 PM. (IST) {both days inclusive). Vioting through remote e-vating will not be permitted beyond 5:00 PM. (15T) on '
Wednesday, August 05, 2026. Facility for voling throwgh electronic voling system will aiso be made available at AGM (Insta-Pall)
(hrough the e-voting services provided by KFintech.

Members who have not registered thelr email [Ds ! bank account details and for ofher KYC details, are requestad to fallow the below
procadure for regestration of email 10 to.obtain the Integrated Annual report and updation of bank accownt details for the receipt of
dividend:

Motice is hereby given that:

June 08, 2026.

Members holding shares in Demat mode Feqester / update email id, bank account details and oiher

KYC details with your Depository Parficipant.

Members holding shares in Physical moda Reqsster ! update amail id and ofher KYC defails in Form
ISR-1 and other relevant Forme with the RTA, KFin l.

Technologles Limited,

Shareholders may download the prescribed Forms from the
Company’s website at hitps:/fwww.biocon. comiinvestar-
retationsishareholder-services/miscellanaous-
communication.

electronic means;

E%ﬁﬁ S0 Deen oo’
NOTICE - Dispatch of Notice of 39th Annual General Meeting,

1. The 3%th Annual General Meeting (AGM) of the members of the Company will be held on
Wednesday, July 29, 2026, at 11:00 a.m. IST through Video Conferencing (VC)/Other Audio-Visual
Means (OAVM), to fransact the business as set forth in the Nolice of the Meeting dated

In Compliance with the General Circular No. 03/2025 dated 22nd September 2025 read with the
General Circular No. 14/2020 dated April 8, 2020, General Circular No, 17/2020 dated April 13, 2020,
General Circular No. 20/2020 dated May 5, 2020 issued by the Ministry of Corporate Affairs ("MCA
Circular”) and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as
amended ('SEBI LODR') (hereinafter collectively referred to as "Circulars”), electronic copies of the
Notice of the said AGM together with e-voting instructions and Annual Report for 2025-26 have been
sent on Monday, July 06, 2026, to all the members whose email IDs are registered with the
Company/RTA/Depository Participant(s). The said documents are made available on the website of
the Company at hitps:iiwww.canfinhomes.com/Investorfinvestorpagecontentwithevents/events for
viewing/downloading by the members. The same are also made available on the websites of Stock
Exchanges https://www.nseindia.com / hitps://www.bseindia.com and N35DL at
hitps:fiwww.evoting.nsdl.com. The dispatch of the Motice, Annual Report and instructions on
e-voting and VC, through emails has been completed on Monday, July 08, 2026.

In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2015 and Regulation 44 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, as amended, the Company is pleased to provide
e-voling facility to all its members to exercise their right to vote by electronic means on all resolutions
set forth in the AGM Notice, through e-voting platform provided by National Securities Depository
Limited (NSDL). Shri K N Nagesha Rao (FCS 3000}, Practicing Company Secretary, Bengaluru, has
been appointed as Scrutinizer for conducting the e-voting process in a fair and transparent manner,
In this regard, the Company hereby informs the members of the following:

All the business as set forth in the said AGM Notice may be transacted through voting by

ii. The cut-off date for determining the eligibility to vole by electronic means or at the AGM is
Wednesday, July 22, 2026;

iii. The remote e-voting shall commence on Saturday, July 25, 2026 (9:00a.m. IST);

Web: www.canfinhomes.com
CIN: LBS110KA1987PLCO08699

Annual Report 2025-26, Remote E-Voting Instructions & Record Date

Coraspondence delalls of RTA ane as follows

iv. The remote e-voting shallend on Tuesday, July 28, 2026 (5:00 p.m. IST);

Address: KFin Technotogies Limited (Unit: Biocon Limited),
Selenium Tower B, Plot 31-32, Gachibowli, Financial Disirct, V.
Nanakramguda, Hyderabad — 500 032

Email od; einvward ris@ifintech.com

Members may note that the Board of Directors atits meeting held on May 07, 2026, had recommended a final dividend at the rate of
10% e Re. 0.500- perequity share of face valus of Rs. §- each fully-pasd up of the Company for the FY endad March 31, 2026, The
record date for the purpose of determining entitierment of Members for the final davidend for FY 2025-26is Friday, July 03, 2026 The
final dividend once approved by the Membaers in the ensuing AGM, will be paid on or before August 20, 2026, electronically through
various onfing transfer modes to those Members who have updated their bank account details. For Members who have not updated
their bank account details, dividend warrantsdemand drafts!cheques will be sent 1o their registered addrass,

Members may note that as per Master Circular dated February 06, 2026 read with any other amendments therein issued by SEBI
and other relevant circulars, Members wha hald shares in physical form and whose folios are not updated with KYC delails [vz.,
(i) PAMN (i) Contact Detais (i) Bank Account Details and {iv) Signature], shall be eligible to get dividend in respectof such fiolios, only
in electronic mode, subject to updation of the abowve details intheir folios.

Members may note that as per the Income Tax Act, 2025 (1T Act'), dividend income is taxable in the hands of the Members and the
Company is required to deduct tax at source { TDS') from dividend paid to the Members at rates prescribed in IT Act. Members ara
requested to submit the documents in accordanoe with the provisions of the T Act at htps s kfintech.comiform 15, The Company,
vide its e-mail communication dated June 22, 2026, had informed the Members about the relevant procedure 1o ba adopted by the
Members io avail the applicable tax rate. The said communication and draft of the exemption forms and cther documentsformats
are available on the Company's website atwww. biocon.com,

Biocon Limited) of KFin Technologies Limited, Sebenium Tower B, Plot 31-32, Gachibowli, Financial Disinct, Nanakramguda,
Hyderabad - 500 032 or af einwand.risi@kfintech.com or evoting@kfntech.com or phone no. 040 - 6716 2222 or call toll free No.
1800-309-4001 for any further clanfications

Any person, who acquires shares of the Company and becomes member of the Company after
dispatch of the Notice of the AGM and holding shares as on the cut-off date i.e, Wednesday, July
22, 2026 may obtain the login ID and password by sending a request at evoting@nsd|.com.
However, if a person is already registered with NSDL for e-voting then existing user ID and
password can be used for casting vote;

vi. Members may note that, a) The remote e-voting module shall be disabled by NSOL at 5:00 p.m.
on July 28, 2026 and once the vote on a resolution is cast by the member, the member shall not
be allowed to change it subsequently; b) The facility for voting through electronic voting system
will also be made available during the Annual General Meeting (AGM) and the members who
have not already cast their votes by remote e-voting shall be able to exercise their right to vote
during said AGM through e-voting; c) The members who have cast their vote by remote e-voting
prior to the AGM may participate in the AGM but shall not be entitled to cast their vote again, once
the vote on a resolution is cast by the member, the member shall not be allowed to change it
subsequently; and d) A person whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on Wednesday, July 22, 2026
(cut-off date) only shall be entitled to avail the facility of remote e-voting as well as e-voting during

I case of any query w.rt. deduction of TDS on dividend, Members may write to eimward.risi@kfintech.com and for any query the AGM:
pertaining fo voling by electronic means, Members may refer to the Help & Frequently Asked Questions (FACS) and E-voling user -~ ' _ : _ _— :
manual available at the download section of hitps:levating. kfintech com (KFinlech Website] or contact Mr. D Suresh Babu (Unit: vii. The manner of voting remotely for members holding shares in dematenalized mode, physical

mode and for members who have not registered their email addresses i1s provided in the Nofice
of the AGM. The details are also available on the website of the Company

For Biocon Limited

Rajesh U. Shanoy
Company Secretary and Compliance Officer
ICS1 Membership Number: A16323

Date: July 06, 2026
Place: Bengaluru

https:/fwww.canfinhomes.com/Investor/investorpagecontentwithevents/events.,

viii. Shareholders are requested to update their Bank account details & KYC with their depositories

Sdl- (where shares are held in dematenalized mode) & with the Company’s RTA (where shares are
held in physical mode through their website www.inlegratedindia.in) to receive the dividend
directly into their Bank account.

ix. Incase of any queries relating to e-voting, members may refer the Frequently Asked Questions

{FAQs) for Shareholders and e-voting User Manual for Shareholders available at the download
section of hitps:/'www.evoling.nsdl.com or call on no.: 022 - 48867000 or send a request to

Place : Bengaluru
Date : July 06, 2026

epaper.financiaﬁexpress.c:un'. .

Mr. Falguni Chakraborty al evoling@nsdl.corm.

X. Instructionsfor members for attending the AGM through VC are covered in detail in Notice:

4. The Record date for the purpose of determining the entitliement of shareholders to the final dividend
for the financial year 2025-26 was Friday, July 03, 2026. The final dividend amounts will be paid
within 30 days from the date of conclusion of AGM to the shareholders, subject to the shareholder's
approval atthe ensuing AGM.

CHENNAI/KOCHI

For Can Fin Homes Limited
Sd/-
Nilesh Jain
Company Secretary
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PURBASHA RESOURCES LIMITED
CIN - L65993WEB 1980PLC032508
Regisiered Office: 25, Park Lane, Kolkata-700 016
Phane: 2229-2881, 2249-5524
Website: www.purbasharesources.in
E- mall: caorparale @ purbasharesources.in

MOTICE OF THE 46TH ANNUAL GENMERAL MEETING

AND E- VOTING INFORMATION

Mofice is hereby given that the 46th Annual General Meeting ("AGM™) of
the Members of Purbasha Resources Limited (the "Company®™) will be held
on Wednesday, 29th July, 2026 at 12.00 Noon {IST) through Video
Conferencing ("WC") or Other Audio Visual Maans {"OAVM") in compliance
with the applicable provisions of the Companies Act, 2013 (the "Acl™) read
with Rules made thereunder, the reqgulatory provisions and the Circulars
igsued by the Ministiry of Corporale Aflairs and Securities and Exchange
Board of India, 1o fransact the businesses as sel out in the MNotice of the
46th AGM.

In compliance with the applicable regulatory requirements, the Company
has sant Motice of the 46th AGM and Annual Repart for the FY 2025-2026
through electronic made to those shareholders whose email addresses are
registerad with the Company / Registrar and Share Transier Agent (RTAY
Depository Participanis " Depositories. These documents are also available
at the website of the Company at www.purbasharesources.in, Galcutia Slock
Exchange at www.cse-india.com and on Central Depository Services
[India) Limited (CDSL) at www_ evotingindia.com, The dispatch of AGM Nofice
and the Annual Report for the FY 2025-2026 has been completed on
Gth July, 2026,

Book Closure:

Pursuant to-the provisions of Section 81 of the Act, the Register of
Members and Share Transfer Books of the Company shall remain closed
from Thursday, 23rd July, 2026 to Wednesday, 29th July, 2026 (both
days inclusive).

Remote E-voting:

Pursuant to Section 108 of the Aci read with Rule 20 ol the Companies
(Management and Administration) Rules, 2014 and Regulation 44 of the
SEB{Listing Obligations and Disclosure Requiraments) Regulations, 2015,
the Company is providing to its Members the Facility of remote e-Voting
before the AGM and during the AGM in respect of the businesses to be
transacted at the AGM and for thiz purpese, the Company has appointed
CDSL for facilitating woting through electronic means. The detailed
instructions for remobe e-Volfing are given In the: potes forming part of the
Motice of the AGM. Members are requesied o note the following .

a.The remole e-Voling facilily would be-availlable during the following period:

Commencement of Sunday, 26th July, 2026 at 9.00 a.m.
Remote e-voting

End of Remote e-vating Tuesday, 2Bth July, 2026 at 5:00 p.m.

The remote e-voting module shall be disabled by CDSL for voling thereafier

. The voting rights of shareholders shall be in proportion to their shares of
the paid up equity share capltal of the Company as an the cut-olf date Le.
Wednesday, 22nd July, 2026.The facility of remote e-Voling systam
shall also be made available during the Meating and the Mambers

SOMA TEXTILES & INDUSTRIES LIMITED
CIM: LES1809WEBE1940PLCOT0070
Regd. Office: 2, Red Cross Place, Kolkata - 700 001;
Phone Mo.: (:33-22487406:07
Email: invesiors @somatextiles.com, Website: vwww somatextiles. com

NOTICE OF 88TH ANMUAL GENERAL MEETING

INFORMATION ABOUT REMOTE E-VOTING AND BOOK CLOSURE

NOTICE is hereby given that the 88th Annual General Meeting ("88th AGM")
of the Company will be hald on Friday, 3151 July, 2028 at 3:00 P.M. ["IST")
through Video Conference ("VC") Other Audio Visual Means ["OAVMT) (herain
after referred 1o a3 "electronic mode") to transact the business, as set out in
the Notice of the 88th AGM which is being circulated for convening the 88th
AGM. in compliancs with the applicabla provisions of the Companies Act, 2013
and Rules framed thereunder and the SEBI (Listing Obligations and
Dizclosure Requiremenis) Regulations, 2015 read with MCA No. 03/2025
dated 22nd September, 2025 issued by Ministny of Corporate Affairs ['WMCA
Circulars”y and Circular Nos, SEBVHO/CFO/NCFD-PaD-2/P/CIRE2024/133
dated 3rd October, 2024 issued by the Securities and Exchange: Board of
India {'SEBI') {"SEBI Circulars'),

In complignee with the Circulars of MCA and SEBI, Motice of the B8ih AGM
and Annual Report of the Company for the financial year 2025-26 hava bean
zanl to all the mambers on Bih July, 2026 whose email ids wera ragistared
withi the Company TADepository Particlpantis), Thesa documaents ane also
availabie on the website of tha Company at www.somatextiles.com, Stock
Exchanges weabside al www bseindia.com  and www nsaindia.com,and
Cenlral Depository Servicas Limited ("CDSL") al www.avatingindia corm.

Molica i5 also hereby given under Seclion 81 of the Company Act and
Regulation 42 of the Listing Regulations, that Register of Members and the
Share Transfer Books of the Company will remain closed from Frday, the
17th July, 2026 ta Friday, the 31st July, 2026 (both days inclusive).
Instruction for remote E-Voling andE-voling during the AGM

Pursuant fo Section 108 of the Companies Acl, 2013 Rule 20 of tha
Companies {Managemeant and Administration) Bules, 2014 (as amendad) and
Regulation 44 of the Securities and Exchange Board of India {Listing
Cofigations & Disclosure Requirements) Regulations, 2015 (as amended),
the Company is providing facility of remole e-voling ta its Members In
respect of the business 1o be franzacted ai the 88th AGM. For this purpose,
the Company has engaged the services of Central Depository Services
{India) Limited ("CDSEL") as the Agency io provide remote e-voling facility prior
o the AGM and of MUFG Intime India Private Limited {'"WMUFG Intime’} as the
Agency o provide a-voling facility at the AGHK,

Thea remote a-voting perod begins on Tuesday, 28t July, 2026, at 9:00 AM.
and will end on Thursday, 30th July, 2026 at 5:00 P.M. During this period
shareholders’ of the Company, holding shares either in physical form or in
dematerialized form, as on the cut-off date i.e; 24th July, 2026 may cast their
vile electronically. The e-voting module shall be dizabled by CDSL for voting
thereafter, Those Members, whoe shall be present in the AGM through Y/
CAVM facility and had nof cast their voles on the Resolutions through remote
a=voling, shall be eligible to vole through e-voling system at the AGM, as
provided by MUFG Intime, Members who have cast their vote by remote g
vioding prior o the AGM may afiend/paricipate in the AGM through VCOAWM
bul shall nol ba entitled 1o cast their vole again, Any member who is not a

Form No INC-26
KMA TEXFAB INDUSTRIES PVT LTD
CIN: U14101WB2006PTC108445
[Pursuant to Rule 30 the Companies
(Incorporation) Rules, 2014]
Before the Central Government
Eastern Region, Kolkata

In the matter of sub-section (4) of Section 13 of
CompaniesAct, 2013 and clause (a) of sub-rule (5)
of rule 30 of the Companies (Incorporation) Rules,
2014 AND
In the matter of M/s. KMA TEXFAB INDUSTRIES
PVT LTD, (“the Company”) having its
Registered Office at Natural Green Block-10,
FL No-B, 1st Floor, BD-37, Rabindrapally,
Prafulla Kanan, North 24 Parganas, North
24Pgs, West Bengal, India, 700101

........... Petitioner
Notice is hereby given to the General Public that
the Company proposes to make application to the
Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the
Company in terms of the special resolution passed
at the Extraordinary General Meeting held on 17th
January, 2026 to enable the Company to change
its Registered office from the " State of West
Bengal” to the "State of Gujarat”.
Any person whose interest is likely to be affected
by the proposed change of the registered office of
the Company may deliver either on MCA-21 portal
(www.mca.gov.in) by filing investor compliant form
or cause to be delivered or send by registered post
of his/her objections supported by an affidavit
stating the nature of his/her interest and grounds of
opposition to the Regional Director, Eastern
Region Corporate Bhawan, 6th Floor Plot
No.llIF/16, in AA-IIIF Rajarhat, New Town,
Akandakeshari Kolkata-700135 within Fourteen
Days from the date of publication of this notice with
a copy to the applicant company at its registered
office at the address mentioned below:-

Registered Office:

Natural GreenBlock-10, FL No-B, 1st Floor,
BD-37, Rabindrapally, Prafulla Kanan,
North 24 Parganas, West Bengal,

India, 700101
For and on behalf of
KMA TEXFAB INDUSTRIES PVT LTD
Sd/-
Sanjay Kumar Khetan
Director
DIN: 00827914

Date: 06.07.2026
Place: Kolkata

3Biocan

BIOCON LIMITED
CIN: L24234KA1978PLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone: +91-80-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com

NOTICE - 48™ ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD

THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,
REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Notica is hereby given that the 48" Annual General Mesting ('AGA) of the Members of Biscon Limited ("the Campany'}is scheduled
torbe hveld on Thursday, August 06, 2026 at3:30 P.M. {15T) through Video Conference {WC') or Other Audio-Visual Means ('OAVM'),
to transact the business as set forth in the 48 AGM Notice, in compliance with applicable provisions of the Companies Act, 2013
['theAcl’) and rules made thereundér, the SEBI (Listing Obligations and Disclosure Requirements) Requlations, 20157SEBI Listing
Regulaticns, 2015 read with all applicable circulars on the matter issped by the Ministry of Corporate Affairs ('MCA') and tha
secunfies and Exchange Board of Indsa "SEBY).

The Notice of 48" AGM alang with the Integrated Annual Report for the FY 2025-26 will be sent anly through electronic mode ta
thoza Members whose emai IDs are regisiered with the Company/Depositonies. The Notice of AGM along with the Integratad
Annual Report will also be available on the website of the Company at www . biocon.com and websites of the stock exchanges |e.
www.bseindia.com and www.nseindia.com and on the website of KFin Technologies Limited {'KFintech) at

hilipsJleveting. kfintech. comy

Abeler providing the weblink for accessing the 48" AGM Notice along with the Integrated Annual Report for the FY 2025-26 will be
sent to thosa Members who have not registerad thair email 105 with the Company/Depositories

Members may altend and participate in the AGHM through the VCIOAVYM facility only. The instructions for joming the AGM will be
provided in the Notice of the AGM. Members participating through VC/OAYM facility shall be reckoned for the purpose of quarum
under Saction 103 of the Act. The facility for appointrment of Prosgy will not be available for tha AGR.

In-comgliance with the provisions of Section 108 of the Act, read with Rule 20 of the Companias (Management and Adminisiration)
Rules, 2014 and the provisions of Regulation 44 of SEBI Listing Regulations, 2015 and in terms of SEBI Circular No.
SEBI'HO/CFDICMDICIR/PI2020/242 dated December 09, 2020 on “e-\oling facility provided by Listed Companies”, the Company
will be providing remode e-voting facility toall its Members holding shares as on the cut-off date i.e. Thursday, July 30, 2026 to cast
their voles on all resolubions as set forh in the 48th AGM Nobice, The manner of remole e-voling for Members holding shares in
demat mode, physical mode and who have not registerad their email IDs, will be provided in the 48th AGM MNatice and the defails will
be also made available on the website of tha Company af www.biocon.com,

The remole e-voling period will commence on Saturday, August 01, 2026 at 300 A M, (15T) and will end on Wednasday, August 05,
2026 at 5:00 P.M. {I5T) (both days inclusive). Vioting through remote e-voting will not be permittad bayond 5:00 M. (15T) on
Wednesday, August 05, 2026. Facility for voting throwgh electronic voting system will lso be made available at AGM (Insta-Poll)
through the e-vating services provided by KFintech,

Members who have notregistered their email IDs | bank account details and ./ or other KYC details, arerequesied to follow the below
procadure Tor registration of emait 1D o oblain the Integrated Annuwal report and updation of bank goeount detasts for the receipt of

dividend:

Members holding shares in Demal moda Register { update emadl id, bank account details and other

KYC details with your Depository Participant,
Reqgister  update emaidl id and other KYC details in Form

Mamber as on the cut-off date should treat this Notice for information
purposes only

The detailed instructions for the ramote e-voting process, joining the AGM

lending the Mealing, whe have not already cast their volte by remole
a-vating shall be able to exercise their ight during the Meeting. A parson
whaose name is recorded in the Register of Members./ Reagister of

S. E. RAILWAY - TENDER

e-Tender Motice No. EL-G-RNC-

Members halding shares in Physical mode

Beneficial Uwners as gn the Cut-Qff date shall only be entitied o avail
iha facility of remote e-voting before / duning the AGM;

. Any person who acquires shares of the Company and becomes a
Member of the Company after the dispatch of the Notice together with
Annual Beport and holds shares az on the Cut-0ff date .o Wednesday,
22nd July, 2026 may oblain the login-id and password for e-Voling by
zanding a request to the Company al secretarial@purbasharesources.in
by mentioning thair Follo Ma, / OP 1D and Client 1D 1o obtain the Login-1D
and Password for a-voling. A person who is not a Member as on the
Cut-Off date should treat the Notice of the AGM for informalion purposes
anly,

d, Members who have cast their vote on resoltion(s) by remote e-voting
prior to the AGM will also be eligible to paricipais -at the AGM through
VCIOAVM but shall not be entitied to cast their vole on such resoclution(s)
again;

a. Mambers hotding shares in demal form and have nol updated thedr amail
& KYC delails are requested (o update the same wilth thair respeciive
Depositary Participant (DP). Members holding sharas of the Company in
physical form and have nal updaled their amaill & KYC defails are
requested to submit Form ISR - 1 with reguisite supporfing documents to
Niche Technologies Private Limited at 3A, Auckiand Place, Tih Floor,
Room Ma, 74 & 7B, Kolkata - 700017, or e-mail {with Mamsa and falio
numbers) at nichetechpl@nichetechpl.com.The said form can be
downloaded from the Company's website at www.purbasharesources.in
ar from RTA's website www.nichetechpl.com;

In‘case you have any queries of issues regarding e-voling, vou can write an

a-mall o helpdesk.evoling@cdslindla.com or contact at 1800 2109511,

Halpdeszk for Individual Shareholders holding securities in damatl mode for

any technical issues related Yo login through Depository L.e. COSL and NSDL

LOGIN TYPE HELPDESK DETAILS

Individual Sharehalders | Members facing any technical issua in login can
holding secunlies in contact CDSL helpdesk by sending a request at
Damat mode with CDSL | halpdesk. evoting @ cdslindia.com or contact at tall
free no. 1800 21099117,

Individiual Shareholders
holding securities in

Members facing any technical issueg in login can
contact M30DL helpdesk by sending a request at

Demat mode evioling® nsdl.co.in orcall at telephone nos
with NSDL 022-4886 7000 and 022-2499 7000
For Purbasha Hesources Limited
Vikash Agarwal Binjrajka
Place:Kolkata Chalrman
Date: 7th July, 2026 DIN:00012978

By Flosriial

CR LARVOTN I B PLE0a FIRS
Aepd Cifice: B Floot, Menon Elemity, 151 Main Road, Ausin Magar, Akvarpel, Chennai 600018,
Phons B B1-14-2378777T WakeBa; wws draganval com, E-ral | invesioriEdrazanas com

Dr. Agarwal’s Eye Hospital Ltd. DrAgarwals

NOTICE

Transfer of aquity shares of the company relating to unclaimead
dividends to Investor Education and Protection Fund {IEPF)

Maotice is hereby given to those shareholders who have not claimed |
encashed their dividend since the vear 2018-19 & the same has
remained unclalimed for a period of seven conseculive years,

Fursuant to the provisions of section 124(6) of the companies Act, 2013,
as amended from me to ime read with Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, Z016,
the equity shares in respect of which dividends have remain unclaimed by
the shareholders for seven consecutive years, are mandated to be
transferred by the company to the demat account of the Investor Education
and Protection Fund Authorty established by the Central Government.
Accordingly, the shares of all sharehalders who have nol claimed thair
dividend since 2018-19 ara liable to be ransferred o IEPE

Im this regard, individual communicatons will be sent to all the
shareholders concerned at their latest address available with the
company and the details of such shareholders have also been displayed
on the website of the company i.e. www.dragarwal.com. All concerned
shareholders are hereby requesled again to claim their shares and
unclaimed dividend amaount(s) on or befora the last date e, October 15,
2026 by making an application to the company Inwriting. Any claim made

and e-voling during the AGM are given in the Nolice of the AGM
The attendance of Members attending tha AGM through YCIOAVM will be
counted for the purpose of reckoning the quorum under Seaction 103 of
the Act

Members are permitted to join the AGM throuegh VCIOAVM, 15 minutes
before and after the scheduled time of commeancement of AGM and during the
AGM through the facility provided by MUFG Intime India Private Limited at
hitpsdfinstameet in.mpms mulg.comiby using the fogin credentials and
zelecting the EVEMN for the Company's AGM.

Thosze members whose e-mail ids are not registered with the deposiories
for obtaining kogin credentials for e-valing are requested fo sand required
details and documents by following instructions bedow:

1: For Physical sharsholders- please provide necessary.delails ke Folio Mo,
Mameof shareholder, scanned copy of the share certificate (front and back),
PAN (selff-altested scanned copy of PAN card), AADHAR (seif-attested
scanned copy of Azdhar Card) by email 1o investors®@ somatextites.com /
BTA at ol helpdaskd®in mpms. mufg.com

2. For Demal shareholders- Please contact your Depesitory Participant (DP)
and register your email address in your demat account, as per the process
advised by your DP,

The results declared along with the report of Scrufinizer shall be placed on the
website of the Company at www.somatexiles.comand on the website of COSL
www . evolingindia.com immediately alter the declaration of result by the
Chalrman. or a person authorzed by him in writing, The: Company shall
simultaneously forward the results to MNational Stock Exchange of India
Limitad and BSE Limited, whera the shares of the Company are listed
Payment of Final Dividend :
The Board of Directors of Ihe company at their Meeating held on Friday
12th Day of June, 2026 has recommanded a final dividend at the rate of 55,
i.e, Rs. 0.5/~ per Equity Share Capital of Rs. 10 each of thie company for the
Financial Year 2025-26, subject to the approval of Shareholders at the
ansuring Annual General Meeting ("AGM®) of the Company. Tha
Final Dividend will be paid o those Shareholders whose names appear on the
Register of Members! Baneficial Owner of the Company as on Friday,
i7th Day of July, 2026 being the Record Dafe fixed for the purpose of
determining the entitlerment of shareholders to receive the final dividend.
Tha Final Dividend, it approved by the members, will be paid on or belore
Friday, 14th Day of August, 2026. In accordance with the provisions of tha
Income- tax Act, 2025 as amended from time to time ("Act™), dividend
declared and paid by the Bank is taxable in the hands of its Shareholders and
the Bank is required 10 daduct lax al sourcea ("TDS") from dividend paid 1o tha
Shareholders at the applcable rates, & separate email communication has
akready been sent 1o the sharehobders with regard 1o TDS on payment of
Dividend
In case you have any quanes of [ssuas regarding a-voling, you may refar tha
Frequently Asked Questions ("FAGS") and e-voling manual available at
www. evotingindia.com,. under help section or write an email to
helpdesk.evoling®@edslindia.com or contact Mr, Rakesh Dalvi
{022-23058542/43). In case the shareholders/members have any queneas or
izzues regarding e-voling at the AGM, vou can write an email to
instameet@in.mpms.mufg.coin, or Call us-Tel J(022-42186175).
By arder ¢f the Board
Faor Soma Textiles & Industries Limited
Sd/-
({Reena Prasad)
Caompany Secralary
M. Mo, A 53284

Flace: Kolkata
Date : 6th July, 2026

INVITATION FOR EXPRESSION OF INTEREST FOR
M/5 MAN INFRAPROJECTS LIMITED
CONSTRLCTION SERVICES IN RESPECT OF COMMERCIAL OR

Ing

1. | Mame of the corparate debtor
along wilh PAN & CINS LLP Mo,
2o | Acddress of the regstared offics

3. | URL of wetisite
i

f¥ad assais are-focabed
5. | Imatalled capsaity of rmasin

CUMMINS-13R1, dated 03.07.2026.
e-Tender Is invited by Sr. Divisional
Electrical Engineer (G)Ranchi, 5 E Ralkway
far and on behalf of the President of India
Far the fallewing work: Brief description/
Name of the work : Mainlenancs,
Crparalion, Schedulas & Troubleshooting
of 500 kA OA eets of Ms Cummins maka
CPCB-L, I & 1Y along with escoring of
power car and LSLRD including HOHG
activities far a period of twa (02) vears,
Tender cost: 78,17 65852 40, EMD:
T 16,35.3000-, Tender closing date &
tima: 16.00 hes, on 24.07 2026 Websita
particular | https:/fwww.ireps.gov.in
The fendar detail can ba viewead at tha
wehsite hitps lwww.ireps.gov.in Tha
tenderers/bidders must have Class-1li
Digital Signatere Certficate and must be
registened on IREFS portal, Only registered
tenderersibidders can paricipate on
-larides {PR-413]

EAST COAST RAILWAY

Tender No. CADCRSPBBS-33-2026

AR el A el MO ONSTRUCTION OF
ROAD OVER BRIDGE (ROB) WITH 1 X
&60.00 M CAMEL BACK TYPE TRUSS
GIRDER + 1 X 36.00 M COMPOSITE
GIRDER FOR RAILWAY PORTION AT
KM, 396/11-12 IN LIEU OF LEVEL
CROSSING NO. 175, AND PROPOSED
SPAN OF 13 X 18.00 M RCC T-BEAM
GIRDER OM NH-45 SIDE AND 8 X 18,00
M+3x25.040 M RCC T-EEAM GIRDER
ON KARAMJI VILLAGE SIDE FOR
APPROACH PORTION BETWEEM
HAPILAS ROAD AND HNIRGUMDI
STATIONS ON THE HOWRAH-
VISAKHAPATHAM MAIN LINE UNDER
KHURDAROADDIVISION,
Advertised Value ;RS EEE RS R
E'_ﬂg.l: % 11?2:4U:uu¢||'1 Eﬂr_l"!_'d.__'?_l
Completion : 24 Months,

Bidding Start Date : 17.07_2026

Tendoer C sing Date and Time
At 1200 Hrs. of 31.07,2026,

Kanual offers ane nol allowed acainst this
tender, and any such maneal offer
racaived shall beignored.

Complede information including e-Tender
docurments and cormigendum s availabla
i weehsibe ww.immmv.ln

15R-1 and other retevant Forms with the RTA. KFin
Technologees Limited,

Shareholders may downboad the prescribed Forms from the
Company's websiie af hifpsJ/iwww.Diocon.comiinvestor-
relationsishareholder-services/miscallaneous-
commumnication/,

Correspondence datais of RTA are as follows:

Address: KFin Technologias Limited {Unit: Biocon Limdted),
Salersurn Tower B, Plot 31-32, Gachibowl, Financial District,
Manakramguda, Hyderabad — 500 032,

Email il: esmward is@@klintech com

Mambers may nota that the Board of Directors at its meeting held on May 07, 2026, had recommended a final dvidend at tha rate of
10% i.e. Re. 0.50/- perequity share of face value of Rs. 5 each fully-paid up of the Company for the FY ended March 31, 2026. The
record date for the purpose of detarminmg entitternent of Membars for the final dividend for FY 2025-26 is Friday, July 03, 2026, The
final dividend once approved by the Mambersin the ensuing AGM, will be pald on or before August 20, 2026, electronically through
various onling transfer modes to those Members who have updated their bank account details. For Members wiho have not updated
their bank account details, dividend warrants/demand drafts/cheques will be sentto thedrregistered address.

Members may note that as per Master Circutar dated February 05, 2026 read with any other amendments therein issued by SEBI
and other relevant circulars, Members who hold shares in physical form and whose folios are not updated with KYC details [viz..
(1) PAN (i} Contact Detaits (i) Bank Account Details and [iv) Signature], shall be eligible to get dividend in respact of such folios, only
in electronic mode, subject o updaton of the above details in their falios

Members may nole that as per the Income Tax Act, 2025 (1T Act'), dividend income is taxable in the hanids of the Members and the
Company Is required o deduct 1ax al source (TDE) from dividend paid to the Members at rates prescribed in T A<l Mambers ara
raquestad to submit the documents in accordance with the provisions of the | T Actat hitps:ris.kfintech.com/form15. The Company,
vide it e-mail communication dated June 22, 2026, had informad the Members sbout the relevant procedure to be adopted by the
Members to avail the applicable tax rate. The said communication and draft of the exemption forms and other documentsiformats
are available on the Company's website al www. biocan.com,

In case of any query w.rt. deduction of TDS on dividend, Members may write fo einward.na@kfintech.com and for any query
peraining o voling by electronsc means, Members may refer o the Help & Frequently Asked Quastions (FAQS) and E-voting user
manual avaiiable at the download section of htps:flevoting kfintech. com {KFintech Website) or contact Mr. D Suresh Babu (Unit:
Biocon Limited) of KFin Technologies Limitad, Selenium Tower B, Plot 31-32, Gachibowli, Financial District, Nanakramguda,
Hyderabad - 500 032 or at einward rs@kfintech.com or evoting@kfintech.com or phone no. 040 - 6716 2222 or call toll free No.
1800-309-4001 for any further clarifications.

Date: July 06, 2026
Place: Bengaluru

For Biocon Limited
Sdi-
Rajesh U. Shanoy
Company Secretary and Compliance Officer
ICS] Membership Number: A16328

Dy. Chief EnglnearfCON |
PR-123/C.J/26-27| RSP/Bhubaneswar

FORM G

RESIDENTIAL BLUILDMNGS AND COLONISING

{Under regulation 364 1) of the Insolvency and Bankmptcy Board of India
{Insobvency Resolution Process for Comparate Persons) Regubations, 2016)

RELEVANT PARTICULARS

| Man Infraprojects Limtted

| CANEL T 010 I MH00EPLE1E4 830

[ 10, Man Hause, Znd Fioor, Opposie. Pawan
| Hars, S, ROAD. Ville Parke - West,

| The Corporate Deblar s indg the business of Real

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
presently known as [DFC FIRST Bank Limited)

CIN : L65110TN2014PLCO9TTS2

Registered Office: - KRM Towers, 8th Floor, Harmngton Road, Chatpet, Chennai- 600031,
Ted - #8971 44 45684 4000 | Fax: +91 44 4584 4022

IDFC FIRST
Bank

IDFC Fi

Motice under Section 13 (2) of the Securi

The foliowing borrowers and co-borrowars availed the below mentioned secured loans from IDFC FIRST Bank
Limited éamtwhih Capital First Limited, amalgamated with |IDFC Bank Limited and presently known as

ST Bank Limited) The loans of the below-menfioned borrowers and co- borrowers have been
secured by the morigage of their respeclive properties. As they have failed to adhere 1o the terms and
conditions of the respective loan agreements and had become imequiar, their Ioan were classified as NPA as
per the RBI guidelines, Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are mentioned
a5 per respective notices issued mone particularly descabed in the following fable and further interest on the
said amounts shall #so be applcable and the same will be charged a3 per contrachual rale with effect from
their respeciive dates

| Mumbia - 400056, Sr Loan Type of Section 13 (2) Qutstanding amount as
| LRL of wes | The: Corparate Deblor has no active welisite, Na. Account No. Loan Notice Date per Section 13 {2) Notice
Details of pl wh jorityot | The ots of the Co e Dibtor g
SRV P I ',E,:ﬂ,;”';’:ﬁf.',‘m, i 1 1655968495 Loan Against Property 06.06. 2026 45 02 216,691

NAME OF BORROWERS AND CO-BORROWERS : 1, SUBRATA SEN 2. PRATIMA SEN

| Eztte and owns propertios kcated in Mumbaid

| A5 par (atest sudited Tinancial statements the
prichuciss” SErvices sold in last | FEvenLe fiemn operatons is NIL for the inancial
financial vaar vear 20820,

T | HumBer of employees, workmen | As of inseivancy Lommeancemant Data, there

WETS Ml &I pkinees (o widkmen,

8. | Further details incloding Bst Infarrnation can be sought through
avadiable financial statermarts (with | communication to the following armall ©
arfeclules) of Tw years, lists of | B ip, raninfrepojectsmgriail oom

|creditors sreavalable st URL: |

4. | ElipibaSty fog resolutlon appicants | Information can be seught through
unter section 250210 of the Code | communication to the following armall |
is available at URL: E-rriand: ip. maninf ramejec S Egrmail o

10. | Last date for recelpt of expression | 13-Ju-2026

procucisy services
6, |Quantity and value-of main

aftar the above mantioned date shafl not be considarad valid. 3. RIVA SEN 4. MAA TARA ENTERPRISE

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF ONE COMMERCIAL OFFICE SPACE
LOCATED ON THE ENTIRE FIRST FLOOR MEASURING CARPET AREA OF &44 5Q. FT,, BUILT UP AREA
OF 93650, FT. MORE OR LESS OF THE STRAIGHT THREE STORIED BUILDING WHICH 1S
CONSTRUCTED UPON A PIECE AND PARCEL OF LAND MEASURING ABOUT 01 COTTAH 08
CHITTACKS BE THE SAME OR A LITTLE MORE OR LESS UNDER C.5. DAG NO. 1718,
CORRESPONDING TO C.5. KHATIAN NO. 15786, LYING AND SITUATED AT MOUZA: KASBA, JL. ND. 13,
TOUZ| NO. 2098, RE. SU. NO. 233, BEING MUNICIPAL PREMISES NO. 40, SANTI PALLY, WITHIN THE
LOCAL LIMITS OF KOLKATA MUNICIPAL CORPORATION. WITHIN WARD NO., 107, PS5, KASBA,
DISTRICT: SOUTH 24 PARGANAS, KOLKATA, WEST BENGAL-700107, AND BOUNDED AS: EAST: PART
DAG NO. 1716 HAVINNG ALSO K.M.C. DRAIN, WEST: 15 FT. WIDE K.M.C ROAD, NORTH: 17 FT.
WIDE K.M.C ROAD, SOUTH: PART R.S DAG NO. 1719, BEING KMDA LAND

You are hereby calted upon to pay the amounis 1o IDFC FIRST Bank Limited (erstwhile Capital First

Flease also note that no claim shall lie against the company or its
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other benefits accruing thereon, so ransferred to the IEPF.
The shareholders can, however, claim their unclaimed dividend & shares
already transferrad to IEPF by following the procedure stipulated in the
IEPF Authority (Accounting, Audit, Transfer and Rafund) Rules, 2016,

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

As per SEBVHOASM3M1{2)2026-MIRSD-PODNMATE02026 dated
January 30, 2026, a special window is available for a period of one year

t Book

ISCIen

from February 05, 2026, tll February 04, 2027, for transfer and | o interest _ _ Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank
dematerialisation (“demat’) of physical securities which were L1, | Date of izsee of provesional Bst of | 18- July 2026 Limited} az par the defails shown in the above table with contracted rate of interest thersupen from
sold/purchased prior to April 01, 2018, Durlng this period, the securities | prospective resolution applicants | {heir respactive dates and other costs, charges etc. within 60 days from the date of this publication,

P L ok ot El_ ' i {9 | [asl gatefor surmiEsion ol [23-July-2035 falling which tha uﬁdersi-gne-d shall ba constrained 1o Initiate proceadings. under Section 13 (4] and
that are lodged for transfer shail be issued only in demat mode. || ohisctions to provisional kst i —— section 14 of the SARFAESI Act, against the morlgaged properties menfioned hereinabove 1o realize
For further information / clarification on the subject matters, - 13. | Diate of issue of final list of | 28-July-2026 ihe amount due to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
you may contact the undersigned by sending an e-mail at [ PrEaCive Ee% DOn B IR IDFC Bank Limited and prasently known as IDFG FIRST Bank Limited). Further you are prohiblted
investor@dragarwal.com or reach our Registrar and Share Transfer 14, | Db of e of information | BT 2026 under Sachon 13 .|I‘IE|}- of the sald Act from transferring the said secured assels either by way of
Agentis), M/fs !me'grated Registry Managemenl Services Private 'T'Emmndlilm' ST R selarisase or othenyise: Sd/- Authorized Officer
Cimitad ond Floar Wansas Tousrs Mot Ramakiehna: Staat: Monh s:i::?_;&r’;;m:L‘ilrr'l:f:f'ifl"“ Date 07.07.2026 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
Usman Road, T.Nagar, Chennal- 800017, Phone. 044 28140801, 15, | Last date for submission of | 31-fug- 2026 Place : WEST BENGAL IDFC Bank Limited and presently known as IDFC FIRST Bank Limitad)

2B8140803; Fax: 044- 28143378,
EINWARDE@INTEGRATEDINDIA.IN

Far Dr. Agarwals Eye Hospital Limited
Meenakshi Jayaraman
Company Secretary

TONGANI TEA COMPANY LIMITED

CIN : L01132WEB1883PLCODDTA42
Regd. Office : 158, Hemanta Basu Sarani, 3rd Floor, Kolkata- 700001
Phone No. 224876885, Fax No.033 22100541,
E-mailinfo@longanitea.com, Website | www.tonganitea.com
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES
Pursuant 1o SEBI Circular No, HO/38/13/11(2)2026-MIRSD-POD//3TS0/
2026 dated January 30, 2026, shareholders are hereby informed that
another Special Window is open from February 5, 2026 10 February 4, 2027
for Transfer and Dematerialisation ("demat") of Physical Securities sold or
purchased prior @ Apnl 1, 20719, Including reqguests that ware previously
rejected, refurned, or not processed. For further details, investors may
refer 1o the SEBI Circular available al hilps2linvurl. comidd43cbkam. Pleasa
note that only requasts submitied with the Onginal Security Cerlificate(s),
the Transfer Deed execuled prior lo April 1, 20189, and all other requisite
dacuments will be eligible lor consideralion under the Spacial Window.
Shareholders who wish to use this Special Window may contact the
Company's ‘Registrar and Share Transfer Agent (RTA)} at Niche
Technelogies Pyvt. Ltd., 3A, Auckland Place, 7th Floor, Hoom No.7A &

28142479 Emall: resolutian plans

1'lf:- ..pl'l'r:-:l"_'-'i.'i.l;!.l.'l:-..ﬂ:.H.fl-llé-.‘:ilﬂ-::':i':lii
Expression of inlarest

17 I Detalis of the corpovate debior’'s
registration status as MSME.

[T raninfrapojeas@gmail_oom
' JAYSHREE CHEMICALS LIMITED
Regd Office: 14, N.S. Road, 1st Floor, Suite No.101,

Kolkata-700 001
CIN: L24119WB1962PLC218608

d[ L Website: www.jayshreechemicals.com,

Bl - E-mail: jcl@jayshreechemicals.com
Mana| Humar Agarwal
Resalution Profedsionsl NOTICE TO SHAREHOLDERS
Sub: Special window for Transfer Request of Physical Shares

Man infraprosects Limitad {Under CIRF)

Regn. Mo, (BB P00/ IPPOOT14,/2017-2018/11223
AFA No: AAL/11223/ 02/ 300627 /109155 Valid 1l 30,/06/2027 Pursuant to the SEBI Circular No.HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated
January 30, 2026, the Company has facilitated a special window for fresh lodgement or
re-lodgement of share transfer request. The special window is currently open and will
remain open till 4th February, 2027 only for transfer requests where share transfer deeds
were executed prior to April 1, 2019 irrespective of whether or not lodged before April 1,
2019 and the original security certificate is available. Eligible shareholders may submit
their transfer requests along with the original security certificate and other requisite
documents to the Company's Registrar to an issue and Share Transfer Agent (RTA)-
M/s Niche Technologies Private Limited at 3A, Auckland Place, 7th Floor, Room No. 7A &
7B, Kolkata 700 017, phone no.(033) 2280 6616 or email-nichetechpl@nichetechpl.com.
Please note that these shares shall be mandatorily credited to the transferee, only in
dematmode and shall be under lock-in for a period of one year from the date of registration
of transfer. These securities shall not be transferred/lien-marked/pledged during the lock-

in-period.

[ The Corporate Debtor s nota MSME.

Flace : Chennai
Date : 06.07.2026

MNota: Oue to haswy saintall in Mumbal, Maharashtre, and nesrby aress, the Committes of
Creditors. (Col) has extendad the last date for submissson of Expressions of interest (EC
under Form & from 06/0F /2026 to 13/07F F 2026,
Placa : Mumbai

Date  OF.OFR2026

9830077433, 1003319424

r All Advert
Call

“ITMPORTANT

Whilst care is tuken prior 1o acceplance of advertising copy. It is
not possible to verify its contents. The Indian Express Limited
cannot be held responsibile lor such contents, nor lor any loss or
damuage incurred as a result of transactions with companies, asso

ciations or individuals advertising in s pewspapers or publica
tions. We therefore recommend that readers make NCCCSSAry
Inguiries helore l-.|.'I1L]|:|:_..1 finy (OTES Of entering inlo any agree For Jayshree Chemicals Limited
ments with advertsers or otherwise acting on an advertisement in Sd/-

\\\Fo

7B, Kolkata-700017 Telephone No.033 2280-6616 / 17 / 18, Emall: any manner whatsoever. Registered letters are not accepted in Puja Guin
nichatachpl @ nichetechpl.com. response 1o box number advertisement.” Place: Kolkata Company Secretary
For Tongani Tea Company Limited Date: 06-07-2026 ACS-29481

Place: Kolkata
Date: 08.07.2026

Sdf- Arindam Roy Chowdhury
Company Secretary

epaper.financialexpress.-mm. . .

Kolkata
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PUBLIC ANNOUNCEMENT

ANSAL CROWN INFRABUILD PRIVATE LIMITED
{under Corporate Insolvency Resolution Process, IBC 2016)

HOTICE TO ALLOTTEES OF "ANSAL CROWN HEIGHTS " WHD HAVE NOT FILED CLAIMS

Cib - DRSO TNADSAPL IO T 220
Fagd Offecec Bl Fleas, Meean Elemity. 151 Man Foad. Audin Megarn, Albrgel, Clvenne 600 015
Prona No. 91-44-430 757 T \Weheia; waww cragarsal com, £-mall | invasiosildmgarvaloom

Dr. Agarwal’s Eye Hospital Ltd. DrAgarwals Wj b 3w el |

118, Netaji smnmm Daryaganj,

Now I!llhl-ﬂllﬂ!. Phone: l.'ﬂ'l HEEEE?E.
E-mail : daryagiibankofbaroda bank.in

"';Li“
IllIl.l---'l ..ll.f

Mz Manu Ram Goyel & Co.. the Succesaful Rezolstion Applicant (SRA) of /s Anzal Crawn
Infrabuild P¥i. Lid., issuez this Announcement pursuant fo Clause 6.4.4 of the Rescltian Plan
spproved by the Hon'ble HGLT, New Debhi, vide Order dated 02,07.2026,
All Allattees of tha Progact "Ansal Crown Heights®, situated at Sector 80, Faridabad, Haryana
121004, who did nat file claims during the CIRE are hereby invited 1o submiitheir ciaims within
30 (Thirly) days of pubdication of this. Anncuncement, abong with: (i) name of allotlee{s); (i)
it towear and groject details; (i) Allotment Letter/Builder Buger Agraement; (iv] payment
defazils with proof; (W) identity and address proof; and (d) any other supporting docameants
Claims to be submitted a1, Address: Ansal Crown Heights, Sector B0, Fanidastad, Haryana 121004,
or send-io Emadl: customer.ralationz§inrggioup.in
Al claimz are suhject to verification by the SR& Claims filed and verfied within time
shall be treated al par with other eligible allottess under the Approved Resolution Plan
Consequences of failuna to subsmit claim:
Clairmz mat filed within 30 days may be filed within a further & days, but sech belated claimants
maEy Seek possession only &1 prevailing market rates; after adjustment of the Bagic Sale Price
afready paid, as per the Appraved Beseiutian Plan.
If no claim ks recaived witha the cumulative 120 days from publicatian, sl claims and labilities
in respect of such wits shall stand irevocabdy discharged and settled at Nil, the alletment
shall stand cancelled, apd the SAA shall be free to desd with sweh unils under tha Approved
Rezolution Plan.
IP:II:I-'!'E: ..!.!!n11e|=.:=. wha already fed clasms with the Besolution Professienal dunng CIRP need In this regard,
i il again,
For M{s Manu Ram Goyal & Co.

Successful Resolution Applicant of

Ansal Crown Infrabuild Pvt, Lid,

Date; OF.07.2026
Place: Haryana

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5S MAN INFRAPROJECTS LIMITED
CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR

RESIDENTIAL BUILDINGS AND COLONEZING
{Undar regudation 36A(1) of the Insobvency and Bankrmaptey Board of Indla
(Insalvency Resolution Process far Corparate Persons) Regulations, 2016)

H‘ELE‘.M.HT PARTICULARS

1, | Mame of the corporate debior Man lrlfrnnn'nirm Limited
:_!'.ill:lrﬂ_-.'-!u_'! F_’:ﬂuf-.-_& 'i.:lf'\-l_r LLPI r‘-l_l:l Gin;L f\JlﬂlM‘-IE'f.ll:.l_l’_:'-l'f'T’:.- 1EA930
2. | Addreas of the regisienad office

[ 103 Men House, 2nd Fioar, Dpposite Pawan
Hars, SV A0AD Ville Pade - Weast,
(Mumbai-400056.
Tre Comorata Debtor has no active websita
| The majer Bsaets of the Corporate Debtor are
leazated at Phembad
[The Comparatn Debior is indo the business of Aea
Estate and owns properties locatad in Mumbal,
| A5 per latest audited Tinancial siaternents the
renveeriuie Iroem operations & NIL for the linancial
year 200520
| Bz on insohency Cammencement Date, there
WEFE N EMPloyEEs of wWorkimen.
“B. | Furiher |IE-‘.:'~iiI"-: 'r'-l'_':!i,.!E:.ﬂE lasl Tinfprmation can be '.q'.u.lhl | 1hr|:-ug_l1
{ evaitable firanceal statements (with | communicaton o the ollewng email
| schadules) of two years, lsts of E-malt; [p.maninfraproject=8gmail com
| creditars are avedaile at URL:
3 f.l.-',iiE:‘q,:ili!:i,- I'-;,:-i'"'\i,:-r,zlll,ll_.-;:-rl :1|:_‘:-|:|Iii,:.:1nl,:5 [ irmalion can b sought throagh
[ under secton 2R(2%h) of tha Code | communicatsin o the Milesang email
| I available at URL: ) | Eamiail: ip.rraninfraprojects@gmail cam
10, | Lastdate lor receipl of engreasion | I3-uly-2008
al irterest
11, | Date of issle of pravisional list of - | 18- July-2026 Fiace
prospective resMution Bpplicants. Date
12, | Last date Tor submissicn of | 23-huly-2026

3. | URL of wabisite

d, | Detgileof place where majoy af
| Fiuel assets are located

b, | Installed capacsty of main
| produciss sEnvIces

g, :-E'.uﬂ;"l:ﬂl.':a'.l.il-“;l vadue af rmain
[ prochucts” services sald in st

financial year
Mumber ot E='I'||:l|-E:|'E‘EIE.-' veorkimian

Agent(s), Mis,

28140803, Fax: 044-

: Chennai
C0EOT 2026

NOTICE

Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)

Motice is haraby given to those shareholders who have not claimad /
encashed their dividend since the year 2018-19 & the same has
remained unclaimed for a period of seven consecutive vears.

Pursuant to the pravisions of section 124(6) of the companies Act, 2013,
as amended from time 1o tme read with Investor Education and Protection
Fund Authorty (Accounting, Audit, Transfer and Refund) Rules, 2016,
the equity shares in respect of which dividends have remain unclaimed by
the shareholders  for seven conseculive years, are mandated to be
transferred by the company o the demat account of the Investor Educaton
and Protection Fund Authonty established by the Cenfral Govemment.
Accordingly, the shares of all sharsholders who have not claimed their
dividend since 2018-19 are iable to be transferred to |EPF,

individual communications will be sent o all the
shareholders concerned at” their lstest address available with the
company and the details of such shareholders have also been displayed
an the website of the company i.e. www.dragarwal com. All concemed
shareholders are heraby requested again 1o claim their sharas and
unclaimed dividend amount{s) on or bafare the |ast date i . October 15,
2026 by making an application lo the company inwriting. Any claim made
after the above mantioned date shall not be considered valid.

Flease also nole that no claim: shall lie against the company or ifs
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other benefits acoruing theraon, so transferred to the IEPF,
The sharehoidars can, howeaver, claim their unclaimed dividand & sharas
already transferrad to IEPF by following the procedura stipulatad in tha
IEPF Authority (Accounting, Audit, Transfer and Eefund) Bules, 2016.

Special Window for Re-lodgement of Transfer Requests |
of Physical Shares

As per SEBIHOMGEM311(2)2026-MIRSD-PODN/3TI0/2026 dated
January 30, 2026, a spacial window is available for a pariod of one year
from February 05, 2026, tll February 04, 2027, for transfer and
dematerialization ("demat’}) of physical securifies which were
soldipurchased prior ta April 01, 20119, During this penod, the securities
that are lodged for transfer shall be issued only in demat mode

For further informalion. [ clarification: on the subject matters,
you may contact the undersigned by sending an e-mail at
investorn@dragarwal.com or reach our Registrar and Share Transfer
Integrated Regisiny Management Services Fnvate
Limited, 2nd Floor, “Kences Towers", No.1, Ramakrishna Street, North
Lisman Road, T.Magar, Chennai- 600017, Phone: 044 28140801,
2B143378,
EINWARDEINTEGRATEDINDIAIN

For Dr. Agarnwal s Eve Hospral Limited

FUESEEEEUH NOTICE
(For Immovable Property)
[See rule 8 {1)]

YWharaas,

The undersigned being authorized officer of Bank of Baroda having its Head Office at |
Baroda Bhavan, R. C. Dutt Road, Vadodara, Gujaral — 390007 and having one of its |
branch at 11-B, Netaji Subhash Marg. Daryaganj, New Delhi — 110002 under the|
secuntizafion and Reconstructon of ‘Financial Assets and Enforcement of Secur'rtyi
Interest (Act), 2002 {54 of 2002) and in exercise of powers confemed under section 13(12) |
read with {Rrule 3) of the Security Intesest (Enforcament) Rulag, 2002 issued a Demand |
Maobica on 13-04-2026 uis 132) of the caplioned act, calling upon the Barrower 1. I.Ij's‘l’ll
Barkshan (Borrower) represented through ts proprigtor Mr. Mohammad Yusuf /o |
Shri. Hazi Mohammad Ibrahim (Morigagor} 2. Mr. Mohammad Aslam{Guarantor) io
repay the amount menbioned in the notice being Rs. 36,84,317.91/- (Rupees Thirty Six |
Lakhs Eighty Four Thousands Three Hundred Seventeen and Paise Ninety One
Only) as on  31-03-20:26 fogether with interas! thereon within 60 Days from the dale of
raceipt of the sakd nofice, |
The Borrower, Guarantor (5) having falled o repay the amounl, notice is hereby given o |
the Borrower, Guarantor (&} and mortgagor {) the public in genaral that the undersigned |
being the Authorised Officer of Bank of Bazoda has faken possession of the properties | |
assels desoribed herein below in exercise of powers conferred on himiher under Sub |
Sechon 13 (4) of the said Act read with rule 8 of the said ruleon this 03 day of July 2026,
The Borrower, Guarantor () and mortgagor {s) in particular and the public in general is |
hereby cautionad not fo deal with below mentioned Properly | assels and any dealings 'm'h
the said Properly | assets will be subject 1o the charge of BANK OF BARODA, |
DARYAGANJ, 11-B, NETAJI SUBHASH ROAD, NEW DELHI - 110002 for an amount |
menboned above m;eﬁaerwiﬁuinaerestﬁamn.

[The borrower, guarantor(s), mortgagor|s) attention is invited to provisions of sub— |
sactlon (8) of section 13 of the Act, In respect of time available, to redeem the
secured azsets.] |

‘Description of the Immaovable | movable properties

1. All that part and parcel of Property beanng plot no 120, siteated at Mohammad|
Peeradgau Khurfa, Distric! Bulandshar, Uttar Pradesh - 203131 admeasuring 167.29)
sgaura meters balonging to Mr. Mohammad Yusuf 5o Shii. Hazi Molammad [brahim

BOUNDEDAS UNDER :

East-House of Mohammad Yameen West - Gali Chowk

North=Houseof Mohammad Yiesuf South- House of Mohammad
[ Satesm and Mofammad Kadir

Date: 03.07.2026 Authorized Officer |
| Place: New Dethi Bank of Baroda |

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or

28142479; Email:

Meenakshi Jayaraman
Company Secretary

| nhijeciions in provigiong list
13. | Date of issum of firal st of
| prospactive resteution applicants
14, Dale of Ba0a of information
mermarandum, esalustion maltrix
| arvd request for resalution plans o
| prospactive restution applicants |
15. | Last date far submission of 31O [
reEsohdion [_ll..,\l" ' r
16, | Process email id to submé [ ip.manmfraprjects@gmail. com
| Expressiwon of Interast i
17, | Detailz of the corporate delitor’s | The Comporete Debtor & not a MSME I
r|-|._'_|5 b --'.121I,|r_. a5 MSME

| 2B July-2026

[ G- Ao 008

r-.l-:-te Duae to heawvy rmnrall ir Mumbad, I'-'IaharEEH ra, and nearby areas, the Commidtes of
Creditors [(Col) has extendad the lest date for aubimissson of Expresshons of Intarest (EQI)
under Fomm Gfrom 08007/ 2086 to 13,00 /2028,
Phace = Mumbii

Sd-
Data ; 07072026 Manof Kumar Agarwal

Resolution Frofessional

Man Infraprojects Limied (Linger CIRF]

Ragn. Mo. |BBL IPA-00LAP-PO0T LA/ 2017-2008/1 1232

AFA Mo! AATS 11222002/ 300637 A109155 Valia Ll 30/06/2027T

individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

f.;f Biocon

BIOCON LIMITED
CIN: L24234KA1978PLCOD3417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone; +91-80-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com

NOTICE - 48" ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD
THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,

REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

MNabice s heraby grven that the 48" Annual Genedal Mesting ('AGM') of the Membars of Biocon Limitad 'the Company') 5 schaduled
toba hald on Thursday, August 06, 2026 a1 3:30 PM, (IST) through Video Conference ("C') or Other Audio-Visual Means (CAVN'),
to fransact the business as set forth in the 48" AGM Mobice, in compliance with applicable provisions of the Companies Act, 2013
('the Act’) and rules made thereunder, the SEB| (Listing ObSgations and Disclosure Requiremants) Regutations, 2015 ('SEBI Listing
Regulations, 2015 read with all applicable circukars on the matter isswad by the Ministry of Corporate Affairs (MCA') and the
securiies and Exchange Board of India ("aEBI')

The Notice of 48" AGM along with the Integrated Annual Report for the FY 2025-26 will ba sent only through elecironic mode to
thase Members whose email IDs are registered with the Company/Depositories. The Motice of AGM along with the Integrated
Annual Report will also be avallable on the website of the Company at www biocan.com and websites of the stock exchanges i.e.
www. bsaindia.com and www.nsaindia.com and on the website of KFin Technologies Limited {'KFintech’} at
httpa:iievoting kfintech.com,

A letter providing the webdink for accessing the 487 AGM Notice along with the Integrated Annual Report for the FY 2025-26 will be
sent i those Members who have nol regestersd their email |Ds with the Company/Deposidories,

Members may attend and participate in the AGM through the YVCOAWM facility onfy. The instructions for joining the AGKM will be
prowided in the Notice of the AGM. Membess participating through VCICOAWM facility shall be reckoned for the purpase of quarum
under Section 103 of tha Act. Tha facility for appointmant of Proxy will not be availabie for the AGM.

I compliance with the provisions of Secton 108 of the Act, read with Rule 20 of the Cormpanies {Management and Adménistration)
Rules, 2014 and the provizions of Regulafion 44 of SEBI Listing Regulations, 2015 and in terms of SEB! Circular No.
SEBIHO/CFD/ICMDICIRIP2020/242 dated Decernber 04, 2020 on “e-Vialing facility provided by Listed Companies”, the Company
will be providing rermote e-voling facility to all Hs Members hoiding skares as on the cul-off date Le. Thursday, July 30, 2026 o cast
trvair viotes on all resofutions &s set forth in the 48th AGM MNotice. The mannar of remoie a-voting for Members holding sharas in
demal mode, physical mode and who have not regestered their email 1Ds, will be provided in the 48th AGM Mofice and the detaits will
be also made availableon the websils of the Company al www.béocon.com,

The remole e-valing perod will commence on Saturday, August 01, 2026 31 200 AM, (1IST) and will end on Wednesday, August 03,
2026 an 5:00 PM. (1ST) (bath days inclusive). Voling through remoda e-voting will nat be parmitted beyond 500 PM. (I5T) on
Wednesday, August 05, 2026. Facdity for voting through elecironic voting system will also be made available at AGM {Insta-Foll)
through the e-voling services provided by KFintech.

Members who have not registered their email IDs/ bank account details and / or other KYC detadls, are requested tofollow the below
procedure Tor registration of email 10 o obtain the Inlegrated Annual report and updation ol bank account datails for the recsipt of
dividend:

Membars holding shares in Demat moda Reqister [ update email id, bank account details and other

KYC details with your Depository Participant

Raegister [ update amail id and offer KYC details in Form
|5R=1 and other relevant Forms with the RTA, KFin
Technologies Limited.

shareholders may download the prescribed Forms from the
Company’s website at hitps:raww biocon comiinvastor-
relationsishareholdas-zervices/miscellaneous-
commumication’,

Members holding shares in Physical mode

Correspondence deiails of RTA are’ as follows:

Address: KFm Technologies Limited (Unif; Biocon Limited),
Selenium Tower B, Plot 31-32, Gachibowli, Financial Desirict,
MNanakramguda, Hyderabad - 500 032.

Email id: emward.risimkfintech.com

Mambers may note that the Beard of Disectors at its mesting held on May 07, 2026, had recormmended a final dividend at the rate of
105 Le: Re, 0.50/- perequity share of tace value of Rs. 3/- each fully-paid up of the Company for the FY ended March 31, 2026. The
record date for the purpose of determining entiflement of Members for the final dnadend for FY 2025-26 is Fnday, July 03, 2026, The
fnal dividernd once approved by the Membaers in the ensuing AGM, will be paid on or before August 20, 2026, alectronically through
yarious onling transfer modes o those Members who have updated theirbank account details, For Members who have not updated
their bank account details, dividend warranis/demand drafisicheques will be sent to their registered addrass

Members may note that as per Master Circular dated February 06, 2026 read with any other amandments therein issued by SEBI
and n-.hE.'f relevant I:irI:!lI|'-:'Il‘5 Members who hl:H'd shares Irl physical form and WhE-EE falios are rrut updated with KYC details [wiz

inelectronic rr:-::u:IE suhfect to l..|:||:|a1|u-r- ofthe EIIIEI'.'E derallsm 1I'|E|r{ull-::|s

Members may note that as per the Income Tax Act, 2025 (T Act'), dividend incoms is {axabéa in the hands of the Members and the
Company is requiréd to deduct tax at source ['TOS") from dividend paid to the Members at rates prescribed in [T Act. Members are
requested lo submit the decuments in accordance with the pravistons of the [T Act at https s kKintech. comfMorm 15, The Company,
vide its e-mail communication daled June 22, 2026, had informed the Mambers about the relevant procedure 1o be adopted by the
Members io avail the applicable tax rate. The said commumication and drafi of the exempbion forms and other documentsiformats
are available on the Company's website at www biocon com

In case of any query wrl deduction of TDS on dvidend, Members may write to einward. is@kfintech.com and for any query
pertaining o voling by electronic means, Members may refer to the Help & Frequently Asked Questions (FAQS) and E-voling user
manual avaitable at the download section of https-Vevofing.kfintech.com (KFintech Website) or contact Mr. D Surash Babu {Unit:
Biocon Limited) of KFin Technologies, Limited, Salenium Tower B, Plot 31-32, Gachibowll, Financial District, Nanakramguda,
Hyderabad - 500 032 or at einward ris@kfintech.com or evoting@kfintech.com or phone no, (40 - BT16 2222 or call toll free o,
1800-309-4001 for any further clarifications.

For Biocon Limited
Sdi-
Rajesh U. Shanoy
Company Secretary and Compliance Officar
IC3] Membership Number: A16328

Date: July 06, 2026
Place: Bengaluru

abi' : UNION BANK OF INDIA
PR ij) Union Bﬁ ﬂ,ﬁ DELHI ROAD MEERUT BRANCH
T TRt =K1 T80 B Gevspwtema il of Indli sitilidiiklag MEERUT’EED“DE

SCHEDULE 6 [Rule - 8 (1)]

POSSESSION NOTICE (For Immovable Property)

Whareas, the undersigned being the authorzed officer of Union Bank of India, Delhi Road Meerut branch under the

Securitisation and Reconstruction of Financial Assets and Enforcement Sacurity inferest Act, 2002 and in exercise of powers

cenferred under Seciion 13(12) read with rube 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice Ref
Sarfaesia : SAR3I54B08500063604214042526:23/04/2026 on dated 23.04.2026 calling upon

borrowersiguaranioss/monigagors;

A} Jaina Fabtex Prop. Siddhant Jain, Add(1): 2/338, Dashmesh Nagar Baghpat Read Mee Up 250002,

Add|2); Mpl No, 36ii-v, East Part Of Khasra Mo. 1080v2, Village Kashi, Gagol Road, Pangana, Tehsil & Distt- Meenut

B) Borrower Mr. Siddhant Jain 5/o Mukesh Jain, Add: 21338, Dashmesh Nagar BaghpatRoad Mes Up 250002

C) Guarantor (1): Ms. Shivani Jain Wio Mukesh Jain, Add: 2/338, Dashmesh Nagar Baghpat Road Mae Up 250002

D) Guarantor (2). Ms. Manisha Jain Wio Donesh Jain, Add: 27338, Dashmesh Magar Baghpat Road Mee Lip 260002

Of aceount with Delhl Road Meerut branch to repay the amount menfioned in the notice being Rs 51,95 409, 71/- (Rupees Fifty

One Lac Ninety Five Thousand Four Hundred Ninety Nine Rupees and Seventy One Paisa Only) + interest and other charges

thereon on confractual rate withan 60 days from the date of receipt of the said notice.

The borrower/guarantor having failed to repay the amount, notice is hereby given to the borrowerguaranior and the public in

general that the undersigned has faken possession of the property described herein balow in exercise of powers confarred on

him'heruls, 13(4) of the said Act read with rule 8 of the said rules on this 06th day of July 2026.

The borrower/guarantor in particular and the public i general is hereby cautioned not 10 deal with the propedy and any

dealings with the property will be subject to the ehange of the Unlon Bank of India for an amount Rs.51,95,499.71/- (Rupees

Fifty One Lac Ninety Five Thousand Four Hundred Ninety Nine Rupees and Seventy One Paisa Only) and interest and

other charges thereon from 15.02.2026.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to

radesmthe secured assats.

DESCRIPTION OF IMMOVABLE PROPER

An Industrial Building bearing No. MPL No. 3/ll-V, constructed on One Plot Eastern side, consisting of land in Khasra
No. 108072, land measuring 942.42 5q. Yds. situated at Village Kashi, Gagol Road, Pargana, Tehsil & Distl- Meerut
Owned by Smt Shivani Jain Wio Sh. Mukesh Jain & Smt. Manisha Jain Wio Sh. Dinesh Jain vide Sale deed No.
S912/5337 dt. 21.04.2010 EAST- 86'-9" Adjoining 25" wide rasta, WEST - BE-3" Adjeining Property of Anurag garg, NORTH -
G8'-5" dd|oining sold part of this property M5 Ashoka Neel, SOUTH - 98'-6" Adjoining 20 wide rasta

Date: 06.07.2026 AUTHORISED OFFICER

Xex Karnataka Bank Ltd.

Your Famidy Bank. fcross [ndia,
Phone : 011-40591567({Ext-231)
E-Mail : delhiarm@ktk.bank.in
Website : www.karnatakabank bank.in
CIN : LES110KA1924PLCOD1128

Assel Recovery Management Branch
8-B,First Floor, Rajendra Park,
Pusa Road, Mew Delhi -110 060

SALE NOTICE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Immovable Assels under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interast Act 2002
read with provigion to rule 3{1) of Security Interest (Enforcement) Rules, 2002
Mobice is hereby given to public in general and in particular to Bomower {5) and Guaranior
is) that the below described mmovable property morgagedicharged 1o the secured
Creditor, the Physical Possession of which has been taken by the Authorised Officer of
Karnataka Bank Ltd, the Secured Creditor on 19.02.2025 & 26.02.2025 respactively will
be sold om “As i Whera is”, “As s Whatis” and “"Whatever ihene 5" basis on 01.08.2026, for
recoveny of:
{A) Rs, 5,20, 54,029.97 (Rupees Five Crore Twenty Lakh Fifty Four Thousand Twenty
Nine and Paise Ninety Seven Only) i.e. (i) Rs, 4,00,17,0985.06 Under PS Overdraft
Loan Alc No.554T7000600012401 along with future interest from 01.05.2026, (i)
Rs.29,76,239.97 Under PS Term Loan Alc No.5547001800015701 along with future
interest from 11.06.2026, (iii) Rs.90,60,694.94 Under PS Term Loan Alc
No.5547001800016501 along with future interest from 30.04.2026, plus cost, due to
the Karnataka Bank Ltd, New Delhi-Paschim Vihar Branch, Plot Mo A4/33, Upper
Ground Floor, Jwalaherl Road, Paschim Vihar, New Delh|-110063, the Securad
creditor from (1) Mis Abhinandan Jewellers, Represented by its proprietor,
Mr.Mukesh Yerma, Addressad at: G-27/114,5ector-3, Rohinl, New Delhi-110085 (2)
Mr. Mukesh Vierma Slo Mr. Om Prakash Yerma (3) Mrs. Madhu Verma Wio Mr. Mukesh
Varma, (4) Mis Mukesh Verma HUF [Represented by its Kartha, Mr. Mukesh Verma),
AN (2),3).(4) are residing at: G-28/85 Pocket G-2B, Sector-3 Rohini, New Defhi-
110085, being borrowers! guaranfors! co - obligants.
(B) Rs. 2,95,86,062.64 (Rupees Two Crore Ninety Five Lakh Eighty Six Thousand
Sixty Two and Paise Sixty Four Only) i.e. (i) Rs.2,45,73,032.38 Under PS5 Overdraft
Loan Alc No.5547000600013301 along with future interest from 01,07.2026, (ii)
Rs.29,21,092.22 Under PS Term Loan Alc No.5547001800015801 along with future
interest from 01.07.2026, (iii) Rs.20,91,%38.04 Under PS5 Term Loan Alc
No.5547001600016601 along with future interest from 01.07.2026, plus cost, due to
the Karnataka Bank Ltd, New Delhi-Paschim Vihar Branch, Plot No A4/33, Upper
Ground Floor, Jwalaherl Road, Paschim Vihar, New Delhi-110063, the Secured
creditor from (1) Mis Abhinandan Art Omaments Pyt Lid, Represented by its
Directors, (i) Mr. Mukesh Verma, (i} Mr. Om Prakash Verma, (iii} Mrs. Madhu Verma,
{iv) Mis Mukesh Verma HUF Addressed at: G-27/114,Sector-3, Rohini, New Delhi-
110085(2) Mr. Mukesh Vierma S/o Mr. Om Prakash Vierma, (3) Mr. Om Prakash Verma
S/o Mr. Ram Swaroop (4) Mrs, Madhu Verma Wio Mr. Mukesh Verma, (5) Mis Mukesh
Verma HUF (Represented by its Kartha, Mr. Mukesh Verma), All No.(2) to No.(5) are
residing at: G-28/85,Pocket G-28, Sector-3 Rohini, New Delhi-110085, being
borrowers! guarantors! co - obligants,
(C) Rs. 2,50,437.27 {(Rupees Two Lakhs Fifty Thousand Four Hundred Thirty Seven
and Paise Twenty Seven Only) Under PS Term Loan Aic No.5547001800012601
along with future interest from 29.06.2026, plus cost, due to the Karataka Bank Ltd,
New Delhi-Paschim Vihar Branch, Piot No 44733, Upper Ground Floor, Jwalaheri
Road, Paschim Yihar, New Delhi-110063, the Secured creditor from (1) Mr. Mukesh
Werma S/o Mr. Om Prakash Verma, (2) Mrs. Madhu Yerma W/o Mr. Mukesh Verma,
Both No.[1) & No.(2) are residing at: G-28/85,Pocket G-28, Sector-3 Rohini, New
Dethi-110085,(3) Mr. Anand Jain 5o Mr. Kishan Jain, residing at: J-46, Gali No.1, Jai
Prakash Nagar, Delhi-110053, being borrowers/ guarantors/ co-obligants,

SCRIP I PROPERTI
1. All that part and parcel of freehold property bearing No.6Y in block G, Pocket No. 28,
with proportionsate nghis over com-mon areas; builk on plof measunng 25.80 sq.mis Secior
3, Rohind, New Defhi- 110085, Balonging to M's Mukesh Verma HUF through its Karta (The
Phwysical Possession of the Property was taken on 28,02 .2025). Boundanes: East ; Open,
West: Proparty No. 73, North : Property No.68, South: Property No 6
Resene Prica | ipsat Prica befow which the property may not ba sold; Rs 1,06,05,000.00
(Rupees One Crorg Six Lakhs Five Thousand only)
Eamest money to be depositeditendered: Rs 10 60, 500,00 (Rupees Ten Lakhs Sixty
Thausand Five Hundred Onky)
2. All that Part ang Parced of Residential Property in entire first floor {(\Without Roof Rights)
Bearing Municipal Mo.3421-A, Measuring &3.615q.mt. situated in the-area of Revenua
Village Chowkr Mubarakabad, Abadi‘colony Known a5 Kanhaiya Magar, Tn Nagar Delhi-
110035, with proportionate rights over common areas, Belonging to Mr, Mukesh Verma
| The Physical Possession of the Propery was taken on 18.02,2025), Boundaries ; East :
Other's Property, West: Road 201, North : Other's Property , South: Other's Property
Resenia Price { Upsat Price batow which the proparty may not ba soéd: Rs.46,00,000.00
(Rupees Fory SixLakhs Only)
Earmest money to be depositedftendered: Rs.4 60,000.00 (Rupses Four Lakhs Sixty
Thausand Only}
3. All that Part and Parcel of entire Second floor With Roof Rights having plinth area of 48
sq.mis, in a freehold plot Mo 106, pocket-27, Biock G, Sector-3, Rohini, Dedhi, Belonging io
mr: Mukesh Verma | The Physical Fossession ofthe Properly was taken on 28.02.2025).
Boundaries; East ; Open. West: Properdy Mo 103, North : Road 13.5 mirs, South:
Proparty Mo 107
Reserve Price | Upset Price below which the property may nol be sold:
Rs.1,11,10,000.00 (Rupees One Crore Eleven Lakhs Ten Thousand only)
Eamest money to be depositeditendered: Rs.11,11.000.00 (Rupees Eleven Lakhs
Elaven Thousand Only)
4. Al that Part and Parced of entire first floor (Withoul Roof Rights) of residential building at
Plot No-187 & 188 both Plois measuring 25.20 5q. Mis each, Pocket-D-1, Sector-11,
Rohini, Delhi-110085, with propartionate rights over commaon areas, Belonging to Mr
Mukesh Verma. Boundaries: East : Property No.186. West: Eniry/Road, North : Road,
South; Property No, 01/8%
Reserve Price | Upset Price below which the properly may not be sold:
Re.90.90,000,00 (Rupeas Minety Lakhs Nanety Thousand anly)
Earnest monoy to be depositeditendened: Fz.9 00 000.00 (Rupeas Ning Lakhs Nina
Thousand Only}
5. All that part and parcel of praparty bearing Plod No.309, Block G, Pocket -26, Seclor-3,
ad- maasunng 2590 sq.mis,  situated in Rohini Residential Scheme, Dalhi 110085,
Belonging fo M's Mukesh Verma HUF through its Karta, Boundaries: East @ Proparty
Mo 246, West: Entry, North : Proparty No 308 , South: Proparty No.354 & 335
Fessne Price | Upset Price below which the property may not be-scéd: Bs.85,35.000.00
{Rupees Exghty Five Lakhs Exghty Five Thousand Cnly)
Earnest money to be depositeditendered: Rs 8 58 500.00 (Rupees Eight Lakhs Fifty
Eight Thousand Frva Hunderd Cnly)
{The borrower’s | mortgagor's atfention is invited to the provisions of Sub-section (3} of
Sachion 13 ofthe Act, m respect of ime avaiiable to redeem the secured assef),
{This Notice shall alse serve as Motice under Sub Rule (1) of Rule (3) of Security
Interest Enforcement Rules-2002 to the BorroweriGuarantors)
For detailed terms and conditions of sale, please referto link in Kamataka Bank's Websita
L., www. kamatakabank_com under the head “Mega E-Auction on 01.08_2026".
The E-auction will be conducted through portal hitps:libankauctions.in/ on 01.08.2026
from 11:30A.M to 1230 P M with unlimited extension of 05 minutes. The intending bidderis
required lo register their name at hitps ibankauctions.inf and et the user Id and password
free of cost and gel online fraining on E-auclion (tentatively on 31.07.2028) from
Mis dclosura, G054, Gth Floor, Maiivanam, Ameamet, Hyderabad-5300038, Contact
No.040-23836405, Mobile 8142000809, E-mail: info@bankauctions.in.

Date : 06.07.2026 Sdi- For Karnataka Bank Lid
Place: Meerut UNION BANK OF INDIA |  |piace : New Delhi Chief Manager & Authorised Officer
4 R

ICICI BANK LIMITED
CIN: L65190GI1994PLC021012

NOTICE is hereby given that the 32™ Annual General Meeting (AGM) of the
Members of ICICI Bank Limited (Bank/Company) will be held on Friday,
August21,2026 at 11:00 a.m. ST through Video Conferencing/Other Audio
Visual Means (VC/OAVM) in compliance with applicable provisions of the
Companies Act, 2013 and Rules made thereunder read with General Circular
No.14/2020 dated April 8, 2020, General Circular No.17/2020 dated April 13,
2020, General Circular No. 20/2020 dated May 5, 2020 and other relevant
circulars, including General Circular No. 03/2025 dated September 22, 2025
issued by the Ministry of Corporate Affairs {(MCA),

The Notice of the AGM and Annual Report 2025-26 will be sent through
electronic mode to those Members whose email addresses are registered with
KFin Technologies Limited (KFintech), Registrar fo an |ssue and Share Transfer
Agent (R & T Agent) for the equity shares of the Bank/ the Bank/ Depository
Participants (DP). A letter containing the web-link for accessing the Notice of the
AGM and Annual Report 2025-26 will be sent to those Members whose email
addresses are not registered with KFintech/ the Bank/ DP. The physical copy of
the Motice of the AGM and Annual Report 2025-26 will be sent to those Members
who request for the same. The Notice of the AGM and Annual Report 2025-26
will also be available on the website of the Bank at https://www.icici.bank.in
fabout-us/annual, the website of the 5tock Exchanges i.e. BSE Limited at
www.bseindiag.com and National Stock Exchange of India Limited at
www.nseindia.com and on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com.

Members can participate in the AGM through VC/OAVM facility by following the
instructions mentioned in the Motice of the AGM, The Bank will be providing
remote e-voting facility to all its Members to cast their votes on all resolutions
set put in the Notice of the AGM, The facility for e-voting shall also be made
available during the AGM. Members attending the AGM and who have not
already cast their votes through remote e-voting shall be able to exercise their
voting rights during the AGM. The Bank has appointed N5DL for facilitating
voting through electronic means. Members including those who hold shares in
physical form or who have not registered theiremail address can cast their votes

¢/1CICI Bank

Registered Office: ICICI Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara 390 007, Gujarat, Phone: 0265-6722239
Corporate Office: ICIC] Bank Towers, Bandra-Kurla Complex, Mumbai 400 051, Maharashtra, Phone: 022-4008 8900
Website: www.icici,bank.in, Email: companysecretary@icic,bank.in

NOTICE OF 32™ ANNUAL GENERAL MEETING

face value of T 2 each for the financial year ended March 31, 2026, The Record
Date for determining the names of Members eligible for dividend on equity
shares, if declared at the AGM, is August 3, 2026.

As per the prevailing provisions under the Income-tax Act, 2025 (the Act),
dividend paid or distributed by the Bank is taxable in the hands of the Members.
The Bank shall therefore be required to deduct tax at source (TDS) at the
prescribed rates at the time of making the payment of the dividend to the
Members. All communications/queries in this respect should be sent at
einward.ris@kfintech.com.

In order to enable the Bank to determine the appropriate tax rate at which tax
has to be deducted at source under the respective provisions of the Act,
Members are requested to provide/submit documents as applicable to them
on or before August 3, 2026 (6:00 p.m. IST) at https:/ris.kfintech.com/
clientservices/investors/taxformsupload.aspx. The dividend will be paid after
deduction of tax at source as determined on the basis of the documents
provided by the respective Members as applicable to them and being found to
be complete and satisfactory in accordance with the Act.

Members holding shares in demat form are requested to register/update their
KYC details (including any change in address or bank account details) to their
respective DP and Members holding shares in physical form are mandatorily
required to register/update their KYC (including postal address, email address,
permanent account number (PAN), bank account detail etc.) by submitting duly
filled and signed Form I5R-1 1o KFintech, Unit: ICIC| Bank Limited, Selenium
Bullding, Tower-B, Plot No. 31 & 32, Financial District, Nanakramguda,
Serlingampally, Hyderabad 500 032, Rangareddy, Telangana, India to facilitate
paymentof dividends which shall be paid exclusively through electronic mode.

Form ISR-1 is available on the website of the Bank at https://www.icici.bank.in/
about-us/invest-relations and on the website of the R & T Agent at
https://ris. kfintech.com/clientservices/isc/isrforms.aspx.

For ICICI Bank Limited

epaper.financialexpresscomgh @ @

electronically by following the instructions mentioned in the Notice of the AGM. Sd/-

The Board of Directors at their Meeting held on April 18, 2026 have | Mumbai Prachiti Lalingkar

\Jecommended payment of dividend of ¥ 12 per fully paid-up equity share of July 6, 2026 Company Eecretary_J
Lucknow
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SyEs & wReslf wasdas CIN: L85110KA1987PLC008699
NOTICE - Dispatch of Notice of 39th Annual General Meeting,

Can Fin Homes Ltd

(Sponsor: CANARA BANI)
HOME LOANS + DEPOSITS

Annual Report 2025-26, Remote E-Voting Instructions & Record Date

Notice is hereby given that:

1. The 39th Annual General Meeting (AGM) of the members of the Company will be held on
Wednesday, July 29, 2026, at 11:00 a.m. |ST through Video Conferencing (VC)/Other Audio-Visual
Means (CAVM), to transact the business as set forth in the Notice of the Meeting dated
June 08, 2026.

2. In Compliance with the General Circular No. 03/2025 dated 22nd September 2025 read with the
General Circular No. 14/2020 dated April 8, 2020, General Circular No. 17/2020 dated April 13, 2020,
General Circular No. 2002020 dated May 5, 2020 issued by the Ministry of Corporate Affairs ("MCA
Circular’) and the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015 as
amended ('SEBI LODR") (hereinafter collectively referred to as "Circulars™), electronic copies of the
Motice of the said AGM together with e-volting instructions and Annual Report for 2025-26 have been
sent on Monday, July 06, 2026, to all the members whose email IDs are registered with the
Company/RTA/Depository Participant(s). The said documents are made available on the website of
the Company at hitps./f'www.canfinhomes.com/Investorfinvestorpagecontentwithevents/events for
viewing/downloading by the members. The same are also made available on the websites of Stock
Exchanges. hitps:/fwww.nseindia.com /| https://www.bseindia.com and NSDL at
https:/iwww.evoting.nsdi.com. The dispatch of the Notice, Annual Report and instructions on
e-voting and VC, through emails has been completed on Monday, July 06, 2026,

3. In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2015 and Reguiation 44 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, as amended, the Company is pleased to provide
e-voting facility to all its members to exercise their right to vote by electronic means on all resolutions
set forth in the AGM Notice, through e-voting platform provided by Mational Securities Depository
Limited (NSDL). Shri K N Nagesha Rao (FCS 3000), Practicing Company Secretary, Bengaluru, has
been appointed as Scrutinizer for conducting the e-voting process in a fair and transparent manner.
Inthis regard, the Company hereby informs the members of the following;

i, All the business as set forth in the said AGM Notice may be transacted through voting by
electronic means;

il. The cut-off date for determining the eligibility to vote by electronic means or at the AGM is
Wednesday, July 22, 2026;

iii. The remote e-voting shall commence on Saturday, July 25, 2026 (9:00 am. |ST);
iv. Theremote e-vofingshall end on Tuesday, July 28, 2026 {5:00 p.m. IST};

v. Any person, who acquires shares of the Company and becomes member of the Company after
dispatch of the Notice of the AGM and holding shares as on the cut-off date i.e. Wednesday, July
22, 2026 may oblain the login ID and password by sending a request at evoting@nsdl.com,
However, if a.person is already registered with NSDL for e-voting then existing user 1D and
password can be used for casting vote;

vi. Members may note that: a) The remote e-voling module shall be disabled by NSDL at5:00 p.m,
on July 28, 2026 and once the vote on a resolution is cast by the member, the member shall not
be allowed to change it subsequently; b) The facility for voting through electronic voting system
will also be made available during the Annual General Meeting (AGM) and the members who
have not already cast their votes by remote e-voting shall be able to exercise their right to vote
during said AGM through e-voting; ¢) The members who have cast their vote by remote e-yoting
prior to the AGM may participate in the AGM but shall not be enfitied to cast their vote again, once
the vote on a resolution is cast by the member, the member shall not be allowed to change it
subsequently; and d) A person whose name s recorded In the register of members or in the
register of beneficial owners maintained by the depositories as on Wednesday, July 22, 2026
(cut-off date) only shall be entitied to avail the facility of remote e-voting as well as e-voting during
the AGM:;

vii. The manner of voting remotely for members holding shares in dematerialized mode, physical
mode and for members who have not registered their email addresses is provided in the Notice
of the AGM. The details are also available on the website of the Company
hitps:/'www.canfinhomes.com/Invesior/investorpagecontentwithevents/events.

viii. Shareholders are requested to update their Bank account details & KYC with their depositories
(where shares are held in dematerialized mode) & with the Company's RTA (where shares are
held in physical mode through their website www.integratedindia.in) to receive the dividend
directly into their Bank account.

ix. Incaseof any queries relating to e-voling, members may refer the Frequently Asked Questions
(FAQs) for Shareholders and e-voting User Manual for Shareholders available at the download
section of https:fwww.evoting.nsdl.com or call on no.: 022 — 48867000 or send a request to
Mr. Falguni Chakraborty at evoling@nsdl.com.

% Insiructions for members for attending the AGM through \VC are covered in detail in Notice.

4, The Record date for the purpose of determining the entitliement of shareholders to the final dividend
for the financial year 2025-26 was Friday, July 03, 2026. The final dividend amounts will be paid
within 30 days from the date of conclusion of AGM to the shareholders, subject to the shareholder’s
approval at the ensuing AGM.

For Can Fin Homes Limited
Sd-
Nilesh Jain
Company Secretary

Place : Bengaluru
Date : July 06, 2026

{Q Biocon

BIOCON LIMITED
CIN: L24234KA19T8PLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone: +91-80-2808 2808; Fax: +31-80-2852 3423
E-mail: co.secretary@biccon.com; Website: www.biocon.com

NOTICE - 48™ ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD

THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,
REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Motice is heraby given that the 48" Annual General Meeting (' AGM') of the Mambers of Biocon Limited ('the Company') is schedulad
ta ba held on Thursday, August 06, 2026:at 3:30 P.M, (I5T) through Vidao Confarance ("VC} or Other Audio-Visual Means ('0AVA,
to fransact the business as set forth in the 48"AGM MNotice, In compliance with applicable provisions of the Companies Act, 2013
('the Act’)and rules made thereunder, the SEBI (Listing Oitligations and Disclosure Requiremeants) Regulations, 2015 ("SEBI Listing
Reguiations, 2015) read with all applicabla circulars on the matter issued by the Ministry of Corporate Affairs (MCA'} and the
Securibes and Exchange Board of India {"SEBI).

The Matice of 48" AGM along with the Infegrated Annual Report for the FY 2025-26 will be sent only through electronic mode fo
those Members whose emad |Ds are regestered with the Company/Depositories, The MNotice of AGM along with the Integrated
Annual Repon will also be available on the website of the Company at www.biocon.com and websites of the stock exchanges ie,
www. bseindia.com and www.nseindia.com and on the website of KFin Technologias Limited ("KFintach') at
hitps ievoting kfintech.com/.

A letter providing the weblink for accessing the 48 AGM Motice along with the Integrated Annual Report for the FY 2025-26 will be
sentio those Members who have nol registered their email 105 with the Company/Depositories.

Members may attend and paricipate in the AGM through the VCIOAVYM facility onfy, The instructions for joining the AGM will be
provided in the Notice of the AGM. Members participating through VC/OAVM facility shall be reckoned for the purpose of quorum
undar Section 103 of the Act. The facility for appointment of Proxy will not ba available for the AGM.

In compliance with the provisions of Section 108 of the Act, read with Rule 20 of the Companias [Managament and Administration)
Rules. 2014 and the provisions of Regulation 44 of SEBI Listing Regulations, 2015 and in terms of SEBI Circular No.
SEBIHOCFINCMDYCIRIP 2020242 dated December 08, 2020 on “e-Voting facility provided by Listed Companies”, the Company
will be providing remote e-voting facdity to all its Membess holding shares as on the cut-off date i.e. Thursday, July 30, 20246 to cast
their votes on all resolutions as sef forth in the 48th AGM Notice. The manner of remote e-voting for Members holding shares in
demat mode, physical mode and who have not registerad their email 105, will be provided in the 48th AGM Notice and the details will
be also made avaltable on the website of the Company al www biocon.com,

The remote e-voling period will commeance on Saturday, August 01, 2026 at 500 A M. (15T) and will end an Wednesday, August 03,
2026 at-5:00 PM, {15T) (both days inclusive). Voting through remate e<voting will not be permitied beyond 5:00 P-M. (15T} on
Wednesday, August 05, 2026. Facility for voling through electronic voting system will slso be made avadable at AGM (|nsta-Faoll)
through the e-voting services provided by KFintech

Members whohave nolregistered thelr emasl IDs / bank acoount details and | or other KYC details, are requested to follow the below
procedure lor registration of email 1D 1o obtain the Integrated Annual report and updation of bank account details for the receipt of
dividend:

Members holding sharas in Demat mode

Register | update emadl id, bank account details and othar
KYC details with your Depository Participant.

Members holding shares in Physical mode Reqgister | update email id and other KYC details in Form
I5R-1 a&nd other relevant Forms with the RTA, KFin

Technologies Limited.

ohasehders may download the prescribed Forms from the
Company's websile at hitps:/ww biocon.comfinvestor-
relafions/shareholder-servicesmiscellansous-
communicationd,

Comespondence detais of HTA are as follows:

Address: KFin Technologies Limited (Linit Biocon Limited),
Selenium Tower B, Plod 31-32, Gachibowli, Financial District,
Manakramguda, Hyderabad - 300 032

Email id: einward.risi@kfiniech com

Members may note that the Baard of Directars atits meeting held on May 07, 2026, had recommended a final dividend at the rate of
10%0 1.2, Re. 0.50/- per equity share of face value of Rs. bi- each fully-paid up of tha Company for the FY endad March 31, 2025. The
record date for ihe purpose of determining entitiement of Members for the final dividend for FY 2025-26 is Friday, July 03, 2026. The
final dividend once approved by the Members in the ensuing AGM, will be paid on or before Avgust 20, 2026, elactronically through
varicus opling transfer modes tothose Members who have updated their bank account defails. For Members who have not updated
their bank accountdetails, dividend warmantsidemand draftsicheques will be sent to their registered address.

Members may note that as per Master Circular dated Februany D6, 2026 read with any other amendments therain issued by SEBI
and other relevant circulars, Members wha hold shares in physical form and whose folios are not updated with KYC detais [viz.,
(i} AN (i) Contact Detais (iif) Bank Account Detaits and (iv) Signatura], shall be edigible to get dividend in respect of such folios, only
in elecironic mode, subjact to updaton of the above defails in their folios,

Mambers may note that as per the Incoma Tax Act, 2025 ('IT Act’), dnvidend income is taxabda in the-kands of the Mambers and the
Company i required to deduct tax at source ('TDS'} from dividend paid fo the Members at rates prescribed in IT Act, Members are
requested fo submit the documents in accordance with the provisions of the IT Actal hitps.iris kfintech, comform 15, The Company,
vide its e-mail communication dated June 22, 2026, had informed the Members about the relevant procedure to ba adopted by the
Members to avail the apphicable tax rate. The said communication and draft of the exemption forms and other documantsformats
are avadable on the Company's website al www. biocon.com

In case of any query wrl. deduction of TDS on dividend, Members may write 1o einward ns@kfintech.com and for any query
pertaining o voling by electronic means, Members may rafer 1o the Help & Frequently Asked Questions (FAQHS) and E-voling user
manual available at the download section of hitps:eveling kfintech.com (KFintech Websita) or contact Mr, O Suresh Babu (Unit:
Biocon Limited) of KFim Technologies Limited, Selenium Tower B, Plot 31-32, Gachibowll, Financial District, Nanakramguda,
Hydaratad - 500 032 or al esnward ris@xfintech com or evobng@kfintech.com or phone no, 040 — 8716 2222 or call 1ol free No,
1200-308-4001 for any further dlarifications.

For Biocon Limited
Sdi-
Rajesh U. Shanoy
Company Secretary and Compliance Officer
IC5I Membership Number: A16328

Date: July 06, 2026
Place: Bengaluru

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMSTRUCTION SERVICES N RESPECT OF COMMERCIAL OR
RESIDENTIAL BLILDINGS AND COLONISING
| Unader repulation 3845 1) of the Insalvency and Bankrupicy Beand of India
{msolvancy Resolution Process for Corporate Parsons) Regulations, 2016)

e | RELEVANT PARTICULARS

1. | Karmeof the corporate dabitor | Man Infraprojects Limited
alang with PAN & CINS LLP R | CIMNA 7O O A 2006 PLIC D54 9340
2. | Address of tho sogisterpd office | 102, Man House, 2nd Flooe, Opposite Pawar
Han=. 5%, RSO, ville Parie - West,
il I |Murnbal - 400056,
3 | URL af websie | The Corparate Detitor las no active webaite.
& | [‘-«:t:ls :;f'p:.;inf.-"_r'.i."!crl:: n'.e|||'_|ri|-',"-::' -Ti‘il_'. rn.*i'jr'l'r"u'!:s-nel,:-:'i:ll"I"'u'! E‘_.-:_:-a;'plu'r.'l‘.lz i,':lr";b'.j:ir':{rér
| fized sasels ara focated | kcated at Mumixai ) i
5. |Installed capecity of rgin The Carporate Debtor = into the business of Real
prodsshES services Estate and cans properies ecated in Mumbai
B | Quantity and value of main | s per I#test audited financial stalements the
produects/ samvices sold in last revenue from operations is MIL for the financial
financial year | waar 2019-20,
T | Bumber of employees workimen | A5 on Ingolvency Commencement Dats, Mare
W N0 amployess ar workman,
8 | Further detass including &ast | information can be sought through
availabie financial stataments (with | communication to the following email ;
sthedules) of two years, lisks of E-mall: ipemardnfrapiyectSd groail oo
|ereditors ane avallable ai URL !
9. | Esgibility for resplution applicants | Informatipn can be sowght through
under section 25 2hi of the Code | communication ta the fallawing email |
= avallable al LURL | E-mail: ipmaninfrapnyects@grmad s
10, | Last date for receipt of expression | 13-Juby-2026
L of intanast |
11. | Date of =00 of prowisional Bstof | 18-Jul-2026
pros pesclie resalulion applicants
12. | Last date for submission ol
abjections 10 provisional kst
13 | Date of l=sue of fingl list of
s pesclive ressaluln applicanis
14, | Date of msue of information
memorandum, evaluaticn malng
and raquest for reschution plans to
o peciive resolution applicans
15, | Last date for submissionof
resalution plans
15, | Process ernad id to submit
Expiression of nenes |
17. | Dutads of the corporate dobior's. | Thie Carporate Deblor & nota MSME.
ragistration status as MSME.

|23 Jul-2026
| 28 Jul-2026

|01 ALg 2026

| 31-Aug-2026

[ ip-manintraproects@gmat.com

Mate: Do to hedwy rainfall in Mombai, Maharashirg: and nearby areas, the Commitbes of
Crisfitars (CaCh his exbendsd thelase dade for submission of Expragsions Of inlarast (ED)
under Farm G from 0607 /(2026100 13,07 /2028, sd/

Py ' 1hai
D:tcf : gllru{';,t';ﬁzﬁ Mano] _Humm Agarwal
s Resadaion Professsonal

iian Infraprojects: Limited {Under GIRP)

Ragn. Mo, IBELIPA-00L/ IP-POOT1A 2017- 2018/ 11 X323

AFA Mo aa1 11202 0062 T 100155 Valid ul 30,/ 08,2027

Dr. Agarwal’'s Eye Hospital Ltd. DrAgarwals

G LBSTTNIGBPLC 27386 i
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NOTICE

Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)

Motice is hereby givan 1o those shareholders who have not claimed /
encaszhed their dividend since the year 2018-19 & the same has
remained unciaimed for a period of seven consecutive years.

Pursuan! to the provisions of section 124(6) of the companies Act, 2013,
as amended from Dme o fime read with Investor Education and Protecton
Fund Authonty [(Accounting, Audit, Transfer and Refund) Rules, 2016,
the: equity shares in respect of which dividends have remain unclaimed by
the shareholders for seven consecutive years, are mandated o be
transferred by the company to the demal account of the Investor Education
and Protection Fund Authority established by the Central Governmenit.
Accordingly, the shares of all shareholders who have not claimed their
dividend since 2018-18 ara liable to be transfered to IEPF.

In this regard, individual communications will be sent to all the
shareholders concerned al their lalest address available with the
company and the details of such sharaholders have also been displayed
on the website of the company i.e. www.dragarwal.com. All concemed
shareholders are hereby requesied again to claim their shares and
unclaimed dividend amount(s) on or before the last date i.e. October 15,
2026 by making an application to the company inwriting, Any claim made
after the above mantioned date shall not be considerad valid,

Flease also note that no claim shall lie against the company or its
Registrar and Share Transfer Agent in respect of individual amounts,
shares and other benefits accruing thereon, so transferred 1o the IEPF.
The shareholdars can, however, claim their unclaimed dividend & sharas
already transferrad to |[EPF by following the procedure stipulated in the
IEPF Authority [Accounting, Audit, Transfer and Refund) Rules, 2016.

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

As per SEBIHOIEMIM1(2)2026-MIRSD-PODVIFATS0/2026 dated
January 30, 2026, a special window is available for a period of one year
from February 05, 2026, till February 04, 2027, for transfer and
dematerialisation ("demat’) of physical securities which were
sold/purchased prior to April 01, 2018 During this period, the securities
that are lodged for transfer shall be issued only in demat moda.

For further information / clanfication on the subject matters,
you may contaclt the undersigned by sending an e-mall at
investorfdragarwal.com or reach our Registrar and Share Transfer
Agent{s), M/s. Integrated Ragistry Management Services Privata
Limited, 2nd Floor, "Kences Towers™, Mo.1, Ramakrizhna Street, Morth
Usman Road, T.Magar, Chennai- 600017, Phone: 044 28140801,
28140803; Fax: 044- 28143378, 28142479, Email;
EINWARDE@INTEGRATEDINDIA IN

For Dr. Agarwal's Eye Hospital Limited
Meenakshi Jayaraman
Company Secretary

Place : Chennal
Data - 06.07,2026

¢/1CICI Bank

ICICI BANK LIMITED

CIN:L65190G11994PLC021012
Registered Office: ICIC] Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara 390 007, Gujarat, Phone: 0265-6722239
Corporate Office: ICICI Bank Towers, Bandra-Kurla Complex, Mumbai 400 051, Maharashtra, Phone: 022-4008 8900
Website: www.icici.bank.in, Email: companysecretary@icici.bank.in

NOTICE OF 32"° ANNUAL GENERAL MEETING

NOTICE is hereby given that the 32" Annual General Meeting [AGM) of the
Members of ICICI Bank Limited {Bank/Company) will be held on Friday,
August 21,2026 at 11:00 a.m. I5T through Video Conferencing/Other Audio
Visual Means (VC/OAVM) in compliance with applicable provisions of the
Companies Act, 2013 and Rules made thereunder read with General Circular
No.14/2020 dated April 8, 2020, General Circular No.17/2020 dated April 13,
2020, General Circular No. 20/2020 dated May 5, 2020 and other relevant
circulars, including General Circular No. 03/2025 dated September 22, 2025
issued by the Ministry of Corporate Affairs (MCA).

The MNotice of the AGM and Annual Report 2025-26 will be sent through
electronic mode to those Members whose email addresses are registered with
KFin Technologies Limited (KFintech), Registrar to an Issue and Share Transfer
Agent (R & T Agent) for the equity shares of the Bank/ the Bank/ Depository
Participants (DP). A letter containing the web-link for accessing the Notice of the
AGM and Annual Report 2025-26 will be sent to those Members whose email
addresses are not registered with KFintech/ the Bank/ DP. The physical copy of
the Notice of the AGM and Annual Report 2025-26 will be sent to those Members
who request for the same. The Notice of the AGM and Annual Report 2025-26
will also be available on the website of the Bank at https:/Awww.icicibank.in
Jfabout-us/annual, the website of the Stock Exchanges ie. BSE Limited at
www.bseindia.com and National Stock Exchange of India Limited at
www.nseindia.com and on the website of National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com,

Members can participate in the AGM through VC/OAVM facility by following the
instructions mentioned in the Notice of the AGM. The Bank will be providing
remote e-voting facility to all its Members to cast their votes on all resolutions
set out in the Notice of the AGM. The facility for e-voting shall also be made
available during the AGM. Members attending the AGM and who have not
already cast their votes through remote e-voting shall be able to exercise their
voting rights during the AGM. The Bank has appointed NSDL for facilitating
voting through electronic means, Members including those who hold shares in
physical form or who have not registered their email address can cast their votes
electronically by following the instructions mentioned in the Notice of the AGM.

The Board of Directors at their Meeting held on April 18, 2026 have

recommended payment of dividend of 12 per fully paid-up equity share of

face value of ¥ 2 each for the financial year ended March 31, 2026. The Record
Date for determining the names of Members eligible for dividend on equity
shares, if declared at the AGM, is August 3, 2026.

As per the prevailing provisions under the Income-tax Act, 2025 (the Act),
dividend paid or distributed by the Bank is taxable in the hands of the Members.
The Bank shall therefore be required to deduct tax at source (TDS) at the
prescribed rates at the time of making the payment of the dividend to the
Members. All communications/gqueries in this respect should be sent at
einward.ris@kfintech.com.

In order to enable the Bank to determine the appropriate tax rate at which tax
has to be deducted at source under the respective provisions of the Act,
Members are requested to provide/submit documents as applicable to them
on or before August 3, 2026 (6:00 p.m. IST) at htrps:/fris kfintech.com/
clientservices/investors/taxformsupload.aspx. The dividend will be paid after
deduction of tax at source as determined on the basis of the documents
provided by the respective Members as applicable to them and being found to
be complete and satisfactory in accordance with the Act.

Members holding shares in demat form are requested to register/update their
KYC details (including any change in address or bank account details) to their
respective DP and Members holding shares in physical form are mandatorily
required to register/update their KYC {including postal address, email address,
permanent account number (PAN), bank account detail etc,) by submitting duly
filled and signed Form I5R-1 to KFintech, Unit: ICICI Bank Limited, Selenium
Building, Tower-B, Plot No. 31 & 32, Financial District, Nanakramguda,
Serlingampally, Hyderabad 500 032, Rangareddy, Telangana, India to facilitate
payment of dividends which shall be paid exclusively through electronic mode.
Form I5R-1 is available on the website of the Bank at https:/www.icicl.bank.in/
about-us/invest-relations and on the website of the R & T Agent at
https:fris.kfintech.com/clientservices/isc/isrforms.aspx.

For ICICI Bank Limited
Sd/-
Mumbai Prachiti Lalingkar
July 6, 2026 Company Secretary

epaper.financialexpress;mn‘. .
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NOTICE - Dispatch of Notice of 39th Annual General Meeting,

Annual Report 2025-26, Remote E-Voting Instructions & Record Date

Naotice is hereby given that:

1. The 38th Annual General Meeting (AGM) of the members of the Company will be held on
Wednesday, July 29, 2026, at 11:00 a.m. IST through Video Conferencing (VC)/Other Audio-Visual
Means (OAVM), to transact the business as set forth in the Notice of the Meeting daled
June 08, 2026.

2. In Compliance with the General Circular No. 03/2025 dated 22nd September 2025 read with the
General Circular No. 14/2020 dated April 8, 2020, General Circular No. 17/2020 dated April 13, 2020,
General Circular No. 2002020 dated May 5, 2020 issued by the Ministry of Corporate Affairs ("MCA
Circular’) and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as
amended ("SEBI LODR') (hereinafter collectively referred to as "Circulars”), electronic copies of the
MNotice of the said AGM together with e-voting instructions and Annual Report for 2025-26 have been
sent on Monday, July 06, 2026, to all the members whose email 1Ds are registered with the
Company/RTA/Depository Participant(s). The said documents are made available on the website of
the Company at hitps./'www.canfinhomes.com/Investorfinvestorpagecontentwitheventsievents for
viewing/downloading by the members. The same are also made available on the websites of Stock
Exchanges https://www.nseindia.com / https://www.bseindia.com and NSDL at
https:iwww.evoting.nsdl.com. The dispatch of the Notice, Annual Report and instructions on
e-voting and VC, through emails has been completed on Monday, July 06, 2026.

3. In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2015 and Requlation 44 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2013, as amended, the Company is pleased to provide
g-voting facility to all its members to exercise their right to vote by electronic means on all resolutions
set forth in the AGM Notice, through e-voting platform provided by National Securities Depository
Limited (NSDL). Shn K N Nagesha Rao (FCS 3000), Practicing Company Secretary, Bengaluru, has
been appointed as Scrutinizer for conducting the e-voting process in a fair and transparent manner.
Inthis regard, the Company hereby informs the members of the following:

i All the business as set forth in the said AGM Notice may be transacted through voting by
electronic means,

ii. The cut-off date for determining the eligibility to vote by electronic means or at the AGM Is
Wednesday, July 22, 2026;

iil. The remote e-voting shall commence on Saturday, July 25, 2026 (9:00a.m. IST);
iv, Theremote e-voting shali end on Tuesday, July 28, 2026 (5:00 p.m. IST});

v. Any person, who acquires shares of the Company and becomes member of the Company after
dispatch of the Notice of the AGM and holding shares as on the cut-off date i.e. Wednesday, July
22, 2026 may oblain the login ID and password by sending a request at evotingnsdl.com.
However, if a person Is already registered with NSDL for e-voting then existing user [D and
password can be used for casting vote,

vi. Members may notethat: a) The remote e-voling module shall be disabled by NSDL at 5:00 p.m.
on July 28, 2026 and once the vole on a resolution is cast by the member, the member shall not
be allowed to change it subsequently; b) The facility for voting through electrenic voting system
will also be made available during the Annual General Meeting (AGM) and the members who
have not already cast their votes by remote e-voting shall be able to exercise their right to vote
during said AGM through g-voling; ¢) The members who have cast their vole by remote e-voting
prior to the AGM may participate in the AGM but shall notbe entitied to cast their vote again, once
the vote on a resolution is cast by the member, the member shall not be allowed to change it
subsequently; and d) A person whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositonies as on Wednesday, July 22, 2026
(cut-off date) only shall be entitled to avail the facility of remote e-voting as well as e-voting during
the AGM:

vil. The manner of voting remotely for members holding shares in dematerialized mode, physical
mode and for members who have not registered their email addresses is provided in the Notice
of the AGM. The delails are also available on the website of the Company
hitps:/iwww.canfinhomes com/Investor/investorpagecontentwithevents/events.

vili. Shareholders are requested to updale their Bank account details & KYC with their depositonies
(where shares are held in dematerialized mode) & with the Company's KTA (where shares are
held in physical mode through their website www.integratedindia.in) to receive the dividend
directly into their Bank account.

ix. Incase of any quenes relating to e-voling, members may refer the Frequently Asked Questions
(FAQs) for Shareholders and e-voting User Manual for Shareholders available at the download
section of hitps://www.evoting.nsdl.com or call on ne.: 022 — 48867000 or send a request to
Mr. Falguni Chakraborty at evoting{@nsdl.com.

%. Instructions for members for attending the AGM through \VC are covered in detail in Notice,

4. The Record date for the purpose of determining the entitiement of shareholders to the final dividend
for the financial year 2025-26 was Friday, July 03, 2026, The final dividend amounts will be paid
within 30 days from the date of conclusion of AGM to the shareholders, subject io the shareholder's
approval atthe ensuing AGM.

For Can Fin Homes Limited
Sd/-
Place ; Bengaluru Nilesh Jain
Date : July 06, 2026 Company Secretary

,fj:‘ Biocon

BIOCON LIMITED
CIN: L24234KA19TEPLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Kamataka, India.
Phone; +91-80-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com

NOTICE - 48™ ANNUAL GENERAL MEETING OF BIOCON LIMITED TO BE HELD

THROUGH VIDEO CONFERENCE OR OTHER AUDIO-VISUAL MEANS,
REMOTE E-VOTING FACILITY AND FINAL DIVIDEND INFORMATION

Mobice is heraby given that the 48 Annual General Meeting ("AGM') of the Members of Biocon Limited ('the Company') is scheduled
10 be hedd on Thursday, August 06, 2026 at 3:30 P.M. {15T) throwgh Video Conferance "VC") or Other Audio-Visual Means ('OAVM'),
to transact the business as sel forth in the 48" AGM Notice, In compliance with applicatie provisons of the Companies Acl, 20132
('the Act') and rules made thereunder, the SEBI (Listing Obligations and Disciosure Requirements) Regulations, 2015 ('SEBI Listing
Eegulationg, 2015 read with all applicable circulars on the matier-issued by the Ministry of Corporate Affairs [MCA") and the
Sacurities and Exchange Board of India (SEBI')

The Motice of 48" AGM along with the Integrated Annual Report for the FY 2025-26 will be sent only through electronic mode o
thoza Membears whose email 105 ara registerad with the Company'Depasitories. Tha Motice of AGM along with the integrated
Anmual Report will also be avadabla on the websile of tha Company al www bocon com and websites of the slock exchanges Le.
wew_bseindia.com and www nseindiz.com and on the website of KFin Technologies Limited (‘KFintech') at
s tevioting. kiintech. o,

A letter providing the weblink for acosssing the 487 AGM Notice along with the Integrated Annua! Report for the FY 2025-26 will be
sent bo those Members who have not registered theiremail |De with the Company/Depositonies.

Members may altend and parbcipate m the AGM through the VCIOAYM facity only. The instructions for jaining the AGM will be
provided in the Mobice of the AGM. Members paricipating through VEIOAYM faclity shall be reckoned for ihe purpose of guorum
under Saction 103 of the Act. The facility for appointment of Proocy will not be avasiable for the AGM.

In compliance with the-provisions of Seclion 103 of the Act, resd with Bule 20 of the Companies (Management and Administration)
Rules, 2014 and the provisions of Begulation 44 of SEBI Listing Regulations, 2015 and in terms of SEBI Cicular Mo
SEBIHOCFDICMDICIR/PI2020024.2 dated Decamber 09, 2020 on “e-Voting faclty provided by Listed Companies™, the Company
will be providing remote e-voling facity 1o all its Members holding shares as on the cil-off dale i . Tharsday, July 30, 2026 to casl
their voies on all resclulions as sel forth in the 48th AGK Motice. The manner of remote e-vobing for Members holding shares in
dematmode, physical moda and who have not registarad their amail IDs, will ba provided in the 48th AGM Notice and the detads will
be also made avalable on the website of the Company at www.biocon.com

The remote e-voling penod will commence on Saturday, August 01, 2026 at 300 &M, [IST) and wil end cn Wednesday, August 05,
2006 al 5:00 PM, (15T} (bath days inclusive]. Voling through remate a-valing will nol be permitted beyand 5:00 PM. (I5T) on
Wednesday, August 05, 2026, Facility for votng through efectronic voling system will also be made available at AGM (Insta-Poll}
through thee e-voling services provided by KFintech

Members who have not regislersd theiremail 105 bank account details and / or ather KYC detads, are requested fo follow the below
procedure for registration of emad |0 to obtain the Integrated Annual report and updation of bank account detailz for the receipt of
dividend:

Members holding shares m Damal mode Redgester | update amail i, bank account datads and olher

EXC defails with your Depository Participant.

Reguster { wpdate email i and ather KYC detads in Form
I5R-1 and other relevant Forms with the RTA, KFin
Technologess Limeted

Bharehoiders may download the prezcribed Forms from the
Company's website at httpsifwww.bincon.cominvestor-
relationsishareholder-sendcesimisceliansous-
communication.

Corespondence detalls of RTA are as follows:

Address: KFin Technologies Limited [Uni: Biocon Limied)
Selenium Tower 8, Plot 31-32, Gachibowll, Financial District,
Wanakramguda, Hyderabad — 500 032,

Email id: esmward ris@kfintech com

Members holding shares m Physical mode

mMembers may note thatthe Board of Directors at its meetng held on May 07, 2026, had recormmended a final dividend at the rate of
10 e, Re. 050/ per aquity share of face value of Rs. 5- each fully-paid up of tha Company for the FY éndad March 31, 2026, The
record date for the purpose of determining entitlernent of Mambers for the final dividend for FY 2025-26 is Friday, July 03, 2086, The
final dividend once approved by the Members in the ensuing AGM, will be paid on or before August 20, 2026, electronically through
various onling fransfer modes to those Members whohave updated their bank account details. For Members who have not updated
thair bank account details, dividend wasranlsidemand draftsichaques will be sent o their ragistered address.

Members may note that as per Master Circular dated February 06, 2026 read with any other amendmeants therein issued by SEBI
and other relevant circutars, Members who hold shares in physical form and whose folias are not updated with KYC detadls [viz.,
i} PAN (1l Contact Details (i) Bank Account Datadls and (i) Signature), shall be eligible 1o get dvidend in respéct of such falios, anly
in electronic mode, subject to updation of the above details in theirfolics.

Membars may nole that as per the Income Tax Acl, 2025 (1T Act'), drvidend mcome 5 taxable in the hands of the Mambers and the
Company is required to deduct tax at source ('TDS') from dividend paid to the Members at rates prescribed in IT Act. Members are
requesied fo submit the documents in accordance with the provisions of the 1T Act at hitps s kfintech comiform15. The Company,
vida its e-rmail communicabion dated June 22, 2026, had infarmed the Mambears aboul tha relevant procadure io be adogted by the
Members 1o avail the applicable fax rate. The sad communication and drafl of the exempdion forms and olher documents/formats
are available on the Company’s wabsite a1 www beocon, com

In case of any query wor.l, deduction of TDS on dividend, Members may wrile 1o emward ris@kfintech.com and for any query
pertaining o voling by electronic means, Members may referto the Help & Frequenily Asked Guestions (FAQs) and E-voling user
manual availaole at the download saction of hitps:evoting kfintech.com [KFintach Wabsita) or contact Mr. O Surash Babu {Unit:
Biocon Limded) of KFin Technalogies Limited, Selenium Tower 8, Plol 31-32, Gachibowli, Financial District, Nanakramguda,
Hydierabad - 500 032 or af einward.ris@kfintech com or evoling@kfintech.com or phone no, (40 - 6716 2222 or call toll free Mo
1800-308-2001 for any furtherclarifications.

For Biocon Limited
Sl
Rajesh U. Shanoy
Company Secretary and Compliance Officer
ICSI Membership Number: A16328

Date: July 06, 2026
Place: Bengaluru

FORM @
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

CORSTRUCTION SERVICES I8N RESPECT OF COMMERCRAL OR
RESIFENTIAL BUILDINGS AND COLOMISING
[ Under regulation 26A[1) of the Inselvency and Bankruptcy Board of India
|Insolvency Resslulbon Process for Corporale Percons ) fepulations, 2016)

1
[44]

I sL RELEVANT PARTICULARS

| Man Infraprojects Limited
| CIM: L OO MH20OEPLE 164030
| 102, Man Housa, 2nd Floor, Opposite. Pewan
| Hans, SN, ROAD, Ville Pada - Weast,
by | Mumbai - 400056, -
3. | UL of wabsie [ The Comorata Debtor has no active_ wabsita
4. | Deteds of place where majority of | The makr asseds of the Comporate Oebtor are
| fiked) aezets v Iovalod Lt T,
Installed cagacity of main | The Coepreate: Defibor ismte he Buisiness of Real
products sarvices | Estate and cwns prapertiss lacated in Mombs
| Guartity and vanie.of main | A prer Tatest mudiled Tinanchl stElemens § e
producis services Soid in last | resnEna e Trom operslicns & MIL far the finencial
finarial year | yaar 2018-20.
T, | Mumiber of emplyees workmen | Az o0 Insalvency Commencement Date, there
| ) ) | WeBe Tl -EI'|1|.'I|I:'.='!EE"!_| OF WarHImar.
H_ | Furthsr detees irc'-Jﬂlnglail Imfarmigticon can be EI:I"JE‘-'It theosgh
gvaliaie Toarcial slatements (#ith | commurecation tothe rﬂl!-?*ll'lﬂ =1151: 2
| schedules) of iwo vears, Istsof | E-mail: ipmaninfraprajects@gmail.com
| creditors are avadable st URLY | a3}
S | Eligihiiay for resolution applicants | Information can be scught theugh
| urder section 2E[ZHh] of the Code [ commurestion ko the fallowing emad
| is mvailabic ot URL: | E-mail: ip.maninfraprjects@mail.com
10, | |..F.|$| date for ;I$1;I:'.'!I.r of @xnrE=sSEKmn ] 13-.'|.'I:.- 006 A
| o il res
11, | Date of igsue of provesing st ol [ 18- Mly-2002 6
progpective regoddlicn applicars |

| I Pdaeree of e comuon be dl‘!|:;'.l;l'
alang with PAN & O8N/ LLP Mo
2 | Adddress of the registered affics

2l

“12. | Lot dats for submission of [FENT S
| objsctions to provisicaal list .
13, | Date of issue of tinal list o bt ST e

: prospective rasoaition appiicans
14, | Cate of issue of Infommation
mEmorardurm, eunhEton matna
| snel s for resolufion plans o
I prspective resciufion apolicants
15, | Lasl date for submissionof
| resalution plans
16. | Process emad K 1o Subne
Exgress of Inserest
i7. | Detads of the corporate gabiors
registrabon statis B MSME.
Nates Due b heayy rainfall in Mumbail, Mahkarashtra, and naarby gamaag, tha Commities of
Groditors, (CoCh hes adended tho last dota for submission of Expressions of Interest (EX)
urider Farrm G g e DT 2038 to 13,500 /20906,
Peace = Mumbal
Dabe  OFOT.2026

| OB 20026

[31-Aup 2026
[Tp-mBninfrapmjecE@gmall.com

| The Goeporate Debior is not a MEME.

Bd/-

MWanaoj Kumar Agarwal

Resaltion Professional

Man Infrapregacis Limited (Unoar CIRP

Fegn. Mo, 8Bl IPADGLEP-POOT Ly 200 F-2006,/ 11223

AR Mo &A1 11 222002/ 300627 F 10BA5S Valld till 30,06,/ 2027
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Bead to Lead

NOTICE
Transfer of equity shares of the company relating to unclaimed
dividends to Investor Education and Protection Fund (IEPF)

Notice is hereby given lo those shareholders who have not claimed /
encashed their dividend since the vear 20118-19 & the same has
remainad upclaimed for a pariod of saven consaculive years,

Pursuant 1o the provisions of section 1246) of the companies Act, 2013,
as amended from time to ime read with Investor Education and Protection
Fund Authority {Accounting, Audit, Transfer and Refund) Rules, 2016,
the equity shares in respect of which dividends have remain unclaimead by
the shareholders for seven consecutive vears, . are mandated to be
transferred by the company to the demat account of the Investor Education
and Protection: Fund Authority established by the Central Government.
Accordingly, the shares of all sharehaolders wha havae not claimad their
dividend since 2078-15 are liable to be transfemed to IEFF.

In this regard, individual communications will be sent to all the
sharaholders concerned at their latest address availlable with the
company and the details of such shareholders have also been displayed
on the website of the company i.e. www.dragareal.com. All concerned
shareholders ara hereby requested again to claim their shares and
unclaimed dividend amount(s) on orbefore the |ast date i.e. October 15,
2026 by making an application to the company in writing. Any claim made
after the above mentioned date shall not be considered valid.

Flease also note ihat no claim shall lie against the company or ifs
Reagistrar and Share Transfer Agent in respect of individual amaounts,
shares and other benefts accruing thereon, so transferred to the IEFF,
The shareholders can, however, claim their unclaimed dividend & shares
atready transferred to IEPF by following the procedure stipulated in the
|EPF Authority (Accounting, Audit, Transfer and Refund) Rules, 2016.

Special Window for Re-lodgement of Transfer Requests
of Physical Shares

As per SEBIHO/MEEM3M1(2)2026-MIRSD-POD/IMITE0/2026  dated
January 30, 2026, a special window is-available for a period of one year
from February 05, 2026, tl February 04, 2027, for transfer and
dematerialisation ("demat”) of physical =securities which were
sold/purchasad prior 1o April 01, 2019, During this perod, the secunties
that are lodged for fransfer shall beissued only in demat mode.

For further information 7 clanfication on the subject matlers,
you may contact the undersigned by sending an e-mail at
investornf@dragarwal.com or reach our Registrar and Share Transfer
Agent(z), M's. Integrated Registry Management Services Private
Limited, 2nd Floor, "Kences Towers®, No.1, Ramaknshna Street, Morth
Usman Road. T.Magar, Chennai- 600017, Phone: 044 28140801,
28140803; Fax: 044- 28143378, 28142479; Email;
EINWARD@INTEGRATEDINDIA IN

Far Dr. Agarwal's Eve Hospital Limited
Meenakshi Jayaraman
Company Secrefary

Place : Channai
Date 06,07 2026

issued by the Ministry of Corporate Affairs (MCA),

who request for the same. The Notice of the AGM and Annual Report 2025-26
will also be available on the website of the Bank at https:wwwi.icici.bank.in
Jabout-usfannual, the website of the Stock Exchanges ie. BSE Limited at
www.bseindia.com and MNational S5tock Exchange of India Limited at
www.nseindia.com and on the website of Mational Securities Depository Limited
(NSDL) atwivweevaling.nsdl.com.

set out in the Notice of the AGM. The facility for e-voting shall also be made
available during the AGM. Members attending the AGM and who have not
already cast their votes through remote e-voting shall be able to exercise their
voting rights during the AGM. The Bank has appointed N5DL for facllitating
voting through electronic means. Members including those who hold shares in

¢/1CcICI Bank

ICICI BANK LIMITED
CIN: L65190G115994PLCOZ1012
Registered Office: ICICI Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara 390 007, Gujarat, Phone: 0265-6722239
Corporate Office: ICICI Bank Towers, Bandra-Kurla Complex, Mumbai 400 051, Maharashtra, Phone: 022-4008 8900
Website; www.icicl.bank.ln, Email: companysecretaryi@icicl. bank.in

NOTICE OF 32" ANNUAL GENERAL MEETING

NOTICE is hereby given that the 32" Annual General Meeting (AGM) of the | face value of ¥ 2 each for the financial year ended March 31, 2026. The Record
Members of ICICI Bank Limited (Banki/Company) will be held on Friday, | Date for determining the names of Members eligible for dividend on equity
August 21,2026 at 11:00a.m. I5T through Video Conferencing/Other Audio | shares, if declared atthe AGM, is August 3, 2026.

Visual Means (VC/OAVM) in compliance with applicable provisions of the | p¢ per the prevailing provisions under the Income-tax Act, 2025 (the Act),
Companies Act, 2013 and Rules made thereunder read with General Circular | diyidend paid or distributed by the Bank is taxable in the hands of the Members.
No.14/2020 dated April 8, 2020, General Circular No.17/2020 dated April 13, | The Bank shall therefore be required to deduct tax at source (TDS) at the

circulars, including General Circular No. 03/2025 dated September 22, 2025 | members. All communications/queries in this respect should be sent at

einward.risakfintech.com.

The Notice of the AGM and Annual Report 2025-26 will be sent through | 1y arder to enable the Bank to determine the appropriate tax rate at which tax
electronic mode to those Members whose email addresses are registered with | has to be deducted at source under the respective provisions of the Act,
KFin Technolegies Limited (KFintech), Registrar to an Issue and Share Transfer | pembers are requested to provide/submit documents as applicable to them
Agent (R & T Agent) for the equity shares of the Bank/ the Bank/ Depository | on or before August 3, 2026 (6:00 p.m. IST) at hrtps:/ris.kfintech.com/
Participants (DP). A letter containing the web-link for accessing the Notice of the | cyiantservices/investors/taxformsupload.aspx. The dividend will be paid after
AGM and Annual Report 2025-26 will be sent to those Members whose email | daduction of tax at source as determined on the basis of the documents

Members holding shares in demat form are requested to register/update their
KYC details {including any change in address or bank account details) to their
respective DP and Members holding shares in physical form are mandatorily
required to register/update their KYC {including postal address, email address,
permanent account number (PAN), bank account detail etc.) by submitting duly
filled and signed Form 15R-1 to KFintech, Unit: ICICI Bank Limited, Selenium
Members can participate in the AGM through VC/OAVM facility by following the Building, Tower-B, Plot No. 31 & 32, Financial District, Nanakramguda,
instructions mentioned in the Notice of the AGM, The Bank will be providing Serlingampally, Hyderabad 500 032, Rangareddy, Telangana, India to facilitate
remote e-voting facility to all its Members to cast their votes on all resolutions payment of dividends which shall be paid exclusively thraugh electronic mode.

Foarm ISR-1 is available on the website of the Bank at https://\wwwi.icici.bank.in/
about-us/invest-relations and on the website of the R & T Agent at
https:ifris.kfintech.com/clientservices/isc/isrforms.aspx.

physical form orwho have not registered theiremail address can cast their votes For ICICI Bank Limited

electronically by following the instructions mentioned inthe Notice of the AGM. Sd/-

The Board of Directors at their Meeting held on April 18, 2026 have | Mumbai Prachiti Lalingkar
\recommended payment of dividend of T 12 per fully paid-up equity share of July 6, 2026 Company Secretary 3

epaper.financialexpress.com

Pune
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CENTRAL RAILWAY | EAS

ELECTRICAL WORK IN CONNECTION WITH PROVISION OF
15 LIFTS AT STATIONS AND CORRECTIVE MAINTENANCE
CONTRACT FOR PANTRY ELECTRICAL EQUIPMENTS
E-Tender- Notice No. Sr. DEE/ADI/16(26-27) dtd. 03.07.2026

Sr. Estimated Earnest

No. Tender No. Name of work Cost Money
EL-ADI-G-T- |Ahmedabad Division- Electrical

0] 16-2026-27 |work in connection with provision %5,39,33,889 | X 10.78,700/

of 15 lifts at 07 stations (Dangarwa, Jhulasan, Jagudan, Chandkheda Road, Ambli
Road, Visnagar, Adesar) stations.

32,8691 ,848.62/-| % 5,73,800/-

02 EL-ADI-G-T- |Ahmedabad Division - Corrective
18-2026-27 |Maintenance Contract for pantry

electrical equipments in Coaches and Pantry Cars for 02 Years.

For Both Tenders: Date & Time of submission and opening: Not later than 15:00
Hrs of 30-07-2026 and 30-07-2026 at 15:30 Hrs. Address of the office and Website
details: Sr. Divisional Electrical Engineer, D.R.M. Office (W.R.), Near Chamunda
Bridge, Opp. G.C.S. Hospital, Naroda Road, Amdupura, Ahmedabad-382345.
Website: www.ireps.gov.in ADI-092

Like us on: I3 facebook.com/WesternRly « Follow us on: X4 twitter.com/WesternRly
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OHE WORK
Open E-tender Notice No.
KYN-LD-585-W-773-CONT-R1
SN:-1., Name of work:- Modification
to the existing OHE in connection with
extension of UP & DN Loop Line by
75 M. at Neral station of Mumbai
Division Central Railway., Approx.
Value:- ¥ 9169357.71, EMD:-
¥183400.00, Cost of Tender Form :-
% 0.00, Completion period:- 12
months The time and date for
submission of tender will be up to
11:00 Hrs on 28.07.2026. Complete
details of E-tender are available at
official Railway website
http://www.ireps.gov.in the
complete documents can be
downloaded from the website. The
detail of tender is available in the
"Notice Board" of the Sr. DEE(TD)
KYN's office, Kalyan. 333

Unsafe and unauthorized work near the
railway line is a punishable offence

S. E. RAILWAY — TENDER

e-Tender Notice No. EL-G-RNC-
CUMMINS-13R1, dated 03.07.2026.
e-Tender is invited by Sr. Divisional
Electrical Engineer (G)/Ranchi, S.E.Railway
for and on behalf of the President of India
for the following work: Brief description/
Name of the work : Maintenance,
Operation, Schedules & Troubleshooting
of 500 kVA DA sets of M/s Cummins make
CPCB-I, Il & IV along with escorting of
power car and LSLRD including HOG
activities for a period of two (02) years.
Tender cost: ¥ 8,17,65,854.40. EMD:
¥ 16,35,300/-. Tender closing date &
time: 16.00 hrs. on 24.07.2026. Website
particular : https://www.ireps.gov.in
The tender detail can be viewed at the
website https://www.ireps.gov.in The
tenderers/bidders must have Class-II
Digital Signature Certificate and must be
registered on IREPS portal. Only registered
tenderers/bidders can participate on
e-tender. (PR-419)

'ERN RAILWAY

e-Tender Notice No. : O/AC/T/98 to
101/26-27 (Open), dated 03.07.2026.
E-Tenders (Open) are invited by
Divisional Railway Manager, Eastern
Railway, Asansol Division, Station
Road, Pin- 713301 for the following
works : Sl. No. : 1; Case No. : O-AC-
T-98-26-27. Name of the work : Open
tender for augmentation, extension &
strengthening of Asansol R. room with
the existing structure and creation of
New Crew Lobby at Sitarampur with
rest room under Senior DEN/1/Asansol.
Tender value: X 3,78,30,997.32.
Earnest Money : X 7,56,600.00.
Completion period for the work : 12
months. SI. No. : 2; Case No. : O-AC-
T-99-26-27. Name of the work : Open
tender for provision of 750V power
supply for maintenance of HOG
coaches through 2000 KVA CSS at
New Coaching Complex, Asansol with
other ancillary work in the jurisdiction
of AEN/HQ/ Asansol under Senior
DEN/1/Asansol. Tender value:
X 70,47,065.16. Earnest Money :
% 1,40,900.00. Completion period for
the work : 06 months. SI. No. : 3; Case
No. : O-AC-T-100-26-27. Name of the
work : Open tender for Elimination of
MEA shortfall/ (Water tap, Toilet, PF
sehc & waiting hall) with some other
amenities at various stations of Asansol
Division. Tender value:
% 4,00,90,759.91. Earnest Money :
% 8,01,800.00. Completion period for
the work : 12 months. SI. No. : 4; Case
No. : O-AC-T-101-26-27. Name of the
work : Open tender for Dumka yard
drain improvement work with retaining
wall, slop protection work in cutting
stretches of Dumka station yard under
Asansol Division. Tender value:
X 89,01,739.93. Earnest Money :
% 1,78,000.00. Completion period for
the work : 12 months.Date and time
of closing : 29.07.2026 at 12.00 hrs.
Complete details can be seen in the
Railway’s website www.ireps.gov.in
ASN-163/2026-27
Tender Notice is also available at websites :

www.er. ys.gov.in / www.ireps.gov.in

Follow us at : B @EasternRailway
[l @easternrailwayheadquarter

WESTERN RAILWAY

Provision of Roof Shed
Divisional Railway Manager (WA), Western
Railway, Mumbai Central invites Tender
No.: BCT/26-27/87 Dt. 03.07.2026. Name
of the work: Provision of roof shed on roof of
Bandra Terminus, Mahalaxmi RPF Barrack
in connection with the work of Mumbai
Division — Provision of roof shed on roof of
Bandra Terminus, Mahalaxmi and Valsad
RPF Barrack. Approx. cost of work:
Rs.96,27,375.07/-. EMD: Rs.1,92,600/-.
Date and time of submission of tender: Till
28.07.2026, 15:00 hrs. Date and time of
opening of tender: On 28.07.2026 at 15:30
hrs. For further details please visit our
website www.ireps.gov.in 0334

Like us on: [ facebook.com/WesternRly

HITET AT
I IGIS
o Ag@erie ¢

www.navshakti.co.in

FORMNO. 155
[See Rule 329]

Members' Voluntary winding-up
Name of the Company : Sound Buzz India
Private Limited
CIN: U72300MH2000PTC129161
Registered Address : 202, Vinayak Chambers,
4th Road, Khar (West), Mumbai—400052.

Notice convening final meeting
Notice is hereby given in pursuance of
section 497 of the Companies Act, 1956 that
a General meeting of the members of the
abovenamed company will be held at 202,
Vinayak Chambers, 4th Road, Khar (West),
Mumbai — 400052 on, Monday, 10th August
2026 at 11.00 a.m. for the purpose of having
an account laid before them showing the
manner in which the winding-up has been
conducted and the property of the company
disposed of and of hearing any explanation
that may be given by the liquidator and also
of determining by a special resolution of the
company, the manner in which the books,
accounts and documents of the company
and of the liquidator shall be disposed of.
Mumbai, 6" July 2026.

For Sound Buzz India Private Limited
Sd/-

Gajanan Digambar Joglekar

For Khandekar & Associates
Voluntary Liquidator of

PUBLIC NOTICE

Original property documents of Unit
No. 102, 1st Floor, Bindu Galaxy,
Main Road, Industrial Town,
Rajajinagar, Bangalore 560010,
bearing Document No. NGB-1-
04561-2018-19, have been lost
during office shifting.Any person
having any information regarding
the said documents/property may
contact the undersigned.

Mobile: +919867839872

www,freepressjournalin

KONKAN RAILWAY CORPORATION LIMITED

(A Government of India Undertaking)

e NOTICE INVITING OPEN-E-TENDER DATED 07.07.2026

On behalf of Konkan Railway Corporation Ltd, Senior Divisional
Engineer, Ratnagiri is inviting Open E Tender For the following
work.Ten No: KR-RN-W-2026-22. Name of work and tender
no: Repairs of drain slabs and watchmen sheds under DEN/
Chiplun section. Estimated cost: Rs 33,65,403/- EMD:
Rs 67,300/- Last date and Time of deposting of tender
on line: 30.07.2026 upto 15.00 For further details, contact office of
Regional Railway Manager, Office, MIDC area, Mirjole, Ratnagiri.
(Web site: https://lwww.ireps.gov.in)

PUBLICATION

Notice dated 31.03.2026 in Loan Account No. HHEKAL00412638 was issued by
undersigned on behalf of Asset Reconstruction Company (India) Ltd. (in its
capacity as Trustee of ARCIL - TRUST - 2025-015 (“Arcil”)), secured creditor, to
Padma Shashikant Gaikwad (Co - borrower, Wife as well as Legal Heir of Late
Saket Shashikant Gaikwad), (“Borrower(s) / Co - Borrower(s) / Guarantor(s)”) to
provide information to the undersigned regarding other legal heir(s) of Late Saket
Shashikant Gaikwad within 7 (Seven) days from the date of receipt of the said notice.
As you the Borrower(s) / Co - Borrower(s) / Guarantor(s) have failed to provide the
legal heir details itis hereby assumed by the undersigned that there are no other legal
heir(s) of Late Saket Shashikant Gaikwad apart from the above mentioned
Borrower(s)/ Co - Borrower(s).

Authorised Officer
For Asset Reconstruction Company (India) Limited

Place : ULHASNAGAR (Trustee of ARCIL - TRUST - 2025-015 (“Arcil”))

@ WEST CENTRAL RAILWAY

Corrigendum
E- Tender Notice-Kota Division
Civil Engineering
No.-W.623/15 Dt.06.07.2026
Following Tender was published vide

this office NIT No. W/B23/15 dt
08/05/2026 and is schedule to open on
15.07.2026. Now Bids will be opened
on 30.07.2026 Tender No.-B2/ 2026/
PSSA, Description of work-
Appointment of Project Supervision
Services Agency (PSSA) for various
infrastructural Work in Kota division of
West Central Railway for 24 months.
(sD.)
Sr.Divisional Engineer
Coordination) Kota

Sound Buzz India Private Limited

CIN: L65110TN2014PLC097792
EF(I:( FIRST Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai-600031.
an Tel: +91 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited)

APPENDIX- IV-A [See proviso to rule 8 (6) & 9 (1)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) & 9 (1) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s), Co-Borrower (s) and Guarantor (s) as per column (iii) that the below described
immovable properties as per column (iv) mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Formerly
known as IDFC Bank Ltd, will be sold on “As is where is”, “As is what is”, and “Whatever there is” as described hereunder, for the recovery of amount due to IDFC FIRST
Bank Limited (Formerly known as IDFC Bank Ltd) from Borrower (s) and Co-Borrower (s) as per column (i).
For detailed terms and conditions of the sale, please refer to the link provided on IDFC FIRST Bank website i.e. www.idfcfirstbank.com.

(i) (ii) (iii) (iv) (v) (vi) (vii) (viii) (ix) (x)
S. Demand Agreement |Name of Borrower (s), Mort d Reserve EMD Date and Date and Time | Date and Authorized
No Notice ID Co-Borrower (s) and P 0 Tt 9:%% Price Amount Time of EMD of Time of Officer Name &
Amount Guarantor (s) roperty Address Amount Auction Auction Inspection Contact Number
.| INR|10168170579| M/S Manglam |Al That Piece And Parcel | INR INR | 28.ul-2026 | 27-Jul-2026 | 21-Jul-2026 | Name- Sameer Thoolkar
7770286.00/- & International, Joga |Of Flat No. 101,( 4867128.00/- | 486712.80/- . Contact Number- 9561138559
10168170580 Ram & Kamla|Admeasuring 23.890 Sq. 11.00 AM 10.00 AM 10:00 AM Name- Priyanka Rochiramani
Demand Notice Jogaram Mtrs. +3.585 Sq. Mtrs. C.B. to1.00PM | to5.00 PM | To4:00 PM | Contact Number- 7400429267
dated: Area, On The 1st Floor, In
23-Apr-2025 The Society Known As “Shree Hari Apartment”, Plot No. 125, Sector-21,
Ghansoli, Navi Mumbai, Taluka: Thane And District: Thane, Within The QR Codes of
Registration District Thane And Sub-District CBD / Thane, Maharashtra- | - property Location
400701, And Bounded As:- Boundaries As Per Site:- East: Krishna Kunj | & property Images
Building, West: Open Plot, North: Open Plot & South: Road T

immovable property.

Date: 07.07.2026

Disclaimer: Please note that the said notice is issued for sale of inmovable property only and IDFC FIRST Bank Limited has no right to sale of the movable assets, if any, present at the

Authorised Officer
IDFC FIRST Bank Limited

Place: Mumbai (Formerly known as IDFC Bank Ltd)
P s
POSSESSION NOTICE
(For immovable property)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
WHEREAS

Whereas the undersigned being the authorized officer of The Hongkong & Shanghai Banking Corporation is a Banking Company having it's office at 9th Floor, Building
No 3, Nesco, Western Express Highway, Goregaon E — 400063 under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated 29-May-2025 under Section 13(2) of the said Act calling upon the borrowers Mr. Deepak Gandhi Mrs. Surabhi Gandhi (LAN 003-159456-220) and to repay
the amount mentioned in the said notices being Rs.1,13,52,735.37 (Rupees One Crore Thirteen Lakhs Fifty Two Thousand Seven Hundred Thirty Five and Thirty
Seven Paise Only) within 60 days from the date of receipt of the said notices.

The borrower mentioned herein above having failed to repay the amount, notice is hereby given to the borrowers mentioned hereinabove and to the public in general
that undersigned has taken possession of the property described herein below on 2nd July 2026

The borrowers mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the said property and any dealings with the property
will be subject to the Charge of The Hongkong & Shanghai Banking Corporation Limited for an amount of Rs. 1,23,42,859.69 (Rupees One Crore Twenty Three Lakhs
Forty Two Thousand Eight Hundred Fifty Nine and Paise Sixty Nine Only) due as on 30-June-2026 and interest thereon.

The Borrower’s attention is invited to provisions of sub section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Dist Thane”

Dated: 2nd July 2026
Place: Mumbai

“Flat No. 1701,17th Floor, Platino C-Wing Lodha Splendora, Next to Bafna Motors Workshop Ghodbunder Road, Bhayandarpada, Thane (W) - 400615,

(The Hongkong & Shanghai Banking Corporation Limited)

Authorized Officer

JANA SMALL FINANCE BANK | Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta,
(A Scheduled Commercial Bank) | Bangalore-560071. Regional Branch Office: Shop No.4 & 5, Ground Floor, Indiabulls Mint Gladys Alvares Road, Hiranandani Meadows, Pokhran Road, Thane West-400610.

E-AUCTION NOTICE

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

"AS IS WHAT IS BASIS" on the date as prescribed as here under.

The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI| ACT. The Borrower in
particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and

Name of Original Present Outstanding | Date & Time of o Earnest Money Date and
ﬁ;‘ LoaNnu»:«nck:: :runt Borrower/ 13?23 tﬁo(:if ce| P o[::?s:ifon balance as on Inspection of Reser\ﬁ":rlce n Deposit (EMD) in | Time of Las:ﬁ:;gg?fn&; IBai%e i
) Co-Borrower/ Guarantor 03.07.2026 the property INR E-Auction
1 - Rs.15,86,137.64 . ] 21.07.2026, before 05.30 PM
K V:iayklf.m arH (Rupees Fifteen Lakh 16.07.2026 (Ez"::égsﬁ?f?gén (Rti):;’ssgr?gtll_lakh 22.07.2026 | Jana Small Finance Bank Ltd., Shop
4579420000504  ranoya, 16101/2026 | 13/04/2026 | Eighty Six Thousand | 09:30 AM 1 5 ot ™ | Fity Six Thousand | @ | o4 & 5, Ground Floor, Indiabulls
2) Sanjudevi Vijaykumar One Hundred Thirty to Three Thousand Three Hundred Mint Gladys Alvares Road,
Kanoiiva Sevenand Sixty Four 05:00 PM | 11.30 AM Hiranandani Meadows, Pokhran
Iy Paisa Only) Only) Only) Road, Thane West-400610.
Details of Secured Assets: All that piece and parcel of the Immovable Property at Flat No.002, in "B" Wing of the Building No.2, on the Ground Floor, in the Building known as "United Regency", Admeasuring 32.
59 Square Meter, (Carpet Area), i.e. 39. 10 Square Meter Built up, situated at Village Pamtembi, Survey No.27, Hissa No.1/A Part, Grampanchayat Pam, Taluka and District Thane. Bounded on: East by: Internal
Road, West by: Open Plot, North by: Under Construction, South by: Navapur Road.
2 . . Rs.24,19,254.22 . ] 21.07.2026, before 05.30 PM
1) Mr. l:b::eet Ajay (Rupees Twenty Four | 16.07.2026 RS-(1R8£7e'e°S°°’ (R;:;ésgmakh 22.07.2026 | Jana Small Finance Bank Ltd., Shop
edhe, Lakh Nineteen 09:30 AM ) ) ! No.4 & 5, Ground Floor, Indiabulls
32369610002158 2) Mrs. Sneha Ashok 16/02/2026 | 05/03/2026 Thousand Two Hundred to Elghtteeg Lakhs " E|ght¥j ‘SSIX @ Mint Gladys Alvares Road,
Chavan Fifty Four and Twenty 05:00PM | T, Xy evenl ousand Seven | 44 39 Am Hiranandani Meadows, Pokhran
Two Paisa Only) ousand Only) | Hundred Only) Road, Thane West-400610.
Details of Secured Assets: All the piece and parcel of property bearing Flat No.03, First Floor, Total Area Admesuring 73.42 Sq.meters, C Wing "Avani Residency Apartment, Sr No.51/1/2 and 51/1/2, behind
Dnyaneshwar Garden, Durga Nagar, Trimurti Chowk. Kamatwade Nashik-422008 and Bounded on: East by: Staircase and Flat No.4, West by: Marginal Space, North by: Marginal Space, South by: Marginal Space
3 21.07.2026, before 05.30 PM
3070942000383 | ) Dipak Ramesh (RuR:élsé?“rﬁ:gﬁofakh 16072026 | RsA3420000 | Rs184200% | 22,07.2026 | Jana Sml Finance Bank Ltd., Shop
Karale, Upees tig 09:30 AM | (Rupees Fifteen | (Rupees One Lakh No.4 & 5, Ground Floor, Indiabulls
& 11/02/2026 | 24/04/2026 | Ninety Four Thousand : @ .
30709430000611 | 2) Renuka Deepak Two Hundred Ninet to Lakhs Forty Two | Fifty Four Thousand Mint Gladys Alvares Road,
Karale onl Y| 05:00PM | Thousand Only) | Two Hundred Only) | 11-30AM | Hiranandani Meadows, Pokhiran
nly) Road, Thane West-400610.
Details of Secured Assets: All that piece and parcel of the Immovable Property Admeasuring Built-up Area 53.10 Sq.mtr. + Uncounted Common Projection Area 23.22 Sq.mtr. also Undivided Hissa 14.025% Given
by Consent, Survey No.166/3/2/167, Plot No.7+ 8/7, "Jagdamba Apartment" (Slite First) 2nd Floor, Flat No.201, Mauje Darewadi, Dist. Ahmednagar-414002 and the said Bounded as under: On or towards: East:
Side Margin, South: Front Margin, West: Side Margin, North: Flat No.202 & Staircase.

Date: 06.07.2026, Place: Thane

The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. The auction will be conducted through the Bank's approved service provider
M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective
bidders may contact M/s. 4 Closure; Contact Mr. Nitesh Pawar Contact Number: 8142000725. Email id: info@bankauctions.in/ nitesh@bankauctions.in.
For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank authorized officers Mr. Dilshad.Kokne
(Mob. No.9987500711), Mr. Kaushik B (Mob. No0.7019949040) & Mr. Ranjan Naik (Mob. No0.6362951653). To the best of knowledge and information of the Authorised Officer, there are no encumbrances on the
properties. However the intending bidders should make their own independent inquiries regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a
notice to the above named Borrowers/ Guarantor's/ Mortgagors about e-auction scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above along
with up to date interest and ancillary expenses before the date of auction, failing which the property will be sold and balance dues if any will be recovered with interest and cost.

Sd/- Authorized Officer, Jana Small Finance Bank Limited

E-TENDER NOTICE
E-OPEN TENDER NOTICE NO. S&T/SEE/

E-OT/26-27/17 Date: 03.07.2026.
The DRM (Sig. & Telecom)/SEE for and on
behalf of the President of India invites Open
E-Tenders for the following works. The last
date of online E-tendering is 29.07.2026 up
to 12:00 hrs. All information and tender
documents related to E-tender is available
on website —www.ireps.gov.in.
1. E-Tender No. : S&T/SEE/E-OT/26-27/17.
2. Name of Work : Supply, Installation,
Testing and Commissioning of GePON
Network System at GHZ alongwith
replacement/provision of various Telecom
equipments for enhancing reliability/
availability of telecom infrastructure at all
stations under Sonpur Division. 3. Approx
Cost (In Rs.) : %1,73,40,026.27,
4. Earnest Money (In Rs.) : Z3,46,800.00,
5. Cost of Tender Document (In Rs.) (Non-
refundable) : Z0.00. 6. Completion period :
06 (Six) Months from date of issue of LOA.
The above tender notice is available on
website www.ireps.gov.in. Uploading date
03.07.2026. RIGHT OF RAILWAY TO DEAL
WITH TENDER: Railway Administration
reserves the right to postpone /modify or to
cancel any one or all the tenders without
assigning any reasons.

Divisional Signal & Telecom Engineer/
npur

ECR/Sol
PR/0513/SEE/S&T/T/26-27/44

IN THE HIGH COURT OF
JUDICATURE AT BOMBAY
TESTAMENTARY &
INTESTATE JURISDICTION

PETITION
NO.2980 OF 2025
Petition for Letter of

Administration with the Last Will
to the property and Credits of Mr.
Santosh Ramchandra Gawde,
aged 46 years, Married, Hindu,
Indian Inhabitant of Mumbai,
Occupation: Service, residing at
the time of his death at G-5,
Shivratna Apartment, Navghar
Road, Near Saibaba Mandir,
Kasturi Park, Bhayander (East),
Dist. Thane Pin — 401105.

...Deceased
SHRADDHA SATYAVAN
PANGERKAR
Aged about 53 vyears, Occ:

Housewife, Hindu, adult, Indian
Inhabitant of Mumbai, Residing at
Room No.01, Jay Mahakali Co-
op. Housing Society, Near Gupta
Soaps Company, Shyam Nagar,
Jogeshwari (E), Mumbai — 400
060 Being the final recipient and
beneficiary as Mentioned under
the WILL of the deceased
...Petitioner

TO,
1. ALL CONCERNED,
2. Mrs. Pornima Santosh Gawde
Room No.27, 241-43, 15t Floor,
Tower Building, Senapati Bapat
Marg, Dadar (East), Mumbai —
400 028

If you claim to have any
interest in the estate of the
abovenamed Deceased you are
hereby cited to come and see the
proceedings before the grant of
Letters of Administration with Will.

In case you intent to oppose
the grant of Letters of
Administration with Will, you
should file in the Office of the
Prothonotary and Senior Master a
Caveat within 14 days from the
Service of this Citation upon you.

“You are hereby informed that
the free legal services from the
state Legal Services Authorities,
High Court Legal Services
Committees, District  Legal
Authorities and Taluka Legal
Services Committees as per
eligibility criteria are available to
you in case, you are eligible and
desire to avail the free legal, you
may contact any of the above

Legal Services Authorities/
Committees”

WITNESS MR. SHREE
CHANDRASHEKHAR Chief

Justice of Bombay aforesaid, this
10t day of April, 2026

For Prothonotary and Senior

Master

e Sealer
This 16t day of April, 2026

A. K. Kharwar

Advocate for Petitioner

C-3, 2N Floor Mezzanine,
Rajabahadur Mansion,

20 Ambalal Doshi Marg,

Fort, Mumbai — 400 023
Mob.N0.9323364540/9769431678

MAHARASHTRA INDUSTRIAL

DEVELOPMENT CORPORATION

(A Government of Maharashtra Undertaking)

Corrigendum for E-Tender Notice No. 26 of 2026
In the context of Tender Notice No. 26/2026 published in
Free Press Journal — English (State Level) Editions on
25/06/2026, the period of availability of Blank E-Tender
documents on website www.mahatenders.gov.in is revised for

work No. D (1 & 2) from dt 07/07/2026 to 22/07/2026. The
other details of tender notice shall remain unchanged.
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PUBLIC NOTICE

NOTICE is hereby given that M/s. Rahul Enterprises Prop. Mr. Rahul Ramesh Shelar
is the absolute owner of the property below.

That in the year 2012 M/s. Rahul Enterprises Prop. Mr. Rahul Ramesh Shelar acquired
the development rights in the land from Mr. Gulabnabi A Rehman Juwari who then
died on 10A10A2014g1eavin behind his first wife Ajija Guulabnabi Juwari and second
wife Smt. Nazmunisa GuFamnabi Juwari as his on{y legal heirs under the personal
law of succession. That Ajija Gulabnabi Juwari died on 28.04.2020 leaving behind no
child. And consequently Nazmunisa Gulabnabi Juwari conveyed the ownership rights
in the said land to M/s. Rahul Enterprises. That the surviving legal hier Nazmunisa
Gulamnabi Juwari has not obtained Heirship Certificate from the Court of Law.

wel/

Any person/s including and claiming to be legal heir/s if any of late Gulabnabi A
Rehman Juwari & late Ajija Guulabnabi Juwari and any person/s having any claim of|
any nature, in or upon the property below or any part thereof, should make the same
known to the undersigned in writing at the address mentioned below, specially stating
therein exact nature ogsuch claim, together with documentary evidence thereof, within
7 days from the date of this notice, failingbwhich ang such claim against, in or upon the
Property below or any part thereof shall be deemed to have been surrendered, waived
and abandoned and the property will be taken as free of encumbrances.

PROPERTY SCHEDULE
All that piece and Parcel of the land being Gut No. 102/4 bearing Old Survey No. 42A
Hissa No. 2 (pt) adm. 248 sq. mtrs. equivalent to 296 sq. yrds. lying in the Village :
Vangani Taluka Ulhasnagar District Thane within the limits of registration District at
Ulhasnagar boundaries as Under:
On or towards East : Bharat Rice Mills
On or towards West : Land owned by Vasant Mukund Kamble & Ors.
On or towards North : Land owned by Dinanath Dashrath Shelar.
On or towards South : Land owned by Ramesh Dashrath Shelar.

sd/-

M/S. SAI CONSULTANCY SERVICES
ADVOCATE HIGH COURT, MUMBAI
Chamber No. 201, 2nd Floor, Jasmine Garden, 2nd Floor,
Jambhli Naka, Nr. Hotel Times Square, Thane W-400 601.
9821006384/9167675328/29

PUBLIC NOTICE

Notice is hereby given that under instructions from my client, | am
investigating the title of Smt. Kumud Chimanlal Solanki, residing at Flat No. 110, 1st
floor, Building No. 3, C-Wing, Shree Vishal Complex Co-operative Housing Society
Ltd., Plot No. 505/B, Narsing Lane, Malad (W), Mumbai-400064 to the
undermentioned shares and flat.

All persons having any claim, demand, share, right, title and/or interest
in the undermentioned shares and flat by way of any Agreement, sale, transfer,
mortgage (save and except Mortgage by Deposit of Title Deeds with the Deutsche
Bank, Mumbai), charge, lien, encumbrance, gift, bequest, release, exchange,
easement, right, covenant and condition, tenancy, right of occupancy, assignment,
lease, sub-lease, leave and license, partnership deed, loans, use, possession,
partition, trust, inheritance, outstanding taxes and/or levies, outgoings &
maintenance, attachment, injunction, decree, order, award, lispendens and/or by
virtue of original documents or otherwise in any manner howsoever and whatsoever
are required to make the same known in writing, alongwith certified true copies of
documentary proof, to the undersigned, having his address at 1607, 16th floor,
Jeevan Sapna, M.G. Road, Kandivali West, Mumbai-400067 within fourteen (14)
days from the date hereof, otherwise the investigation shall be completed without any
reference to such claim/s, if any, and the same shall be considered as waived.

THE SCHEDULE ABOVE REFERRED TO:

5 (Five) fully paid-up shares of Rs. 50/- (Fifty) each issued under Share
Certificate No0.058, bearing Share Distinctive Nos. 286 to 290 (both inclusive), on
14th October, 1995 and issued by Shree Vishal Complex Co-operative Housing
Society Ltd., a society registered under the Maharashtra Co-operative Societies Act,
1960 under no. BOM/W/P/HSG/TC 7464 dated 20.7.1993 and all consequential
benefits arising out of ownership thereof including the right to use, enjoy, occupy and
possess Flat no. 110, admeasuring 965 sq. ft. built up area, 1st floor, Building No.3,
C- Wing, Shree Vishal Complex, alongwith one stilt car parking space bearing no.
3/110, Plot No. 505/B, Narsing Lane, Malad (W), Mumbai — 400064 constructed on
property bearing C.T.S No.349 of Village — Malad, Taluka Borivali in the Registration
District and Sub-District of Mumbai Suburban.

Place : Mumbai,
Date : 07.07.2026

Place: Mumbai
Date: 07/07/2026

Sd/-
Advocate VINAY SHINGADA

SL. RELEVANT PARTICULARS

1. | Name of the corporate debtor Man Infraprojects Limited

along with PAN & CIN/ LLP No. CIN:U70101MH2006PLC164930

2. | Address of the registered office 102, Man House, 2nd Floor, Opposite Pawan
Hans, S.V. ROAD, Ville Parle - West,

Mumbai - 400056.

The Corporate Debtor has no active website.
The major assets of the Corporate Debtor are
located at Mumbai

The Corporate Debtor is into the business of Real
Estate and owns properties located in Mumbai.
As per latest audited financial statements the
revenue from operations is NIL for the financial
year 2019-20.

As on Insolvency Commencement Date, there
were no employees or workmen.

Information can be sought through
communication to the following email :

E-mail: ip.maninfraprojects@gmail.com

3. | URL of website

Details of place where majority of
fixed assets are located

5. | Installed capacity of main
products/ services

6. | Quantity and value of main
products/ services sold in last
financial year

7. | Number of employees/ workmen

Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Information can be sought through
communication to the following email :
E-mail: ip.maninfraprojects@gmail.com

10. | Last date for receipt of expression | 13-July-2026
of interest
11. | Date of issue of provisional list of | 18-July-2026
prospective resolution applicants
12. | Last date for submission of 23-July-2026
objections to provisional list
13. | Date of issue of final list of 28-July-2026
prospective resolution applicants
14. | Date of issue of information 01-Aug-2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of 31-Aug-2026
resolution plans
16. | Process email id to submit ip.maninfraprojects@gmail.com
Expression of Interest
17. | Details of the corporate debtor’s The Corporate Debtor is not a MSME.
registration status as MSME.
Note: Due to heavy rainfall in Mumbai, Maharashtra, and nearby areas, the Committee of

Creditors (CoC) has extended the last date for submission of Expressions of Interest (EOI)
under Form G from 06/07/2026t013/07/2026.
Place : Mumbai

Date :07.07.2026

Sd/-
Manoj Kumar Agarwal

Resolution Professional

Man Infraprojects Limited (Under CIRP)

Regn. No. IBBI/IPA-001/IP-P00714/2017-2018/11222

AFA No: AA1/11222/02/300627/109155 Valid till 30/06/2027
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